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INTRODUCTION

I, the Chairman, Estimates Committee, having been authorised
by the Committee to submit the Report on their behalf, present this
Sixty-Ninth Report on the Planning Commission—Development of
Backward Areas.

2. The Committee took the evidence of the Planning Commission,
Ministries of Finance, Industrial Development, Agriculture, Home
and Labour at their sittings held on the 5th and 16th November,
1974. The Committee wish to express their thanks to the officers of
the Planning Commission and these Ministries for placing before
them the material and information which they desired in connection
with the examination of the subject and for giving evidence before
the Committee.

3. The Committee also wish to express their thanks to Shri S. K.
Somaiya, President, Shri 1. P. Podar, Vice-President, Shri N. G.
Abyankar, Executive Director and other representatives of the All
India Manufacturers’ Organisation for furnishing memorandum to
the Comimittee and also for giving evidence and making valuable
suggestions,

4. The Committee also wish to express their thanks to all the
other associationg and individuals who furnished memoranda on the
subject to the Committee.

5. The Report was considered and adopted by the Committee on
the 18th December, 1974.

6. A statement giving the summary of recommendations contair?-
ed in the Report is appended to Report (Appendix VII). An analysis
of recommendation is also appended (Appendix VIII).

NEw DELHI; R. K. SINHA,
December 19, 1974. Chairman,
Agrahayana 28, 1896 (S). Estimates Committee.

(v)



CHAPTER 1
A. Introductory

Accelerated development of backward areas with a view to re-
ducing regional disparities is one of the important national objec-
tives. Although the per capit: income of the country was Rs. 681 in
1972-73 which was one of the lowest in the wcerld, even this per
capita was ‘unevenly distributed in the various States and a number
of States had per capita incomes far below the national average. The
position is further complicated by the fact that even the States hav-
ing per capita income higher than the national average had districts
and areas which had per capita income much below the national
average. Moreover, these regional imbalances are further widening
due to the fact that market forces normally operate in such a way
that growth tends to be attracted to the already developed States.
The economics of agglomeration, size and specialisation ac-entuate
the trends which widen the inequalities between different areas,
making it difficult to alter the growth process in tavour of the less
developed areas.

1.2. An analysis of the regional structure in the country indicates
that a variety of factors have, singly or jointly, prevented different
areas from benefiting adequately from the process of socio-economic
development. In several areas, stagnation is attributable to historical
reasons. During the pre-Independence era, the areas which were
unimportant from the point of view of commercial and political in-
terests received less attention compared to others. In many areas
production relations have also not been conducive for the development
of initiative, stimulation of entrepreneurial abilities and capital for-
mation. Certain other areas have adverse land man ratios or are so
poorly endowed in natural resources as to offer very limited oppor-
tunities for the diversification of  their economic structure. Poor
infrastructure and the resulting absence of external economics are
also an important causal factor for backwardness. In hilly and other
sparsely populated areas, the effect of these factors is further accen-
tuated by the relatively higher cost of providing economic and social
services and the existence, particularly in the tribal areas of un-
favourable socio-cultural impediments.

1.3. The Committee regret to note that even after 27 years of
Independence and implementation of four Five Year Plans large
areas in the country still remain backward and the people in these
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areas have been denied the fruits of developmental efforts. More-
over, most of the developmental efforts have remained concentra-
ted in the areas which are already developed. This has not only
accentuated regional imbalances but the state of backwardness and
lack of employment opportunities, have compelled the people of
these areas to migrate to developed States and metropolitan and big
cities resulting in creation of pressures on these areas, growth of
slums and ‘consequential generation of social tensions. The Com-
mittee feel that this state of affairs is fraught with dangerous
potentialities and calls for immediate and concerted efforts to tackle
the problem of backwardness. The Committee stress that the pro-
blem of backwardness of these areas should be studied in depth
and all out efforts made by all the agencies concerned viz., the
Central] Government, the State Governments, public financial
institutions and all others concerned to undertake developmental
activities in these areas so that their potential for economic develop-
ment is fully realised, and differences in levels of regional develop-

ment made up at the earliest so as to bring them in line with the
rest of the country,

B. Identification of Backward Areas

1.4. At a meeting of the Committee of the National Development
Council held in September, 1968, the position regarding regional
imbalances and more specifically of regional disparities in industrial
development was reviewed in detail. In pursuance of the decisions
taken at this meeting, the Planning Commission set up two Working
Groups in November, 1968. One Working Group was asked to re-
commend the objective criteria to be followed in identifying less
developed regions while the other Working Group was to consider
inter alia, the nature of concessions to be given and in particular
to examine procedural, financial and fiscal incentives and the role
of State Governments and financial institutions in the development
of industries in the less-developed regions. The Working Group
on ‘Identification of Backward Areas’ (commonly known as Pande

. Working Group) recommended the following criteria to be applied
in aggregate for the purpose of identification of industrially back-
ward States and Union Territories:—

1. Total per capita income.

2. Per capita income from industry and mining.
3. Number of workers in registered factories,
4. Per capita annual consumption of electricity.

5. Length of surfaced roads in relation to population and the
areas of the State. §
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6. Railway mileage in relation to the population and the area
of the State,

On the basis of the relevant statistical data in respect of these
criteria, the Pande Working Group recommended that the following
industrially backward States and Union Territories should qualify
for special treatment by way of incentives for industrial develop-
ment.—

States Union Territories
Andhra Pradesh Goa
Assam Himachal
Jammu & Kashmir Tripura
Madhya Pradesh Manipur
Nagaland
Orissa
Rajasthan
Uttar Pradesh
Bihar

The Pande Working Group felt that about 20-30 districts in all
may be finally selected for grant of special incentives during the
Fourth Plan period.

Subsequently, at the instances of the new States of Meghalaya
and Himachal Pradesh, statistical data in respect of the criteria
recommended by the Working Group for these States were examined
apd it was agreed to identify them also as industrially backward.

1.5. The Working Group on “Fiscal and Financial Incentives for
starting industries in Backward Areas” (Wanchoo Working Group)
recommended the following incentives for attracting entrepreneurs
for setting up industries in the selected backward areas:—

(a) Grant of higher development rebate to industries located
in backward areas,

(b) Grant of exemption from income-tax, in¢luding corporate
tax, for 5 years after providing for the development rebate.

(c) Exemption from the payment of import duties on plant

and machinery, components etc. imported by units set up
in backward areas.

(d) Exemption from excise duties for a period of 5 years.
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(e) Exemption from sales tax, both on raw materials and
finished products, to units set up in specified backward

areas for a period of 5 years, from the date of their going
into production.

(f) Transport subsidy:—Upto 400 miles the distance should
be considered as normal and beyond that the transporta-
tion cost for finished products should be subsidized for
such backward areas as may be selected in the States of
Assam, Nagaland, Manipur, Tripura, NEFA and Andaman:.
The transport subksidy should be equivalent to 50 per cent
of the cost of transportation in case of the backward areas
specified in J & K State,

1.6. In pursuance of the decisions of the Committee of the National
Development Council the following criteria were evolved after con-
sulting the financial institutions to be adopted as guidelines by the
States and Union Territories for identification of the Industrially
backward districts to qualify for concegsional finance.

(1) Per capita foodgrains/commercial crops production depend-
ing on whether the district is predominantly a producer of
foodgrains/cash crops. (For inter-district-comparison con-
version rates between foodgrains and commercial crops
may be determined by the State Government on a pre-
determined basis where necessary).

(2) Ratio of population to agricultural workers.
(3) Per capita industrial output (Gross).

(4) Number of factory employees per lakh of population or
alternatively, number of persons engaged in secondary
and tertiary activities per lakh of population.

(5) Per capita consumption of electricity,

(6) Length of surfaced roads in relation to population or rail-
way mileage in relation to population.

1.7. States and Union Territories were requested to send their
proposals for selection of industrial backward districts to qualify for
concessional finance along with the relevant statistical data in respect
of the criteria adopted by them for identification of such districts.
They were also requested to indicate separately the names of two
or three districts from the list of the districts proposed to qualify
for concessional finance, to be considered for selection to qualify also
for Central scheme of investment subsidy. While some State Gov-
ernments have adopted these criteria in toto, others have adopted
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somewhat different criteria presumably in the context of the avail-
ability of data. However, the proposal of the States and Union Terri-
tories regarding the districts identified as backward along with the
relevant statistical information were examined in the Planning
Commission in consultation with the Ministries concerned, namely,
the Ministry of Industrial Development, the Department of Banking
and the Department of Expenditure. It may be mentioned that
although it was stipulated in the Planning Commission’s letter to
the States and Union Territories that only districts with indices well
below the State average would be selected for the purpose, the view
taken subsequently was that all the districts with indices below
(and not well below) the State average may also be selected for
concessional finance. Accordingly, in most States all districts and
areas with indices below the State average have been selected to
qualify for concessional finance except in the case of a few districts/
areas from the States of Assam, Himachal Pradesh, Jammu . and
Kashmir, West Bengal and Madhya Pradesh where some areas above
the State average have also been selected as special cases.

1.8. State Governments were initially requested to select two
districts/areas from each of the States identified as industrially
backward and one district/area from each of the other States and
Union Territories to qualify for the Central Scheme of investment
subsidy. Subsequently, after a review of the working of the scheme
it was decided in mid-1972 to extend the coverage of the scheme
from two to six districts/areas in each of the States identified as
industrially backward and from one to three districts/areas in
each of the other States so as to provide a somewhat wider choice
to entrepreneurs to set up industries in these areas.

1.9. Asked when the original scheme was started and when the
review of the scheme was undertaken, the Government have inti-
mated the Committee in a written note that “The Central Subsidy
was notified on August 26, 1971. The working of the Scheme was
examined in an inter-Ministerial meeting held in March, 1972. On
the basis of its recommendations, the Government revised the
coverage of the scheme.”

1.10. It has been further stated by the Planning Commission in
the material submitted to the Committee that “On the recommenda-
tions of the two working Groups set up by the Planning Commission
in November, 1968, a scheme of financial assistance was drawn up
under which 230 districts were selected by the Planning Commission
in consultations with the Central Ministries for concessional finance
from financial institutions for starting small and medium scale



6

industries. Eight Union territories were also selected for the pur-
pose...The number of districts eligible for outright subsidy of 10
per cent of the fixed capital investment has recently been increased
to 6 in each of the States identified as backward and 3 districts/areas
in each of the other States. Since March, 1973 the rate of subsidy
has been increased from 10 to 15 per cent subject to a maximum of
Rs. 15 lakhs for industries coming up on or after March 1, 1973.”

1.11. Asked about the criterion adopted by the Central Govern-
ment for identification of industrially backward areas and by the
various state governments and the variations made by State Gov-
ernments, the Committee have been informed in a written note
furnished by the Planning Commission that “The criteria set out in
the nature of Guidelines by the Centre for identifying industrially
backward areas are as follows (Appendix-I). While adopting these
Guidelines, the State Governments have made some modifications
based on their judgement of the local circumstances. The variations
made by the State Governments are shown in Appendix-I1.”

1.12. Asked if any in-depth study has been made by the Planning
Commission to judge the adequacy or otherwise of the present criteria
on the basis of its working, the Planning Commission has stated in
a written note submitted to the Committee that “No specific study
regarding the adequacy or otherwise of the criteria has been made
by the Centre.”

1.13. Asked if steps have been taken to identify economically
backward areas, the Planning Commission have stated in written
note submitted to the Committee:—

“The problem of the identification of backward areas has, it
is felt, been made somewhat earsier by the adoption of a
location-specific and norm oriented Minimum Needs pro-
gramme. However, considerable work still needs to be
undertaken to evolve nationally acceptable criteria for this
purpose. It is proposed, therefore, that steps may be taken
to organise studies for determining norms for the identi-
fication of economically backward areas with the partici-
pation of the representatives of the State Governments
and research and academic institutions etc.”

1.14. Asked if any steps have been taken to organise the proposed
studies for refining norms for the identification of -economically



7

backward areas, the Planning Commission have stated in a written
mote submitted to the Committee:—

“This matter is under examination of the Committee of Back-
ward Areas.”

1.15. The Committee are concerned to note that although the pro-
blem of development of backward areas and removal of regional
imbalances has been engaging the attention of Government from the
beginning of the First Five Year Plan, yet no concrete and concerted
measure was initiated in this behalf till 1968. It was only in Novem-
ber, 1968 that Government appointed two Working Groups—(i) to
recommend an objective criteria to be followed in identification of
backward regions; and (ii) to recommend the nature of concessions
to be given for encouraging the development of industries in these
regions. The Committee note that the State Governments were
originally requested to select two districts/areas from each of the
States identified as industrially backward and one district/area from
each of the other States/Union Territories to qualify for a central
scheme of investments/subsidy. Within a_period of 6 months, the
scope of this scheme was extended to cover six districts/areas in
each of the States identified as industrially backward and three dis-
tricts/areas in each of the other States. The result has been that as
many as 233 districts have become cligible for these concessions
under this scheme.

1.16. The Committee _fail to understand that while on the one
hand, Government have been pleading financial constraints as a
reason for not being able to take steps for the accelerated develop-
ment of the backward areas in the country, on the other, the scope
of the scheme has been extended to a iarge number of areas with
the result that the impact of the scheme has been considerably
diluted and these districts have not been able to make any significant
progress in the matter of development. The Committee regret to
note that althovgh the Pande Working Group recommended the
selection of only 20—30 districts in the industrially backward States/
Union Territories for special incentives, Government did not accept
this recommendation even though it had been specifically pointed
out by them that in the working of Industrial Development Area
Scheme, the progress had been slow in the States which had taken
relatively a larger number of these areas. The Committee are of the
view that in the present situation of constraint of resources and
avajlability of entreprencurial skill as well as administrative and
organisational resources of the States, it would have been far better
if the recommendation of the Pande Group had been accepted and
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efforts had been concentrated in a limited number of districts by
giving them liberal incentives so that in the backward States, there
would have been atleast one district/area where significant economic
development had taken place which would have served as an exam-
ple to other areas.

1.17. The Committee recommend that an indepth study of the
criteria followed by the Government should be made with a view to
adopt a stricter approach in the matter of identification of districts
/areas for providing special incentives for their development. They
would like Government to review their policy in order to concentrate
their efforts in a few selected districts in the backward States which
have got growth potential so that real impact may be made in the
development of these areas. In the light of the experience gained,
concrete schemes could be evolved for application to other areas.

118. The Committee further note that the Working Group had
laid down criteria for identifying only the industrially backward
areas. The Committee would like to emphasise that the problem of
backwardness in the country is not confined to the sphere of indus-
tries only. The backwardness of an area can also be removed by
developing other economic activities like agriculture, horticuiture,
animal husbandry etc.

1.19. The Committee note that Government had laid down criteria
for the identification of economically backward areas bvt the ques-
tion of refining this criteria is under the consideration of the Com-
mittee on Backward Areas. The Committee would like this to be
expedited.

C. Efforts made during Five Year Plans for deveiopment of Backward
Areas

1.20. Although successive five year plans have drawn attention
to the problem of accelerated development of backward areas with
a view to reduce regional disparities, the First to Third Five Year
Plans did not outline any specific programmes or provisions for the
development of backward areas. The First Five Year Plan (1951—
56) document did not make any special mention of the problem of
regional ‘imbalances. It did make a mention of location of indus-
tries and postulated that “If industrial development in the country
is to proceed rapidly and in a balanced manner, greater attention
will have to be paid to the development of these states and regions
which have so far remained backward. The Plan, however, only
pointed out the large potentialities of industrial developments in
several other states and stated that it is desirable in order to secure
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a balanced regional development in the country, to give increasing

preference to such areas in the matter of location of new industrial
undertakings.

. 1.21.'I‘n f’he Second Five Year Plan, the problem of “reduction in
Jnequalxtlgs was dealt with in the Chapter on the “Approach to the
Se'cox.wd F.lVe Year Plan”. It was stated in the Plan that “There are
existing inequalities of income and wealth which needs to be cor-
rected and care has to be taken to ensure that development does not
create fur§her inequalities and widen the existing disparities. ...The
problem will have to be faced pragmaically, and it will caﬁl forth
a great deal of flexibility and experimentation in the matter of
techniques. It is important to ensure that in reducing inequalities
no damage occurs in the production system as would jeopardise the
task of development itself, or imperil the very process of democratic
change which it is the objective of policy to strengthen. On the
other hand, regard for democratic and orderly change cannot be
allowed to become a sanction for existing or new inequalities” The
Plan document further stated that “In any comprehensive plan of
development, it is axiomatic that the special needs of the less deve-
loped areas should receive due attention. The pattern of invest-
ment should be so devised as to lead to balanced regional develop-
ment. The problem is particularly difficult in the early stages when
the total resources available are very inadequate in relation to needs,
But more or more as development proceeds and large resources be-
come available for investment, the stress of developmental program-
mes should be on extending the benefits of investments to under-
developed regions. Only then can a diversified economy be built
up.” However, the Plan document remained content only with em-
phasising that these approaches should be kept in view whilg pro-
gramming in the public sector as also in the administration of licens-
ing policy for new industrial units in the private sector.

1.22. It was in the Third Five Year Plan that a separate chapter
was devoted in the Plan document to the “Balanced Regional Deve-
lopment” and emphasis was laid on the development of backward
areas. It was stated in the Plan that “In addition to the role assign-
ed to the plang of States, there are several important features in the
Third Plan which will enlarge the possibilities of development in
areas which have in the past been relatively backward. Thus, for
instance, the intensive development of agriculture, extension of irri-
gation, village and small industries, large-scale expansion of power,
development of roads and road transport provision for univex:sal edu-
cation for the age-group 6—11 years and larger opportunities for
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sedondary, technical and vocational education, improvements in con-
ditions of living and water su'pply, and programmes for the welfare
of scheduled tribes and castes and other backward classes will go
a long way to provide throughout the country the foundations for
rapid economic development.” The plan further stated that “what-
ever the present shortcomings, the aim must be that over a reason-
able period all regions in the country should realise their potential
for economic development and should attain levels of living not far
removed from those of the nation as a whole. Progress in different
regions must, therefore, be watched carefully, and additional steps
taken to speed up development in particular areas which are found
to be seriously lagging behind”.

1.23. The Fourth Plan took a comprehensive view of the factors
for backwardness and proposed that a multi-directional Area Deve-
lopment Approach should be adopted in order to accelerate the deve-
lopment of backward areas. Since each backward area represented
a unique combination of factors, it was recognised that no uniform
programme could be successfully conceived and imposed from the
national level. The Fourth Plan document stated “Balanced regional
development and dispersal of economic activity are closely inter-
related. Growth and diversification of economic activity in an
under-developed area can take place only if the infrastructure re-
quired for this is provided in an adequate measures and programmes
for conservation and development of natural resources undertaken.
Within a State, development planning had to satisfy these primary
needs of each region or area. Proper attention must be paid to deve-
lopment of agricultural production. This will be made possible also
by schemes for dry areas. In the development of animal husbandry.
attention must be on the broadening and strengthening of the eco-
nomic base of small farmers and other rural producers. An impor-
tant aim of industrial development must be to meet local demand
through local processing and utilisation of locally available material.
Diffusion of industria] activity will be facilitated by the rural electri-
fication programme on which large outlays are proposed.”

1.24. Asked about the steps taken for the development of back-
ward areas, the representative of the Planning Commission stated
in his evidence before the Committee:—

“Certain measures have been taken by Government to ensure
speedy development of these areas. Even in the Fourth
Plan, there were certain formulae for example, 10 per cent
of the Central assistance was set apart for states whose
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per capita income was less than the national average. ...
There were also special facilities for border areas and the
states which benefited were Assam, Jammu and Kashmir
and Nagaland. With regard to pattern also, there was
weightage for such areas........ Then the industrially
backward areas have also been identified, nearly 232 dis-
tricts and Union Territories. After identifying them, in-
centives in the form of concessional finance are being pro-
vided........ Then there are also certain benefits given
in the import of machinery and raw material to small scale
units to be set up in selected backward areas and there is
liberal and preferential treatment given for industries in
priority sectors........ Preference is given to the location
of public sector undertaking, other things being equal
There are drought-prone area programmes, tribal develop-
ment blocks and task forces for backward regions like
Dandakaranya, Bundelkhand and Western Ghats. There is,
of course, the North Eastern Council to cater to that
regién. Thus, a number of programmes have been taken
up and all these were really started during the 4th Plan.”

1.25. The draft Fifth Five Year Plan includes a separate chapter
on the “Backward and Special Areas including Hill and Tribal
Areas.” The policy for the Fifth Plan with regard to'the accelerat-
ed development of Backward Areas has been formulated broadly on

the basis
[ (a)

(b)

(c)

of the following considerations:—

that the problem of backwardness is a long-term problem
which can be tackled only over a long period of time;

that allocation of adequate financial resources is only one
of the many steps necessary for the accelerated develop-
ment of these areas; other essential measures being the
evolution of locally oriented integrated strategies; the
development of suitable programmes with appropriate
norms, procedures and technologies; the strengthening and
coordinated functioning of financing, promotional and con-
sultancy institutions; and the reorientation and, where
necessary, the restructuring of the field organisation to
suit the functional requirements of the identified develop-
ment programmes; and

that, in view of the indivisibility of the plan and non-plan
activities and the basic administrative structure, the States

2998 LS—2

’
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Lo would have to continue to bear the main responsibility for
the development of their backward areas, though the
Central Government would also actively participate in this
task by making special allocations for hilly and tribal
areas and also by (i) providing technical support in res-
pect of planning as well as programme development, (ii)
channelising institutional resources on a priority basis,
(ii) continuing and further extending the liberal patterns
of Central assistance; and (iv) providing special incentives
for the flow of private investment to identified backward
areas.

Perhaps the most significant development in the Fifth Five Year
Plan in respect of the reduction of disparities will be the launching
of the National Programme of Minimum Needs with an outlay.
of Rs. 2803 crores, under which action will be taken to take care of
marked deficiencies of social consumption in backward areas by ex-
tending facilities for Elementary Education, Rural Health and Water
Supply, Nutrition, Rural Roads, Rural Electrification etc. The intro-
duction of this programme will enable the disadvantaged areas and
sections of population, to achieve parity in the matter of the basic
items of social consumption, and participate effectively in the pro-
-~gs of their development.”

1.26. Asked if the Planning Commission have earmarked certairn
allocations for the development of backward areas, the representative
of the Planning Commission stated in his evidence before the
Committee:— : '

L3

“In the Fifth Five Year Plan, many of our programmes are
concerned with the development of backward regions. ...
Rs. 500 crores have been earmarked for the development of
the hill and the tribal areas. Now, these funds are en-
tirely earmarked for the development of only these areas
and they cannot be utilised anywhere else by the State
Government...... The strategy under the Fifth Plan is
not to restrict the expenditure on the development works;
the strategy is that as far as these backward areas in a
particular state are concerned the State Government
should make funds available from their general revenue
for the development of these areas...... This will be an

r additionality to their plan so that the total plan is going to
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be larger than what we had in the Fourth Plan or ear-
lier.”

1.27. The Committee regret to nete that although all the Five
Year Plans have drawn attention to the problem of accelerated deve-
lopment of backward areas with a view to reducing regional dispari-
ties, no concrete or specific programmes were included in these Five
Year Plans for the specific development of backward areas with the
result that most of the developmental efforts in the country have
remained confined to the already developed regions in the
country and the undeveloped and backward regions of the
country have not only remained neglected, but the disparities bet
ween the two have got accentuated. The Committee would like
to emphasise that the planning strategy in the country needs to be
modified in a manner so that the development of backward areas in
the country is included as a specific objective of our planning and
specific programmes are included in the Plans for the development
of these areas. The Committee have in subsequent chapters dealt
with the strategy and programmes that should be adopted for the
development of these areas. They would, however, like to stress
that the planned economic development of the country cannot be
meaningful until and unless the level of living of the lowest and ne-
glected people of the country living in these areas is improved and
specific emphasis laid in our Five Year Plans for the development
of these areas.

1.28. The Committee would like to point out that the existing
regional disparities and the lack of improvement in the condition of
people living in backward areas has tended to create social tensions.
It is, therefore, of utmost importance that high priority is accorded
to speedy deyelopment of these areas by initiating meaningful long
term and short term measures. In the opinion of the Committee,
the development of backward areas can no longer be ne_glected and
should receive the same attention as core sector included in the
Plan.

1.29. The Committee are, however, glad to note that the draft
Fifth Five Year Plan has devoted a separate chapter on the “Back-
ward and Special Areas including Hill and Tribal Areas” and the
draft plan includes some specific programmes for the development of
these areas and a provision of Rs. 500 crores has been included to
supplement the efforts of the State Governments for the develop-
ment. of tribal and hilly areas. The Committee would like to em-
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phasise that the Central Government and State Governments
should make concerted efforts to identify the factors inhibiting the
growth of these backward areas and make efforts to ensure that the
potentialities of these backward areas are utilised to the maximum so
that the population living there are helped to improve their condi-
tions. The Committee further emphasise that special efforts should
be made to uplift the economic level of people belonging to Harijan
Communities, backward classes, tribals and persons belonging to
economically weaker sections of community.



CHAPTER 1I

STRATEGY FOR DEVELOPMENT OF BACKWARD AREAS
A—Strategy for Development of Backward Areas

A Committee was constituted in the Planning Commission on the
14th October, 1972 to go into the question of evolving a strategy for
the development of backward areas, under the Chairmanship of
Prof. S. Chakravarty, Member, Planning Commission. The Commit-
tee was reconstituted on 9-4-1974. Asked if the Committee has since

submitted its reports, the Planning Commission has stated in a
written note: '

“The Committee has not submitted its report and is examin-
ing, inter alia, details of the strategy and other matters
relating to the evolution of objective national criteria for
demarcating backward areas, fiscal and monetary incen-
tives to support development programmes in such areas,
and the institutional arrangements for the formulation
and implementation of the integrated development pro-
grammes. The Committee was, however, responsible for
drawing up the approach to dealing with the problem of
backward areas. This was incorporated in the ‘“Approach
to the Fifth Plan.”

2.2. Asked during evidence if the Committee did deliberate on the
representative of the Planning Commission stated:

“As far as the report is concerned, I would cnly submit that
this Committee did deliberate on the various issues in-
volve..., I would submit that they have not submitted a
formal report but I would submit that in the Planning
Commission there is a considerable inter-action and Prof.
Chakravarty was the head of the Group. All the recom-
mendations which have been made with regard to the re-
gional imbalances and are reproduced in Chapter 10 of the
Approach Document are based on the deliberations of the
Committee.”

— 15
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2.3. Asked about their reaction to the suggestion that core sector
in the Fifth Plan should specifically include the development of back-
ward areas, the Government have informed the Committee in a
written note that:—

“Core Sector consists of industries whose substained growth on
a long-term basis is vital. These industries contribute to
significant import savings and thereby lend strength to the
economy. Some of the core industries cover steel, non-
ferrous metals, fertilisers, mineral oils, coal, machine build-
ing and power. In view of this concept. backward areas
do not constitute a core sector.”

24 The Committee regret to note that even after 27 years of
Independence and completion of four Five Year Plans, the Govern-
ment have not finalised their strategy for the development of back-
ward areas. The Committee are dismayed to find that the Com-
mittee on Backward Areas which was constituted as early as October
1972 to evolve a strategy for development of backward areas, has yet
to give its formal report. The fact that some strategy for develop-
ment of backward areas, has been outlined in the Fifth Plan, does
not and cannot make up for lack of a considered report which was
to be given by this Committee so that this could form the basis for
informal discussion and taking of decisions in time for incorporation
in the Fifth Plan. The Committee urge that the Committee on
Backward Areas should finalise their recommendations without fur-
ther delay and that this should be made avialable to Parliament at
the earliest for informed discussion. Government should in the light
of this Report and experience gathered in the field as well as the
approach set out in the Fifth Plan document, refine their strategy for
the development of backward areas which should be well-suited to
the genius and potentialities of the areas,

2.5. The Committee note that ordinarily the term ‘core sector’
of the Plan connotes industries which contribute to significant im-
port savings such as steel, non-ferrous metals, fertilisers, mineral
oils, coal, machine building, power etc. They feel that development
of backward areas is vital for the balanced development of the coun-
try and the well-being of the people at large. The Committee there-
fore recommend that the programme for developmnt of backward
areas should be included in the core sector of the Plan so that re-
sources, finance and the essential inputs become available for timely
implementation.
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B. Development of Agriculture, Animal Husbandry ete.

2.6. India is predominently an agricultural country providing em-
ployment to about 70 per cent of its population. . The people of the
backward areas in the country have agriculture as their main occu-
pation. Most of these areas are marked by primitive methods of cul-
tivation, lack of irrigation facilities, small-land holdings, absence of
supply of inputs, adverse man-land ratio, shifting cultivation and
lack of credit and marketing facilities.

2.7. Asked about the measure taken or proposed to be taken to
explore the agricultural potential of these backward areas, the re-
presentative of the Planning Commission stated in his evidence
before the Committee:

“In the framing of the agricultural plan, particularly during
the 5th Plan, a lot of stress has been laid on the integrated
agricultural development of certain identified areas, parti-
cularly areas like drought-prone areas, areas having a signi-
ficant concentration of small and marginal farmers and on
crop husbandry and animal husbandry activities......
There are at present 5 major schemes figuring in the 5th
Plan which primarily concern agricultural development in
the backward areas. The first one is a research scheme
which the I.C.A.R. has, under which they are undertaking
a coordinated programme of research for dry farming
activities, including the evolution of agronomic practices
etc. This is in operation in 24 centres of research and has
an outlay of Rs, 4.86 crores. The second scheme is to test
the efficacy of research findings in these particular projects.
We have integrated pilot projects for dry farming. This
particular technology is being developed and a provision of
Rs. 10 crores has been made in the 5th Plan. The third
major scheme is for integrated agricultural development
in regard both to crop husbandry and animal husbandry

o and all other ancilliary activities, 72 drought-prone dis-
tricts, either partly or wholly, have been identified, for
which a provision of over Rs. 180 crores has been made in
the Central Plan and nearly of Rs. 167 crores in the States’
plans, totalling about Rs. 350 crores. Then there are
{wo main schemes which the Animal Husbandry Divi-
sion of the Ministry has funded in the Plan for the deve-
lopment of poultry, piggery and sheep rearing. mainly
focussed on small and marginal farmers in these nn-ticular
areas; and there is the programme for the development of
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'c‘roSs-l'bréédin'g and milk f)i'oduction. For this also, there
are provisions of Rs. 40 crores under one scheme and Rs. 45
crores under another.”

2.8. Asked if the research institutes in the country were looking

into the problem of these areas particularly drought-prone areas, the
representative of the Ministry of Agriculture replied:—

“The research is being done by ICAR. They have 24 centres,
their main centre is at Hyderabad. At all these 24 centres,
we have taken pilot programmes for encouraging develop-
ment of farming of these areas and each centre covers 800
hectares annually. We have found two .or three things
which can be of use to the local areas out of the total re-
search so far. One was selection of suitable varieties which
could be grown over a shorter period, so that they do not
suffer because of lack of water, for cxample a variety of
Bajra or jawar which will be free from the disease. It was
very useful particularly in South. The other was Sun-
flower. This could be grown where farmers have been cul-
tivating cotton earlier. Even in marginal areas, sun-flower
could be grown very successfully. That was demonstrated
at some of the centres. As it is, it is a pilot project and
covering only 800 hectares.”

2.9. Asked about the development of anlmal husbandry in back-
ward areas, the representative of the Ministry of Agriculture stated:

“In the Fifth Plan, the Animal Husbandry Programme under
Smal] Farmers Development Project is going to be imple-
mented slightly differently. It is on the basis of a pack-
age approach. You make available economic animals, live-
stock and poultry, sheeps, pigs, etc., to the poor farmers on
the basis of subsidy. It will be on the basis of 50 per cent
subsidy in the case of small farmers and 66.2|3 per cent in
the case of marginal farmers...... In the case of cattle,
we have discussed this with the Planning Commission
and the whole exercise has been based on the recomm2an-
dation of the - National Commission on Agriculture. Qur
intention is that wherever it is possible for cross-breed
cattle to be raised, on an economic scale, the poor farmer
should be supported. The first essential will, of course. be
to provide assistance for breeding at the door of the far-
mers.”
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~ 2.10. When his attention was invited to the fact that in some of
the tribel atreas: breeds of animals which were not. suitable for local

cunditions were being introduced, the representative of the Ministry
of Agriculture replied:—

“Regarding the special programme for tribal development, we
realise that it will not only be unwise but wasteful if we
thought of introducing exotic varieties where they arc not
really satisfactory...... Regarding poultry also, the same
will be applicable. The question of introducing pure-bred
poultry in the under-developed areas will be a folly and it
should not be done. If it is being done, it should be dis-
continued.”

2.11. The Committee note that agriculture is the main vocation
of the people living in backward areas which are affected by such
adverse factors as lack of assured irrigation, fragmented holdings,
adverse man-land ratio, single cropping pattern, low productivity
and shifting cultivation particuiarly in tribal areas. The Commit-
tee would like to emphasise that until and unless concerted measures
are taken to raise the level of agricultural production in these areas,
the standard of living of these people cannot register any significant
improvement. The Committee recommend that Government should
take effective measures to provide assured irrigation with particular
emphasis on minor irrigation and agricultural inputs inciuding well
irrigation with electric pump facilities and cheap credit facilities to
these backward areas so as to substantially increase the level of
agricultural production which, while improving the economic condi-
tions of the people in these areas, would also go a long way in solv-
ing the difficult food situation in the country. The Committee feel
that the agricultural research institutes have got a major role to
play in this regard. Government should in consultation and coordi-
nation with agricultural institutes, introdvce a package of agricul-
tural practices for improved agricuitural methods, suitable to the
local conditions in these areas.

212. The Commititee consider that there is hardly any area in
India except those which are prone to extreme drought or extremes
of climate, where agriculture cannot be developed. The Committee
would like to recall that the package deal, evolved in the Sixties for
development of agriculture in the States of Punjab and Tamii Nadu
provided a concrete example and incentive for spread of advax’xced
agricultural practices, in the interest of achieving 'gl'eater agricul-
tural production, in other areas in the country. It 1is nrost unfortu-
nate that no such package deal has been thought of or implemented
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for backward areas which need these even more

te!atively developed areas. The Committee feelm;:::uéov:r:;:::
with its experience of two decades in furthering green revolution’
with vast input resources at its command and weil organised agti:
cultural research should be able to evolve a package of practices
suitable for these backward areas. The Committee recommend that
at least one such backward area which has most promising poten-
tiality, should be selected in each of the States particularly those
‘which have a large population living below the poverty line so that
a significant break-through can be made. The Committee also re-
commend that special attention should be paid for the development
of persons belonging to the backward classes, Harijans, Tribals and
persons belonging to extraordinarily weaker sections of Society.

213. The Committee would, however, like to sound a note of
caution while introducing any change in the cropping pattern in the
area. It should be ensured that new varieties of seeds and cropping
pattern introduced in these areas, are suitable to the local conditions.
The Committee have come acress an instance where a particular
variety of Bajra was introduced in the backward areas of Rajasthan
but the same was highly susceptible to pests with the result that
the agriculturists could not get economic returns from their crops.
The Committee feel that before introducing any variety of improv-
ed seeds, Government and Research Institutes should ensure that
these are suitable to the local conditions as any failure in this regard
while resulting in economic losses to the farmers also makes them
averse to the introduction of new agricultural practices and seeds

cte.

2.14. The Committee need hardly point out that animal husbandry
and other subsidiary activitics which go with agriculture to sup-
e income of the farmer, should receive close and careful
The Committee see no reason why
k in which Government have already
particularly after the launching of
etc. could not be imple-

plement th
attention of the authorities.
development of dairies for mil
gained significant experience,
‘operation flood’ rearing of sheep or poultry
mented with success in these areas.

215. The Committee would like Government to pay special at.-
tention to the needs of small and marginal farmers as these consti-
tute nearly 80 per cent of the owners of land and havc. so far not
received their due in the matter of inputs. The Confmlttee would
also stress that credit and inputs should be made available 4to them
in time and suitable arrangements should be made to collect the
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‘I?n'ns advanced to the people in these areas by providing ready faci-
I:xl:les for marketing of their produce goods and makin g recovery om
e spot.

2.16. While introducing any new varieties of animals or poultry
in the backward area, Government should ensure that these are suit-
able to the local conditions and the people in the area, are in a posi-
tion to maintain these birds/animals. The Committee have before
them the instance of Bastar where sophisticated varieties of pigs and
cocks which were not suitable to the local conditions, were sought
to be introduced with the result that the same were not acceptable
to the local population. The Committee would like the matter te
be gone into thoroughly by the Government in consultation with the
Jocal leaders to obviate recurrence.

C—Provision of Infra-Structure Facilities.

2.17. One of the main reasons for the backwardness of large
areas in the country is absence of infra-structure facilities like
roads, means of communications, power, etc. Because of the lack
of these infra-structure facilities, the people in the backward
areas remain aloof from the mainstream of economic activities in
the country and the entrepreneurs are also averse to go to these
backward areas in spite of provision of incentives and subsidies

by Government.

2.18. A leading organisation of manufacturers in their Memo-
randum submitted to the Committee have stated:—

“Lack of adequate infra-structure facilities is a serious
deterrent to the development of industries in backward
areas. .. .It is, therefore, necessary that a crash program-
me must be launched for the provision of these facilities
on the basis of a blueprint drawn by Centre with funds
specially earmarked for this purpose to be implemented
by these States.”

2.19. In a note submitted to the Committee regarding steps
waken to make the industrial infra-structure available in the back--
ward areas, the Planning Commission have stated that:—

“Provision of industrial infra-structure is essentially the
responsibility of the State Governments. Towards this
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the followmg speciﬁc steps have been taken by the State
“ ‘Governitients: —

(a) Establishment of Industria] Estates.
« (b) Setting up of Industrial Development Areas.

(c) Setting up of Corporati'ons and makihg other orga-
nisational arrangements to specifically look after the
‘development of industrial infra-structure.

“Successivé Five Year Plans have emphasised that an integrated
approach covering the creation and expansion of basm infra-struc-
ture facilities and organisation of institutional framework to co-
ordinate the essentia] components of industrial development pro-
grammes constitutes the basic pre-requisites for rapid industrial
development of the backward areas. In the Fifth Five Year Plan
it has been proposed that appropriate machinery which is capable
of indentifying industries suited to the needs and potentialities of
backward areas through techno-economic surveys and feasibility
studies, of undertaking integrated planning and development of in-
‘fra-structure in selected growth centres located in backward areass,
and of providing a package of financial, marketing and other ser-
vices to potential entrepreneurs for setting up new units in the back-
ward areas should be created.”

2.20. Asked about the steps taken for providing infra-structure
in the backward areas, the representative of the Ministry of
Industrial Development stated in his evidence before the Commit-
tee: —

“There is a plan provision for assisting the State Government
in the development of industrial infra-structure and this
plan provision of Rs. 35 crores was intended to be
supplemented by institutiona] finance. The thinking
was that there should be a Central agency—a Backward
Area Development Corporation—which can supplement
the efforts of the State Governments and State Agencies
in the establishment of industrial infra-structure and also
take such measures as are necessary to ensure that this
subject continues to get priority at the State level....We
are seriously considering establishing such an agency
during the next financial year; we are taking the neces-
sary action even now....With the exception of Maha-
rashtra, Gujarat and Tamil Nadu, probably in most of the
other States, the efforts have not been commensurate
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with the gravity of the problem. But a few other States
have now started taking steps for establishing the infra-
structure, and I may mention of Andhra Pradesh, Uttar
Pradesh and West Bengal. We hope that, with some as-
sistance which we may be able to provide from the Central
Corporation, the State Governments which are now
lagging behind may come up.”

2.21. Asked about the steps taken to provide communications in

‘the backward areas, the representative of the Planning Commission
stated in his evidence: —

“Undoubtedly this is a fact that in the backward areas, com-
munications are all the more important and it is also a
fact that construction of roads and provision of communi-
cation facilities are more costly in these areas....As
regards the 5th Plan, the Minimum Needs Programme
has been drafted in such a manner that rural roads have
to be given priority and even in the rural roads, we have
stated that the backward areas should get priority. As
far as the rural roads are ooncerned, the initial idea was
that over the next five years in the 5th Plan, the Minimum
Needs Programme would be completed, but because ' of
various constraints, it has now been contemplated that the
rural roads as contemplated in terms of the norms laid
down under the ~minimum needs programme would be
completed in about 7 years. There is no subsidy in the
construction of rural roads as such. What has been sti-
pulated is that considerable allocation would be made in
terms to certain norms to backward areas and the local

people would be employed on the construction of these
roads.”

He further added that:—

“I could indicate that this survey has shown that whereas
considerable work had been done on village roads, cul-
verts etc., the maintenance part has suffered a great deal.
It is true that in some places they have not been comple-
ted. And in certain other areas, they have not only been
not completed, but whatever was done in the past, even
that has been washed away.”

. 2.22. The Committee note that the absenece of: infra-structure
facilities is the main reason for the backwardness of large areas in
the country. The Committee are convinced that until and unless
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suitable measures are taken for provision of communications, power,
roads and other basic facilities necessary for economic progress, it
would not be possible to make any substantial progress in the deve-
lopment of backward areas. They are convinced after a study of the
progress made in advanced States that the development of infra-
structure is an essential prerequisite to any industrial growth. They
regret to note that except in a few States no substantial progress has
been made in the matter of providing infra-structure facilities in the
backward areas. They would, therefore, recommend that suitable
programmes for the accelerated development of these facilities
should be taken up in the backward areas in the country.

2.23. The Committee note that there is a plan provision of Rs. 35
crores to assist the State Governments in the provision of these
facilities and this provision is further intended to be supplemented
by institutional finances. The Committee recommend that the deve-
lopment of these facilities in the various States should be expedited
and this matter be given the highest priority. The Committee realise
that provision of infra-structure facilities is capital intensive and
therefore emphasise that priorities should be drawn up in the matter
of providing infra-structure so that it is laid out first in such areas
which have most promising potentialies for industrial development.
As returns from industrialisation flow, this can be extented to other
areas also.

2.24. The Committee note that under the Minimum Needs Pro-
gramme in the Fifth Plan, there is an ambitious scheme for provision
of rural roads in the rural areas. However, from the statement made
by the representative of the Planning Commission, it is noted that
a number of roads constructed during the Fourth Plan period, have
suffered a great deal from lack of maintenance. In many parts the
roads have not been completed and in certain areas, even the portion
which was constructed earlier, has been washed away. The Com-
mittee would like to emphasise that this indicates a very sorry state
of affairs,

2.25. It has come to the notice of the Committee that roads were
not properly constructed in rural areas with the result that instead
of facilitating road communications, these have become a source of
great discomfiture to the local population. The Committee stress that
proper standards for construction of roads connecting the backward
areas to the the main towns or centres should be laid down and
strictly adhered to. The Committee reiterate that not only the con-
struction of the roads in the backward areas but its proper main-
tenance and improvement should also receive the concerted atten-
tion of Government so that maximum benefits from the roads, may
flow to the persons living in these areas.
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2.25A. The Committee also desire that the construction of roads or
laying of railway lines which are taken up as relief measures like
drought relief etc. should be completed and maintained even after
these measures have been withdrawn, so that the development of
the areas may derive permanent benefit from them.

*2.26. The Committee note that according to Government’s own
analysis, some of the most important reasons for backwardness are
inadequate availability of economic and social infra-structure; lack
of strategies based on a careful analysis of causes of backwardness
and the potentialities for development; lack of coordination in
different sectoral programmes and functioning of multi<level financ-
ing, promotional and consultancy institutions; inadequate institutional
arrangements to support, integrate, coordinate and monitor and
essential components of industrial development programmes. The
Committee consider that the best solution to these problems is the
adopted and implementing of integrated area develepment approach,
They are, however, not convinced that the best method of achieving
the desired objective is through the establishment of a Backward
Area Development Corporation. They feel that if the integrated
area development approach is followed in letter and spirit and a
thorough analysis is carried out of the physical resources available:
in areas which are backward and their potentialities ascertained, it
should be possible for Government even with the existing adminis-
trative machinery at their disposal, to ensure that the selected sche-
mes are, in fact, implemented with efficiency and speed.

™ 2.27. The Committee note that most of the backward areas in the:
country, particularly in the States of Madhya Pradesh, Orissa and
Bihar havie no railway lines to serve them. The Committee feel that
railway lines in the backward areas would greatly help in their
development by providing the much-needed communication facilities.
The Committee, therefore, recommend that a fixed percentage of the
investments on the opening of new railway lines should be earmarked
for the backward areas.

D—Provision of cducation, medical facilities etc.

2.28. One of the main characteristics of the backward areas in the
country is low level of literacy and low health standards of the peo-
ple in these areas. The illiteracy of people in backward areas has
not only kept them ignorant about the benefits of developmental
activities in the country but have also made them a victim of ex-
ploitation by vested interests and have not allowed them to reap
any benefits of welfare activities like cooperative credit societies,
marketing societies etc.
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2.29. It has been stated by Government that “Perhaps the most
significant development in the Fifth Five Year Plan in respect of the
reduction of disparities will be the launching of the National Pro-
gramme of Minimum Needs with an outlay of Rs. 2803 crores, under
which action will be taken to take care of marked deficiencies of
social consumption in backward areas by extending facilities for
Elementary Education, Rural Health and Water Supply, Nutrition,
Rural Electrification etc. The introduction of this programme will
enable the disadvantaged areas and sectors of population, to achieve
parity in the matter of basic items of social consumption and parti-
cipate effectively in the process of their development.”

2.29. The Committee note that low rate of literacy and lack of
adequate medical and drinking water facilities has been one of the
main reasons for the backwardness of certain areas in the country.
Illiteracy of the population not only keeps them ignorant of the
benefits of development but also makes them a victim of exploita-
tion by vested interests. The Committee fecel that provision of educa-
tional facilities in backward areas should receive special attention.
Apart from the desirability of including in the syllabii, subjects
which would be of special interest for development of backward
areas such as elementary knowledge of hygiene, civics, agriculture
etc., there should be special emphasis on provision of vocational and
technical training which would enable the younger generation to
become good artisans/craftsmen. To begin with, effort may be con-
centrated in areas where there is a living tradition of craftsmanship.
In the light of experience gained, syllabii and methods of education
could be suitably adapted for extension to other areas. The Com-
mittee feel that educational effort in these areas is a prerequisite
for any meaningful programme for thieir development and its imple-
mentation should be watched at the Centre which is responsible for
overseeing the development of backward areas. They would like to

emphasise that all efforts should be made to open Ashram Schools
and Agricultural Schools for these areas.

2.31. The Committee consider that one of the factors which has,
in the past, hampered devclopment of these areas relates to sanitary
and hygienic conditions of living. The Committee in Para No. 2.19
of their 38th Report (Fifth Lok Sabha) on “National Water Supply
Programmes” have already emphasised that concerted el’fo.rt should
be made to provide potable drinking water and other sanitary con-
ditions in villages which have been the victims of chronic diseases
in the past. The Committee feel that the first step in th'e march
towards development for these most backward areas which suffer
susceptibility to chronmic diseases, should be provision of potable

drinking water and ensuring other hygienic conditions so as to make
for healthy living.
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2.32. The Committee would like that in the centrally sponsored
schemes for the development of backward areas, tribal areas and
hill areas, the cooperation of the voluntary organisations which have
a good rgcord of service should be fully utilised and necessary en-
couragement given to them.

E. Technical Training

2.33. It is commonly realised that it would be necessary to give
technical training to the people in the backward areas so that they
may come forward to set up small scale industries in these areas
and may also get employment in the large scale industries, set up
in background areas. There is a common complaint of the people
in the backward areas that the setting up of big industries and
public sector units have not been able to make any impact on these
areas as these industries and units do not provide employment to
the local people and recruit people from outside. This can be pos-
sible only when local people are sufficiently trained in technical
jobs so as to be able to come up to the job requirements.

2.31. Asked if any training facilities, to build up cadres of skilled
personnel have been set up in the backward areas in the various
States, the representative of the Ministry of Labour stated in his
evidence before the Committee: —

“We have got 357 Industrial Training Institutes established
all over India and so far as backward areas are concern-
ed, nearly 124 ITIs have been established in major states
to cater to the training needs in various skills. There are
nearly 54 skills which have been designed—32 engineer-

. ing and 22 non-engineering.”

2.34. In a subsequent ncte submitted to the Committee, Gov-
ernment have stated that:—

“In 1950, there were about 65 training centres with a seating
capacity of about 10,000 seats. The present position is that
under this scheme, training is now provided in 32 engi-
neering and 22 non-engineering trades to persons within
the age group of 15 to 25 years, in 357 Industrial Training
Institutes having 1,55,793 seats, the period of training
varying from 1 to 2 years| About 90 per cent of the seats
introduced are being utilised........ Other important
schemes which have been implemented relate to part time
classes for industrial workers, Advance Training Institut-
es, Madras for training of highly skilled workers, Fore-
man Training Institute, Bangalore, and Staff Training and

2998 LS—3
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Research Institute, Calcutta ........ There are 357 Indus-
tries Training Institutes in the whole country having faci-
lities in various engineering and non-engineering trades.
Out of this 124 ITIs are located in backward areas/dis-
tricts. The total seating capacity of these ITIs located in
backward areas/districts is 44,049 seats as against the
total capacity of 1,55,793 seats in the whole country.”

2.35. Regarding the evaluatio: of training imparted in these Ins-
titutes, it has been stated by Government that: —

“In so far as the question ¢f evaluation of these Institutes is
concerned, while no separate programme of evaluation
only for the ITIs in backward areas has been formulated,
the State Governments normally conduct the inspection
of the ITIs as a regular feature. Directorate General of
Employment and Training on its part pursues the State
Directorates to initiate follow-up action on these reports
and remove the shortcomings pointed out by the evaluat-
ing officer. Zonal meetings are from time to time, held
in each region to review the training programme and the
functioning of the ITIs. These are attended by the re-
presentatives of the industry, workers organisations, State
Governments, Central Government officials and persons
having special knowledge of the subject, for bringing
abéut improvement in the training programme.”

2.36. It has been further stated by Government that:—

“Employers, industry and others have from time tc time ad-
versely commented on the training in the Industrial Train-
ing Institutes on the grounds that it was unrelated to the
development of the industry in the area concerned. In
fact, the National Commission on Labour also referred to
this problem. To overcome this shortcoming, an impor-
tant development in the training programme has been the
dovetailing of the Craftsmen Training Scheme with the
Apprenticeship Training Programme in industry which
was made slatutory by the enactment of the Apprentices
Act, 1961. The trainees after receiving institutional train-
ing in the Industrial Training Institutes can take up ap-
prenticeship in the industry and receive on-the-job or
shop-floor training. During the training period, the ap-
prentices also get monthly stipends prescribed under the
rules. 201 industries have so far been specified under the
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Act and the number of trades designates so far is 61.

About 60,900 apprentices were undergoing training in’
September, 1973,

2.37. The Committee consider that provision of technical training
to_youths in backward areas is very essential so that the people in
these areas are able to set up small scale industries in large numbers
and secure employment in the various industries being set up there
both in the public and private sectors. The Committee note that
there are 357 Industrial Training Institutes in the whole country,
out of which 124 are located in backward areas with a training capa-
city of 44,049. The Committee would, however, like to point out
that the very fact that many of the persons trained in these Institutes
are not able to get jobs in the industrial units in these areas shows
that either the training imparted in these Institutes is not upto the
required standard or the courses in which training is being innarted,
are not in consonance with the type of skills actually required in
these units. The Committee regret to note that there is no pro-
gramme of evaluation of training in these Institutes. The Commit-
tee would like to emphasise that Government should conduct an
independent and objective evaluation of the training imparted in
these Institutes in consultation with the industrialists in these areas
and make necessary changes in the curricula and syllabii of the
training without further loss of time so that the trainees may be able
to meet the requirements of the industries in these areas and get
employment,

2.38. The Committee recommend that necessary facilities and
encouragement should be given to the trainees, coming out of these
Institutes, by the State Governments and financial institutions to get
up small scale industries in these backward areas so that local entre-
preneurship may develop. In this connection, the Committee would
like to cite the instance of backward areas in Maharashtra where
youngmen in large numbers are coming up to set up such industries
with the assistance of nationalised banks and SIDCO etc. The Com-
mittee would like this to be emulated in other States also.

2.39. The Committee feel that it should -be incumbent on Indian
Institutes of Technology and other leading technical institutes which
have been established under the auspices of the Government or
receive substantial grants from the Government that they set up at
least one technical training centre in a backward area. 'l‘he. advant-
age of this would be two-fold, namely—to afford these premier tech-
nical institutions an opportunity to understand the pl‘oblel!.ls o.f lgack-
wardness and to eveolve concrete measures for its eradication. It
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would also enable the iocal population in these backward areas to
come in contact with the best that is available in the technical field

and thus abridge the process and period ordinarly required for deve-
lopment.

F. Setting up of Industries in Backward Areas

2.40. After Independence, India has made considerable progress
in the field of industrialisation, particularly in the field of small scale
industries. This growth of industries, however, has been mainly
confined to metropolitan cities and big towns and, by and large, the
process has not permeated far and wide in the countryside mainly
because of locational disadvantages associated with rural and back-
ward areas.

2.41. The need for dispersal of industries as a means of attaining
a balanced development of the economy was underlined in the Indus-
trial Policy Resolution of 1956 which stated:—

“In order that industrialisation may benefit the economy of
the country as a whole, it is important that disparities in
levels of development between different regions should
be progressively reduced. The lack of industries in diffe-
rent parts of the country is very often determined by
factors such as the availability of raw materials or other
natural resources. A concentration of industries in cer-
tain areas has also been due to the ready availability of
power, water supply and transport facilities which have
been developed there. It is one of the aims of national
planning to ensure that these facilities are steadily made
available to areas which are at present lagging behind in-
dustrially or where there is greater need for providing
opportunities for employment, provided the location is
otherwise suitable. Only by securing a balanced and co-
ordinated development of the industrial and the agricul-
tural economy in each region, can the entire country at-
tain higher standards of living.”

2.42. Government have outlined the following steps which have
been taken for facilitating the setting up of industries in the back-
ward areas:—

(1) Financial assistance on concessional terms is provided to
industrial projects in selected 232 districts by IDBI, IFCI
and ICI&CI. Income Tax relief upto 20 per cent of pro-
fits will also be provided in these districts.
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(3)

“4)

(5)

(6)

(7

(8)
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Centre provides an outright grant/subsidy on fixed capi-
tal investment of industrial units in selected 98 backward
districts/areas. Units in these areas for setting up/or ex-
pansion of which effective steps were taken during the
period 1-10-70 to 28-2-73, are entitled to subsidy at the rate
of 10 per cent of the fixed capital investment subject to
a maximum of Rs. § lakhs. In case of units taking effec-
tive steps on or after 1-3-73, the quantum of subsidy is 15
per cent subject to a maximum of Rs. 15 lakhs.

A transport subsidy equivalent to 50 per cent of the total
cost of transporting raw material and finished goods is
provided by Union Government in the States of Jammu
and Kashmir, Assam, Meghalaya, Nagaland, Manipur,
Tripura, Himachal Pradesh and the Union Territories
of Arunachal Pradesh and Mizoram. In the case of U.P.,
Transport subsidy scheme is available only to 8 Hill Dis-
tricts. The subsidy scheme has also been extended to
the Islands of Andaman & Nicobar & Lakshadweep. The
subsidy is provided from selected rail heads to the site
of factory.

Preferential treatment is accorded to industrial projects in
backward areas in implementing the industrial licensing
policy.

N.S.I.C. has reduced the amount of earnest money to 10
per cent for supplying indigenous machinery and to 5 per
cent for supplying imported machinery to small scale in-
dustries in backward areas.

All the new 57 Rural Industries Projects are located in
backward areas. An expenditure of Rs. 18.19 crores has
been incurred on the programme during the 11 years’
period from 1962-63 to 1972-73. Similarly 63 districts
(backward) are covered by the Rural Artisans Programme
under the Small Farmers and Marginal Farmers and Agri-
cultural Labourers Projects.

S.1.D.O. undertakes techno-economic surveys, intensive
campaigns, and renders other extension services on 3
priority basis, in backward areas.

Many State Governments are also providing special con-
cessions and incentives for developing industries in back-
ward areas. These concessions include rebate in electri-
city tariff, provision of factory sheds in concessional terms,
higher price preference in Government purchase etc.
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To meet the infra-structure requirements of industries in less
developed areas, attempts are increasingly being made to establish
industrial estates and industrial development areas. States like
Uttar Pradesh, Andhra Pradesh, West Bengal etc., have alsp set up
infra-structure Development Corporation.”.

2.43. A leading organisation of manufacturers in their Memoranda
submitted to the Committee have stated that:—

“The location of the largest public sector Steel or Coal com-
plexes, which are self-contained by themselves, in the
backward States such as Bihar, Orissa and Madhya Pra-
desh, has hardly stimulated economic development in
these States.”

2.44. Asked to comment on the above, the representative of the
Planning Commission stated in his evidence before the Committee:—

“Inspite of massive Central investment in these States
(Orissa, Madhya Pradesh and Bihar), the view is con-
firmed that it did not lead either to the advancement of
the State industrially or otherwise. When I say otherwise,
I stand reinforced in my argument by the per capita in-
come of these States for the last few years, and also the

State income.”

2.45. The representative of the Ministry of Industrial Deveiop-
ment stated —

“It is a fact that despite large Central investment, the indus-
trial development of some of the States had not taken
place. It appears to be a fact that the type of industries
which have been taken up in the Central Sector have
necessarily been of a kind which did not have the forward
and backward linkage like steel or coal or some of the
heavy fertilisers etc. They did not lead to ancillary deve-
lopment and raw material supplies. .. .It is light engineer-
ing industries which have these effects like electronics,
house-hold electrical equipments, .as also agro-based
industries like sugar, weaving, spinning and so on. Food,
processing industries are also like that. But the heavy
industries, neither engineering nor on the chemical side
seem to have these effects....If a unit can create a
demand for three or four ancillaries, that is much more

important.”
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2.46. Asked about the number of industrial licences issued to the
backward areas/districts from 1970-74, the following figures have
been furnished: —

1970 55
1971 70
1972 74
1973 89
1974 165

(Upto August)

2.47. It has been added by Government that “The date when the
industrial units have actually gone into production is not maintain-
ed by the Centre.”

2.48. The Committee note that some of the large public sector
undertakings like steel plants, mining projects, fertilisers projects
have been established in backward States like Orissa, Madhya Pradesh
and Bihar. They are, however, concerned to note that even with
the establishment of these large units, the desired fillip to the indus-
trial development of these backward areas has not taken place. In
fact, it has been conceded by the representatives of the Government
as well as the Planning Commission that these projects have not been
able to contribute very significantly towards increasing the per capita
income of the local population of these areas. The Committee cannot
but view this as a serious lapse. The least that the Government and
the management of these public undertakings could have done was
to critically examine the reasons for this phenomenon and take con-
crete steps to develop linkages particularly with the ancilliary and
small scale industries so as to develop them as feeders for the large
units and thus help in extending industrialisation to these areas. The
undertakings should also have set up vocational centres either on
their own or in cooperation with the State Governments and local
authorities so as to impart training and skills in technical subjects
to the local population which could have helped them to secure i°!’5
either in these undertakings or other industrial units coming up In
the area. The Committee would like the Government to carry out a
study in depth without further delay and take concrete measures
as outlined above so that these public sector undertakings wl:nich were
set up with great cxpectations in the backward areas, achieve the
socio-economic objectives underlying their establishment.

249. Tha Committee would like Government to at lleast mow
ensure that in setting up new large scale undertakings in the public
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sector in backward areas, the responsibility for developing anciliary
and small scale industries as well as vocational and training facilities
is spelt out in the licence ijtself and a close watch kept both by the
administrative Ministry and the Planning Commission to see that
the public sector enterprises fulfil these responsibilities.

2.50. The Committee further desire that in cases where land in
the tribais und backward areas is acquired for starting Public Un-
dertakings and other big industries, adequate compensation thereof
should be paid to the persons concerned at any rate not later than
the specified time to obviate harassment and facilitate their rehabi-
litation.

2.51. The Committee are concerned to note that while Govern-
ment have given statistics of the number of industrial units which
were issued licences during the period 1970—74 for being set up in the
backward areas they have not been able t¢o inform the Committee
precisely about the number of units which have actually gone into
production. As pointed out by the Committee in paragraph 52 of their
Fiftieth Report on Industrial Licensing (1973-74) it has been the
general experience that a large number of units which are licensed
on paper, are not actually established. The Committee consider that
this should not be allowed to happen particularly in the case of back-
ward areas as non-establishment of licensed units not only holds up
progress and also adversely affects other projects in that sector. The
Committee would, therefore, like Government to examine without
further delay, the actual progress made in the establishment of the
units which were given licences during each of the last five years
and inform the Committee about the number of industries actually
established and the percentage of production achieved as compared
to the licensed capacity. The Committee have no doubt that Gov-
ernment would not hesitate to take firm measures against those who
have not made tangible progress and that it would be ensured that
the deficiency is made good with the least possible delay.

2.52. The Committee would also like Government to draw the re-
quisite lessons from the experience of issue of licences for establish-
ment of industrial units during the last five years so as to evolve
pragmatic guidelines which would ensure that the units hereafter
licensed for backward areas go into production as per schedlfled
programme. The Committee would like to be informed .of the gul.de-
lines which Government evolve after the afore-mentioned review
is carried out.

Industrial Potential Surveys

953, Asked if techno-economic surveys have beeq co'nducted and
feasibility reports undertaken for setting up industries in backward
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States, Government have intimated the Committee in a written note:
that:—

“Industrial Potential Surveys:— The Industrial Development
Bank of India, in collaboration with other term-lending
institutions had initiated industrial potential surveys of
specified backward regions in May/June, 1970 for the
purpose of identifying specific project ideas for implemen:
tation in the next 5—10 years in the light of resource en.
dowment, demand potential and availability of infrastruc-
ture facilities. Surveys of all States/Union Territories
demarcated as backward by the Pande Working Group
have been completed. The States/Union Territories to:
which these pertain are:—

Andhra Pradesh, ’
Arunachal Pradesh,

Andaman and Nicobar Islands,

Assam,

Bihar, .
Goa, Daman and Diu,

Himachal Pradesh,

Jammu and Kashmir,

Lakshadweep,

Uttar Pradesh,

Madhya Pradesh,

Manipur, ]
Nagaland,

Orissa, o
Pondicherry,

Rajasthan, . -
Tripura, Pees
Dadra- and Nagar Haveli.

These surveys have recommended several industrial p'rojec?s/
possibilities for implementation, Of these, 48 projects m-.
volving capital cost of Rs. 1755 crores have either Peen
implemented or are under implementation and 15 projects
with a cost of Rs. 284.9 crores are under consideration of
the financial institutions for financial assistance.”
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2.54. The Committee find that the industrial potential surveys
which were initiated as far back as Mz June, 1970 have now been
completed in respect of all the backward States and Union Territories.
The Committee, however, find that these surveys are of a general
nature and can at best serve as only the starting point for detailed
investigation for establishment of industries in the specified back-
ward areas. The Committee consider that as already more than four
years have clapsed since this work was initiated, the follow up in the
form of detailed analysis and technical studies to identify the specific
industry and the location thereof, should be undertaken by high
powered teams, comprising competent technical personnel who should
be asked to submit their reports as per time bound programme.
Thereafter Government should select the industry or industries
which have the maximum potential for immediate establishment in
the specified area. The Committee urge that after the industries and
areas have been identified Government should take a firm decision
whether these are to be developed in the public sector or in the
private sector, If these are to be developed in the public sector, the
agency for development together with a time bound programme,
should be laid down and its implementation watched. In case, it is
decided to allot the industry to the private sector, Government should
give it the fullest publicity so that the best offer which comes from
a party of proven experience and standing, can be accepted for im-
plementation as per time bound programme, The Committee need
hardly stress that if for any reason, the party which has been given
the licence to establish the industry, fails to make the requisite pro-
gress, Government should not hesitate to take remedial measures to
see that the pace of development is not allowed to be retarded and
that the targets envisaged are achieved as per time bound programme,

2.55. The Committee find that out of the industrial projects rccom-
mended in the surveys, only 28 projects, involving a capital cost of
Rs. 175 crores have been implemented or are under implementation
while 15 projects involving an estimated cost of Rs. 285 crores, are
under consideration of the financial institutions for financial assis-
tance. The Committee can see no reason why there should be delay
in processing of the 15 pending applicationg for projects which in-
volve an estimated outlay of Rs. 285 creres when it is the prime need
of these areas that industrial units should be established without
delay. The Committee would stress the need for having a time-bound
programme to take decision on project schemes so that those which
are cleared can proceed to the implementation stage without delay
and those which are not found to be feasible are rejected so a< to
leave open the field for submission of more acceptable proposals. The
Committee reiterate that time here is the essence of the matter and
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that decision on projects for development of backward areas should
be reached without delay. They would urge that not only a tight time
scheduled for this examination should be laid down but a central
agency shold be nominated to see that it is adhered to and a regular
report sub::itted in this behalf to Government at the highest level
to obviate any procedural delays holding up progress.

2.56. In the case of projects which are already stated teo be under
implementation, the Committee would like Government to keep a
close watch to ensure that these projects come up, according to the
targets envisaged and that they attain full production as per sche-
duled programme.

2.57. The Committee suggest that as the information on the above
aspects is of wide public interest it should be specifically mentioned
in the Ministry’s Annual Report and other documents which are
presented to Parliament.

Subsidies and Incentives for Industries in Backward Areas

9.58. Asked about the difficulties experienced in implementing
the subsidy programme and the action taken to remove them, the
Committee have been informed in a written note by Government
that:—

“One of the main problems noticed in regard to the Central
Subsidy Scheme is the uneven spread of its benefits to the
different States. Comparatively less developed States have
not been able to make fuller use of the scheme. This pro-
blem is currently under examination of the Ministry of
Industrial Develspment.”

2.59. In a subsequent note submitted to the Committee, the Gov-
ernment have stated that:—-

“The experience in the actual operation of the scheme cannot
be said to be wide enough to permit a meaningful evalua-
tion at this stage. The amount of subsidy reimbursed so far.
has been very small, and even here, one State namely,
Maharashtra accounts for more than 50 per cent of the
total subsidy. During 1972-73 the total subsidy claimed for
reimbursement by State Government was Rs. 69.55 lakhs,
of which Maharashtra’s share was Rs. 36.99 lakhs. The cor-
responding figures for 1973-74 were Rs. 64.14 lakhs and

Rs. 39.99 lakhs respectively.
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As regards institutions for the programme fairly good progress

has been made by the State level Corporations in Mahara-
shtra, Gujarat and Tamil Nadu, Special Institutions for
promotion of industries in backward areas are coming up
in a few other States like the Andhra Pradesh, Uttar Pra-
desh and West Bengal. At the Central level it has not been
possible so far to make any progress in setting up cven
the nucleus of an organisation. There is a Plan provision
of Rs. 35 crores for backward areas development and the
Planning Commission had approved a provision of Rs. 1.25
crore in our budget for 1974-75 for this purpose, but we are
still awaiting concurrence of the Ministry of Finance for
our proposal to get at least the D.T.R. prepared this year.”

2.60. During their tour of Western Zone it was brought to the

notice of the Study Group of the Committee by an organisation of
manufacturers that:—

“Promises of incentives made by the State Governments to

the entrepreneurs to set up industries in backward areas,
are not fulfilled on one excuse or the other. In fact in many
cases, the rules have not been framed to implement the
concessions and incentives which are to be provided to the
industries in these areas. There should be some built in

sanction if the promises are not fulfilled by the State
Government.”

2.61. During their tour of Gujarat the Estimates Committee were

informed that:—

"
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“At present the following organisations are working for the

development of industries particularly, in the backward
areas:—

(i) Gujarat Industrial Development Corpn.

(ii) Gujarat State Financial Corporation,
(iii) Gujarat Industrial Investment Corporation.
(iv) Gujarat Small Industries Corporation.
(v) Gujarat Export Corporation,
(vi) Gujarat Agro-Industries Corporation.
(vii) Gujarat Mineral Development Corporation.
The activities of all these Corporation ere coordinated by In-

dustries Commissioner at the State level. Various incen-
tives are given by the State for the developm.ent of back-
ward areas. A specific feature for accelerating develop-
ment of the industries in these areas was stated to be that
nnce a project is approved by the Government it would
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automatically be approved by the other Corporations, with-
out further scrutiny. Moreover, if any nroposal is cleared
by the State Government, it is alsc accepted by the Banks

for the grant of loans. This cuts down delays at various
levels.”

2.62. The Committee note that there is a marked absence of in-
dustrial units in the backward areas Although dispersal of industries
as a means of attaining balanced development of the country, was
underlined in the Industrial Policy Resolution of 1956 as well as in
the successive Five Year Plans, the industries remain largely con-
centrated in the metropolitan and developed areas. The Committee
regret to note that in spite of the various measures taken by the
Government and incentives/concessions granted for the setting up of
industries in the backward areas, the indvistries continue to flock
to the developed areas and no significant irdustrialisation has taken
place in the backward areas with the result that regional imbalances
continue to grow. As has been admitted by the representative of the
Government, even in regard to Central Subsidy/Scheme, there has
been an uneven spread of its benefits to the different States. The
Committee note that out of Rs. 64 lakhs sanctioned by way of Sub-
sidy in 1973-74 and Rs. 69 lakhs in 1972-73. as much as Rs. 40 lakhs
and Rs. 37 lakhs respectively were disbursed to one State, namely,
Maharashtra. The Committee would like (zoverrment to make a
study in depth of the factors which have m.de it possible for Maha-
rashtra to claim subsidy of this order so that nthrr States could be
helped with information and guidelines to avail more fully of the

subsidy scheme in the interest of establishment of industrial units
in the backward areas.

263. The Committee are surprised to note that many of the
States have not even framed the relevani rules ‘or the grant of
subsidies. It is, therefore, not surprising that the various subsidies
and incentives granted by the Government ave not been able to
achieve the desired objectives. The Committee remommend that
a review of the subsidy/incentives/schemes infroduced by the Gov-
ernment should be conducted in consultation with the States and
representative organisations of industries without delay to find out
the reasons for not achieving the desired objectives and necessary
remedial measures should be taken so as to makc them really an
effective instrument for the development of backward areas.

2.64. The Committee further note that there are complaints that
incentives announced by the Government are not actually given to
the industrialists in time and they have to run from place to Ph.!ce
to obtain those incentives/concessions. The Committee would like
Government to take corrective steps in this regard.
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2.65. The Committee consider that it would be desirable to link
subsidy on capital investment {o employment generation also. In
view of the paramount need for creating new employment oppor-
tunities in backward areas, the industries which are approved for
location in such areas should be required to give employment to a
specified minimum number of persons for becoming eligible for
subsidy. Further the subsidy should be related to the promotion of

ancilliaries by the large industrial units so as to accelerate the process
of development.

2.66. The Committee further note that in Gujarat there are seven
institutions working for the development of industries particularly
in backward areas and the activities of all these institutions are being
coordinated by the Industries Commissioner at the State level. A
special feature in the State is that once a project is approved by the
State Government it is automatically approved by the other Cor-
porations without further scrutiny and this results in cutting down
of delays at various levels. The Committee recommend that an in-
depth study of the procedure followed by the Government of Gujarat,

should be made and results circulated to all other State Governments
for guidance.

Setting up Small Scale Industries in Backward Areas

2.67. Asked about the strategy of Government for setting up small
scale industries in the backward areas in the Fifth Plan, the Govern-
ment have intimated the Committee in a written note that:—

“Fifth Five Year Plan envisages a positive shift in the deve-
lopment of small industries in backward areas, Almost
sixty per cent of the total Fifth Plan outlay is earmarked
for this purpose. In quantitative terms, out of a total Fifth
Plan outlay of Rs. 140.95 crores, Rs. 35.0 crores, have been
provided for “Development of Backward Areas,” Rs. 45.0
crores for Rural Industries Projects, Rs. 1.20 crores for
setting up branch institutes in backward areas. Small
Scale Industries have been recognised as a positive tool for
the industrialisation of the backward areas. With a view
to exploiting resources available in the area, techno_-econm
mic surveys of backward districts have already been ini-
tiated on a priority basis. For the speedy development, in-
tensive campaigns are being organised wherever possible.
Central Government has also launched a scheme for pro-
viding incentives and facilities for development of indus-
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tries in the backward areas. This includes provision of
Finance on concessional terms, from the financial institu-
tions, provision of subsidy on fixed capital investment in
selected areas, transport subsidy between fixed points in
certain hilly areas, etc. The Government have also been
pursuing a policy of progressive reservation of items
for exclusive production in the small scale sector,
which brings the total of such items to 177. The main
objectives outlined above have largely been kept in view
in formulating the study for the development of under-
developed regions during the Fifth Plan. For outlining
the strategy of backward areas, a Committee consisting of
representatives of some of the Central Ministries and
State Governments have been constituted which is already
engaged in working out the details.”

2.68. Asked about the working of the Rural Industries Project,
the Government have intimated the Committee in a written note
that:—

_“The Rural Industries Projects programme was sponsored by
the Planning Commission in 1962-63, as a Centrally spon-
sored scheme....... The main objectives of the program-
mes are to enlarge non-farm employment opportunities:
and increase industries, production in rural areas.

Initially, 45 areas with different socio-economic conditions,
each covering 3 to 7 C.D. Blocks with a population of 3
to 5 lakhs were selected. Four more areas, close to large
public sector industrial undertakings, at Bhilai, Durgapur,
Ranchi and Bhadravati, were added in 1965. The actual
implementation of the programme started in 1964-65, the
initial two years of 1962—64 having been spent on preli-
minary work, such as appointment and training of staff
techno-economic surveys and formulation of programmes,
etc.

Progress of Expenditure: An expenditure of Rs. 18.19 crores
has been incurred on the programme during the 11 years
period from 1962-63 to 1972-73...........

Expansion Programme: Reviewing the progress upto March,
11970, the Rural Industries Planning Committee at its meet-
ing on 4th December, 1970, felt that since the programme
has proved itself to be an effective instrument in provid-
ing employment opportunities in rural areas and aug-
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menting production the scheme should be further extended.
Accordingly, it was decided to (i) extend the area of ope-
ration of the existing 49 projects to cover entire districts,
(ii) take up 5 new District Projects during the Fourth Plan
period under the programme 4 to be locateq in the areas
where the Rural Electric Cooperative Projects were also
located, namely, one each in Lucknow (U.P.), Junagarh
(Gujarat), Karimnagar (Andhra Pradesh) and Belgaum
(Karnataka) and one in Haryana (which had no project);
and (iii) by taking up 57 new districts (all backward)
under the programme during the Fifth Five Year Plan
period. Preliminary work including appointment and
training of staff, conducting techno-economic surveys and
formulation of development programme for the new pro-
jects was to be undertaken during 1972-73 and 1973-74. It
was also decided that in each successive plan period about
50 more districts should be taken up so that the whole

country was covered under the programme within 20—25
years,

The above recommendations were accepted by the Government
and action was initiated in respect of each of the recom-
mendations. The area of operation of each of the existing
49 projects has been extended to cover the entire district
(excluding towns with more than 15,000 population).

Besides, five new District Projects have been taken up in 1971-

72. Preliminary action in 57 new Rural Industries Projects
for the Fifth Plan was also started in 1972-73.

Out of 49 first series Rural Industries Projects, 31 are located
in backward districts. Of these 23 are eligible for 15 per
cent capital subsidy and 31 projects (including the above
23 eligible for capital subsidy) for concessional finance
from Financial Institutions. Of the 5 Rural Industries Dis-
trict Projects taken up in 1971-72, 4 are located in back-
ward districts .Of these 2 projects are eligible for 15 per
cent capital subsidy and four projects (including the above
2, eligible for capital subsidy) for concessional finance
from financial institutions. All the 57 new Rural Industries
District Projects sanctioned for the Fifth Five Year Plan
are located in the backward districts. Of these 30 projects
are eligible for 15 per cent capital subsidy while all the
57 projects (including 30 projects eligible for capital sub-
sidy) are eligible for concessional finance from financial
institutions.
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Programmes in the Fifth Plan: The programme will, as stated
earlier be in operation in 111 districts during the Fifth
Plan period, of which 92 districts are industrially back-
ward. A total outlay of Rs. 45 crores from Central budge-
tary resources has been approved by the Planning Com-
mission for this programme for the Fifth Plan period. It
is expected that substantial funds will become available
from Institutional Financing Agencies and about 25 to
30 per cent of the total investment will come from entre-
preneurs themselves. On this basis it is expected that about
40,000 new units will be establisheq in these 111 districts
with employment potential of 2 lakh persons.”

2.69. The Committee note that during the Fifth Five Year Plan,
Government envisages a positive shift in the development of small
scale industries in backward areas by earmarking ag much as sixty
per cent of the outlay (Rs. 81 crores out of Rs. 141 crores) for deve-
loprgent of backward areas and for setting up of rural industrial
projeets,

2.79. The Committee would like the Central Government which
have more than two decades of experience in the matter of provid-
ing guidance to small scale industries, to pay special attention to the
development of small scale units on the right lines from the very
inception. The Committee need bardly emphasise that the entre-
preneurs should be helped in every way particularly in the choice of
industry, the size of the unit, the availability of raw materials, ex-
tension of financial assistance and credit facilities and marketing for
the end-products.

2.71. The Committee would like that the extension staff who are
selected for rendering technical services should be persons of proven
merit and standing in their field, with dedication to the cause of
development, particularly of the backward areas so that they can
help to surmount the difficulties which are bound to be experienced
by the entreprenewrs in the initial stages. The Committee would
like Government to so devise the conditions of employment of experts
and their remuneration as to put an accent on the rendering of tech-
nical assistance in the real sense to the entrepreneurs in the deve-
‘lopment of the backward areas.

2.72. The Committee need hardly point ou¢ that there should be a
system of a regular monitoring and review of the work of the agency
established for rendering assistance to the small gcale units in the

2898 LS—4
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backward areas so that difficulties encountered are overcome with
the least delay, and the momentum for development is not allowed
to be impeded in any way.

2.73. The Committee note that there has been considerable progress
in the setting up of small scale industries in backward areas in Maha-
rashtra State and the Maharashtra Industrial Development Corpora-
tion and Small Industries Corporation have significant achievements
to their credit in helping the entrepreneurs in setting up industries
in backward areas. The Committee recommend that the Central
Government should conduct an indepth study of the measures taken
by the Government of Maharashtra in this regard and circulate the
same to other State Governments.

2.714. The Committee note that Government arc laying great em-
-phasis on Rural Industries Projects and propose to increase the out-
lay from only Rs. 9.5 crores to Rs. 45 crores in the Fifth Plan. While
the Committee are one with Government about the need for estab-
lishment of more industrial projects they feel that in the intcerest of
achieving the objective underlying them, it is absolutely essential
that these projects are located in areas which have the potentiality.
The Committee are greatly concerned that the strategy to be followed
in the setting up of these units is however still under consideration
of a Committee appointed by Government. Having regard to the
fact that rurel industries projects came to be established more than
ten years earlier, the Committee feel that strategy in this behalf
should have been evolved before the conclusion of Fourth Plan and
infact this should have been fully taken into account while selecting
the location for the new 57 rural industries projects during the Fifth
Plan. The Committee would like Government to finalise the strategy
without further delay as also review the location of the Rural Indus-
tries Projects for the Fifth Plan in the light thereof so as to make
sure that these have the potentiality and would make the desired
contribution in the developmental effort.

2.75. One of the historic lessons thrown up by industrialisation
in the West is the problem of slums and unfortunately we have pot
been able to avoid them in the process of industrialisation particularly
in our main industrial towns. There ig already anxiety all over the
world about the importance of environment and the necessity of
keeping it clean in the broader interest of health and well-being of
the people. The Committee consider that Govermment should pay
special attention t¢ these environmental aspects while planning the
rural industries district projects so that the ills and problems which
are associated with industrialisation and slum conditions are avoided.
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The Committee suggest that Government should evolve with the
help of the leading institutions of architectural and industrial plan-
ming, model layouts for rural industria}l district projects which could
Be tried out on pilot basis and then extended to other areas. The
Committee also suggests that adequate provisions should be made
for low income group housing schemes in these areas.

2.76. The Committee stress that Government should keep a close
watch over these industrial units right from the inception to ensure
fWat they do not suffer for want of raw materials, technical guidance,
marketing facilities, finance etc. It is only if all these requisite faci-
Mties are made available in a systematic manner that the industrial
wnits would be able to achieve their full production capacity at the
earliest and thus contribute towards the development of the back-
ward areas.

Assistance to Traditional Industries

2.71. Asked about the steps being taken by Government for the
development of traditional industries and handicrafts in the back-
ward areas, the Committee have been informed in a written note,
¥y Government that:—

“The traditional industries covered under the village and small
industries sector include handlooms, sericulture, coir, khadi
and village industries and handicrafts. These are mostly
concentrated in rural and backward areas. The khadi and
village industries programmes are implemented directly
by the Khadi and Village Industries Commission and the
State Boards for these industries, viz.,, handlooms, sericul-
ture, coir and handicrafts with a view to formulating poli-
cies and assisting and coordinating the programmes of the
States and Union Territories and evaluating their progress.
The programmes of assistance for traditional industries
include credit facilities under the State Aid to Industries
Acts/Rules, Technical improvement, training, common
service facilities and marketing etc., and are administered
largely by the State Governments and the Administrations
of Union Territories. These are supplemented by Central

programmes for industrial extension service research,
training etc. The programmes of assistance are proposed
to be expanded during the Fifth Plan period. The expen-
diture under the plans on these traditional industries at
the Centre and States has been steadily rising. The table
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below gives the estimates of expenditure during the Thﬁd
and Fourth Plans and tentative outlays envisaged in the
Draft Fifth Plan on these industries.” '

TABLE
(Rs. Crores)
III Plan IV Plan V Plan
(Tentative)
k-
Handlooms - . . . . 2537 28-92 55°3
Khati and Village Industries . 89-33 100° 90 185-6
Sericulture - 4'39 813 34'9
Chir Industries 1'79 401 15° S0
Handicrafts - 5-30 $'95 21- S8
Rural Industrics Projects . . . 4'79 969 45°00

2.78. The Committee feel that it may not be possible to set up
large industries in all the backward areas in the country. The Com-
mittee would, however, like to point out that there are a large num-
ber of traditional industries which, while providing employment to
the local people, have also earned a name for their products, not only
in the domestic market but even in the international markets. The
carpets of Jammu and Kashmir, Mirzapur and Arunachal Pradesh,
the brassware of Moradabad and handloom fabrics of many parts of
the country, have earned world wide reputation. It is, however,
disheartening to note that traditional industries in the country are
continuously on the decline, with the result that a large number of
artisans in the rural areas are now migrating in search of clerical
and unskilled jobs to large cities and metropolitan areas, thus creat-
ing more and more pressure on the urban areas, resulting in the pro-
liferation of slums and social tensions. While the Committee note
that the Khadi and Village Industries Commission and the State
Boards for Industries have undertaken programmes for assisting the
development of these traditional industries, the very fact that these
industries have not come up in a big way, indicates that much more
needs to be done for the development of these industries. The Com-
mittee, therefore, recommend that the Government should examine
the matter in greater detail and find out the reasons why the tradi-
tional industries particularly in rural and backward areas in the
country, are not being developed to the desired extent. The Com-
mittee recommend that suitable remedial measures in this regard
should be taken by Government without delay.
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2.79. The Committee note that the Planning Commission envi-
sages marked increase in the outlay on the development of hand-
looms, khadi and village industries and sericulture, coir industry
and handicrafts during the Fifth Plan. In some of these sectors the
outlay is being increased by as much as 3 to 4 times. The Commit-
tee cannot too strongly emphasise that Government and these orga-
nisations and agencies should take every care to see that the bene-
fits in fact flow to the workers and that these are not allowed to he
s?phoned off at intermediate level. In this context they would like
to strgss the role that training centres can play in improving skill
and craftsmanship so as to assist the artisans in adapting their age-
Qld techniques and processes and designs to suit the present day
taste of customers in the country and outside. It should also be
ensured that the vital inputs required by craftsmen like yarn for
handlooms or dyes for handicraft or cocoons for sericulture etc.,
become available to the workers and thus enhance their capability

for production and contribute towards raising the per capita level
of income,

2.80. The Committee note that the Khadi and Village Industries
would be getting Rs. 185 crores in the Fifth Plan as compared to
Rs. 101 crores in the Fourth Plan. Government should see that Khadi
and Village Industries are fully geared to undertake this enhanced
responsibility and that they implement suitable measures in the
field to ensure that productive vocation is gained for larger number
of under-employed and un-employed landless labour in the rural
areas.

G. Role of Financial Institutions in Development of Backward Areas

2.81. Tt is commonly realised that non-availability of credit at
cheap rates and liberal terms is one of the most important factors
inhibiting the growth of backward areas. *

2.82. A leading organisation of manufacturers in their Memoran-
dum submitted to the Committee has suggested:—

“All the financial institutions are making sincere attempts
to attract industries in developed regions and have offered
a package of financial and other facilities. = However,
there is a basic missing link in all these schemes namely,
the entrepreneurs for whom the various benefits are meant.
Besides offering finance, these financial institutions should
undertake periodically programmes for the managerial
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training of entrepreneurs and induce unemployed tech-
niclans and engineers to set up units and nurture them
till they attain adolesence. These agencies should see to
it that officers entrusted with the job are equipped with
adequate data of the region and the various procedural
formalities to be complied with.

While the Central Government would be the apex body to
evolve policies and schemes for development of back-
ward regions, it is the duty of the State agencies and
financial institutions to coordinate and implement the pro-
grammes and supplement each other’s efforts. The State
and financial agencies should look upon themselves as
partners in the programme.”

2.83. Asked to state their reactiens to the above suggestion, Gov-
ernment have informed the Comumittee in a written note that:—

“It would not be correct to say that entrepreneurs do not.
come forward to set up industries in the backward areas.
The public financial institutions feel that for promoting
industrial projects in the backward areas, if greater re-
liance is placed on local entrepreneural talent, the pro-
gress would be faster. The absence of local entrepreneu-
ral talent in the backward areas is itself due to the low
level of economic development in these areas. To en-
courage the local talent, officers of State level institu-
tions are being trained suitably by the IDBI and training
programmes devised to achieve this have been formulated.

As far as the reorientation in the policies of the public finan-
cial institutions is concerned, it may be mentioned that te
encourage new entrepreneurs, a number of steps have
been taken by the IDBI in partnership with the other
public financial institutions. For example, consultancy
organisations in different regions have been promoted,
namely, Kerala Industrial and Technical Consultancy
Organisation (KITCO) Cochin, North Eastern Industrial
and Technical Consultancy Organisation Ltd. (NEITCO)
Gauhati and Bihar Industrial and Technical Consultancy
Organisation Ltd. (BITCO) Patna.”

2.84. Asked if instructions have been issued to the nationalised
banks to give loans to small scale industries at concessional rates,
the representative of the Ministry of Finance stated in his evidence

before the Committee:.—
“Agencies like IDBI give it. Banks do not give. Under the
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directions given by the Reserve Bank of India there is a
minimum lending rate and small scale industries will be
governed by that. Today the minimum lending rate is

125 per cent. There is no concession for backward
areas.”

2.85. Asked if even at the minimum lending rate, loans are not

made available to the small scale industries in backward areas, he
replied:—

“They are loans for the establishment of industries. These
are working capital loans to small scale industries. So
far as the non-availability of loans at 12.5 per cent is con-
cerned, it is an operational matter. We will definitely
consider.”

2.86. Asked about the specific steps being taken by Government
to increase the quantum of financial assistance given by Central
financial institutions to industrial units in backward areas, the
representative of the Ministry of Finance stated: —

“The progress on the assistance to backward areas by the
different institutions is showing an upward trend from
year to year. At present the IFC and IDBI have given
assistance to the extent of 33 per cent of the total amount.
So the percentage of share is going up from year to
year....... Projects have been revived by the IDBI and
set up in the backward areas like Ashok Mill in Assam.
The assistance has been of the order of Rs. 20 crores.”

2.87. Asked if it was a fact that the nationalised banks were in-
vesting the savings mopped up from backward areas in the forward
areas. the representative of the Ministry of Finance stated in his
evidence:—

“At the time of nationalisation, the banks did not have a large
network of branches in all the States. In between the
last five years since nationalisation, different banks and
State Bank of India have gone into the remotest areas.
Today we have 17,000 branches. As and when more
branches are started, the mopping up of resources do
start. In the initial stages, whenever a branch is opened,
there will definitely be a mopping up of resources...... 1
would submit that the lending to priorty sector by the
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various nationalised banks is slightly coming up. It has

now come up to a stage of about 20—25 per cent, previ-
ously it was less than 5 per cent!

2.83. Asked about the loans and credit granted by nationalised
banks and financial institutions for the backward areas and how
these figures compare with the figures of loans/credits granted to
developed States, Government have intimated the Committee in a
written note that:—

“The existence of regional imbalances in matters of banking

facilities i.e, branches, deposits, advances etc. cannot be
denied. These are, however, more an effect than a cause
of regional imbalances in economic development—particu-
larly in the development of infrastructural facilities like
transport, power, communications etc. This is a legacy
of the past when banks followed development and did not
precede it. The under-developed States/regions were
also, therefore, severely underbanked. The commercial
banks are, however, attempting to reverse this process
since 1969. It will be seen that by and large the growth
of deployed bank funds i.e. advances plus investments,
have increased at a higher rate in the hitherto under-
banked and backward regions as compared to their rate
of growth for the country as a whole or for the relatively
better developed States, indicating that the underdeve-
loped States are continuously receiving a better share of
incremental deployment than before.”

Removal of regional disparities in respect of deployment of bank
funds is a long term process to be achieved through faster economic
development of underdeveloped areas. What the commercial banks:
can do and are doing is:—

(1) To open bank branches in hitherto neglected regions or

States so as to take banking services to a large number
of people; and

(2‘) To devote greater attention to enlarging the flow of funds

to small productive endeavours in sectors such as Agri-
culture. roads, transport, retail trade, handicrafts, etc..
where, although the financial needs of the people are small,
large number of people can reap the benefits of banking
facilities and help raise the level of economic activity irr
under-developed areas. '
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Even though disparities still exist, the population cove
banks has significantly improved in the under-developed/underbank-
ed'States. For example, the population per bank office has been
brought down in Orissa from 212,000 as on July 19. 1969 10 36.000
as at the end of June 1974, in Bihar fror 207,000 to 84,000: in Jammu

and Kashmir from 114,000 to 28,000: in Uttar Pradesh from 118,000
to 53,000 etec.

rage of

lt- will be seen that by and large the priority sector advances of
public sector banks have increased in backward States,/Regions at

a much faster rate than those for the rclatively better developed
States.”

2.89. The Committee consider that the banks and other financial
institutions have got pionecering role (o play in filling wup
the credit gaps in the backward areas and should give lead in the
matter of providing the much required finance for the development
of backward areas. The Committee would like to point out that one
of tke main criticism against the banks of the country before nationa-
lisation was that the activities of the banks remained confined to
the metropolitan and urban centres only and the benefits of their
advances were mainly reaped by the big industrial units. The Com-
mittee regret to note that even after nationalisation, the same com-
plaint still persists and it has been represented that even the re-
sources which are being collected by these nationalised banks from
the backward areas, are being invested mostly in the developed
areas only. While conceding that lack of banking .facilitics in the

_backward areas is a legacy of the past and the nationalised banks

have taken considerable steps to set up branches in the backward
areas, the Committee would like to point out that the steps taken
in this direction so far, cannot be considered as sufficient. The

' Committee recommend that the financial institutions and nationalis-

ed banks should pay more attention to the backward areas in the
country and should take steps to provide finances at concessional
and liberalised terms to the backward areas so as to accelerate the
pace of development of these areas. The Committee would like to
point out that the Committee on Development of Small and Medium
Entrepreneurs (Popularly known as Bhatt Committee) has recom-
mended that the post construction and post implementation prob-
lems of the new entrepreneurs should be specially taken care of
and that a cell should be created by the public financial institutions
to sub-serve these needs. The Committee would like Government
to take immediate action on this recommendation.
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H. Growth Centres

2.90. Backward Areas in the country constitute about 80 per cent
of the total area and comprise about 58 per cent of its total popula-
tion. These areas suffer from absence of basic infra-structure. As
provision of basic infra-structure is costly and in the present state
-of financial constraints, it would not be possible for the Government
to provide basic infra-structure in all the areas, it would be essen-
tial to provide this basic infra-structure in some. selected areas which
‘may serve as “Growth Centres” and as development process starts,
the results of development of these areas may perforate to other
areas.

291. The Committee on “Development of Small and Middle En-
trepreneurs” appointed under the Chairmanship of Shri R. S. Bhatt
in their report submitted in October, 1973 had also recommended that
‘While developing the infra-structure, the accent should be on
“Centres” rather than “areas”. Not more than 50 such centres should
be chosen initially for concentrated development’. In their state-
ment giving decision taken on the recommendations of the Com-
mittee, the Government have stated that ‘The Government accept
the recommendation that the accent should be on “Centres” rather
than the “Areas”. Some of the State Government have already
taken steps to form Corporations to stimulate the development of
backward areas, particularly the growth centres.’

2.92. In reply to an Unstarred Question in Lok Sabha regarding
identification of growth centres in the Backward Areas, it was stated

by Government that:—

“The draft Five Year Plan document (Pt. II) envisages deve-
lopment of infra-structure in selected growth centres in
backward areas. Proposals of this Ministry for the Annual
Plan 1874-75 regarding industrial development of back-
ward areas include the scheme for providing infra-struc-
tural facilities at selected growth centres in the back-
ward districts and setting up a Backward Areas Industrial
Development Corporation for the purpose. The proposals
are to be considered further on the basis of the recom-
mendations of the Committee set up for evolving a sult-
able strategy for development of industries in backward

areas.”

i i i lop-
2.93. The representative of the Ministry of Industrial Deve
ment in his evidence before the Committee stated that “In the light,
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of our experience in the operation of the scheme, it is quite clear
that the resources required, especially for the infra-structure, as has
been mentioned here as well, are quite large. In view of this, 1
would quite agree that selecting a very large number of districts
would be self-defeating and is not likely to produce results.”

2.84. The representative of the Ministry of Industrial Develop-
‘ment further stated that.—

“Industrial development does require a certain threshold
level of effort; certain minimal scales are necessary either
in respect of infra-structure or markets or investments.
Now, the moment we try and do this in a diffused way,
it 1s quite possible that realisation of the objective may
be halting.

Our experience in trying to develop a new area has been par-
ticularly successful in Maharashtra. Maharashtra has if
I may say so, within that State, as much regional imbal-
ances as in the rest of India. The total number of dis-
tricts in Maharashtra is quite large because the State is
large, They did not try to develop every district of
Vidarbha and Konkan. They tried to develop one or twe
here and one or two there so that they may have 3-4 areas
to concentrate on them. This is how Poona, Nasik, Nag-
pur and Aurangabad which were underdeveloped areas
have developed and it has been a story of success. This
task was assigned to M.I.LD.C. and SICON. They said that
they could not start development of an area unless they
had a mininmum amount of finance. This is how Auranga-
bad was planned.”

2.95. Asked if growth centres and focal points for development
in the various States have been identified, the Government have
intimated the Committee in a written note that:—

“In the context of complex problems of backwardness and
scarce resources, the idea to concentrate promotional
efforts and resources in selected growth centres with
maximum growth potential is no doubt the most pragmati-

one.

It is understood that in some of the States. focal points have
been identified for undertaking special efforts.to develop
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them. As regards details of focal points selected in the
States, criteria adopted for their selection etc. information
is not readily available.”

2.96. The Committee are constrained to note that while repre-
sentatives of the Planning Commission and Government are one in
commending the establishment of a growth centre as a focal or nodal
point for achieving maximum growth potential, there is no precise
information available with the Centre, about the focal points already
selected by some of the States, the criteria adopted in their selec-
tion or the precise progress made by them. The Committee cannot
help pointing out that if the Government at the Centre felt convinc-
ed about this strategy of developing growth centres, the least that
they could have done was to carry out a systematic review and ana-
lysis in depth of such focal points wkich had already been establish-
ed in the States so as to evolve guidelines for other States. The
Committee would like this to be done within the next threc months
so that meaningful guidelines could be framed by the Centre for
guidance of all concerned. It is imperative that growth centres are
selected most judiciously and the various input efforts, required to
accelerate development and tap the grewth potential are imple-
mented systematically and in a coordinated and integrated manner
in order to achieve the best results. The Committee would, how-
ever, like to add that this does not mean that present concessions

granted in the 232 districts declared as backward should be with-
drawn.

297. The Committee would like to be informed of the concrete

action taken by Government in pursuance of the abové recommen-
dation within three months,

1. Special Funds for Development of Backward Areas

2.98. Although development of backward areas and removal ot
regional disparities has been accepted as one of our national objec-
tives,'no significant progress has been achieved during the Four Five
Year Plan periods in the development of backward areas. It has
been represented to the Committee that one of the main reasons for
this State of affairs is that the funds in the various Plans have been
spent for the development of advanced states and the backward
States/Areas have not received their due.
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It has been stated by the Government that:—

“A series of steps have been taken to develop the backward
areas. These are, in brief, given below:—

(a) The principles governing the allocation of Central as-
sistance to States were changed in the Fourth Five Year
Plan under which 10 per cent of Central assistance was
set apart for States whose per capita incomes were
lower than the national average. This formula bene-
fited Bihar, Kerala, Madhya Pradesh, Orissa, Rajasthan
and U.P. In addition, special problems of border areas
were separately reckoned in the formulae under which
Assam, Jammu and Kashmir and Nagaland became en-
titled to a much larger share of Central assistance.

(b) A special pattern of Central assistance for the hill areas
was drawn up under which 90 per cent of plan outlay
on hill areas of Assam, Jammu and Kashmir and Naga-
land was agreed to be given as grant and remaining as
loans. Similarly, a special pattern of proportionate as-
sistance, 50 per cent grant and 50 per cent loan, for the
hill areas of U.P., Darjeeling District in West Bengal
and Nilgiris District in Tamil Nadu was simultaneously
introduced to deal with the problems of hill areas.

(c) In conformity with the policy that the Centre should
supplement the efforts of the States in accelerating the
pace of development in areas which were unfavourably
placed on account of physico-geographic conditions,
Drought-Prone Area Programme (DPAP) were started
in 54 districts with an outlay of Rs. 2 crores per project
for four years and tribal development agencies were set
up in 6 districts in the latter part of 1871-72. Various
programmes for the extension of social services and the
economic amelioration of the trial development blocks
were also continued in the Fourth Plan.

2.99. Asked about the total Central assistance given to the back-
ward states under the changed formula of Central assistance, the
Government have intimated the Committee in a written note that:—

“The total Central assistance accruing to the States of Bihar,
Kerala, Madhya Pradesh, Orissa, Rajasthan and U.P. as
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well as their share in ‘10 per cent of Central assistance
distributed on the basis of per capita incomes* are indi-

cated below:
States Total Central assis- 109, f_Central assis-
tance (Rs. Crores) tance distributed on
the basis of per
capita income.
Bihar . 338:00 77°62
Kerela S 17500 22-47
Madhya Pradesh - . . . 262°00 4529
Qrissa - . . : 160° 00 2589
Rajasthan . . . 220°00 29 61
Uttar Pradesh . . . . 5§26°00 109° 12

*109% of total Central assistance was distributed amor g the States of Bihar, Kerala
MP, Orissa, Rajasthan and U.P. on account of the fact that their per capitaincomes
were below the netional average.

There was no specific Central assistance allocated to the hill
areas of any State. Figures of Central assistance which
accrued during the Fourth Plan to the hill areas of Assam,
Jammu and Kashmir and Nagaland, under the liberalised
pattern of assistance are given below. These figures are
provisional and subject to finalisation of accounts on the
basis of audited figures.

(Rs. in crores)

Hill Areas Central  Assistance  accrued
during the Fourth Plan

Total Loan Grant

Mm . . . . . . . - 30.86 309 3777
Jammu & Kashmir (Ladfakh) - . . 6'08 061 5 47
Nagaland . . . . . . 3348 3'35 3013

2.100, Asked during evidence if funds for the development of
backward areas are being specifically allotted for expenditure in
these areas, the representative of the Planning Commission stated
in his evidence before the Committee:—

“I think there was no speci.ﬂc allocation in the Fourth Plan.”™
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2.101. Asked if there has been any diversion of funds meant for
development of backward areas for other purposes, another represen-
tative of the Planning Commission stated:—

“As far as my information goes this was not done.”
2.102. The representative of the Ministry of Finance stated:—

“This system of direct earmarking of funds has actually start-
ed from the Fifth Plan. In the Fourth Plan, only certain
selected hill areas were taken up for development and it
was expected that a certain sum of money was available
or could actually be spent during the Fourth Plan depend-
ing upon the performance of these areas. Since the plan
in these areas was started towards the end of the Fourth
Plan, the performance was not equally good in all these
areas. Therefore, it may appear that in some areas the
expenditure was less; it was not because the fund was div-
erted to other purposes, but because the progress was not
up to the mark.”

He further stated:—

“At present both under the hill areas and the tribal areas deve-
lopment programme and the minimum need programme,
there is specific earmarking of funds; these cannot be div-
erted by the States except with the concurrence of the
Planning Commission. That is the present position.”

2.103. The Committee note that although the accelerated growth

of backward areas has been accepted as one of our national objectives
“and all the Five Year Plans have emphasised the need for removal
of regional imbalances, no separate funds specially earmarked for

the development of backward areas, were provided in these Plans and
it was only during the Fourth Plan that the principles governing the

allocation of central assistance to states were changed under which
10 per cent of central assistance was set apart for States whose per
capita incomes were lower than the national average. Even thix
assistance was not earmarked for the development of backward

areas and the Government are not sure that this amount of assist-
ance was actually spent for the development of backward areas. The

Committee have a feeling that the assistance and funds, being al-
Jotted to states for development purposes, have been by and large,
spent in the comparatively dcveloped regions and the backward
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areas continue to suffer by neglect. This apprehension js reinforc-
ed by the fact that in spite of massive investments made in the four
Five Year Plans and three Annual Plans there has been no marked
improvement in the condition of these areas, particularly in the
backward states with the result that instead of these areas coming
upto the economic level of the remaining parts of the country, the
-economic disparities between these areas and other areas, have wid-
ened. The Committee are of the opinion that if any appreciable
impact is to be made in the development of backward areas, Govern-
ment should allot a certain percentage of funds specifically for the
development of backward areas and it should be ensured that the
funds, so earmarked, are not diverted for developed areas.

2.104. The Committee are glad to note that the draft Fifth Five
Year Plan has made a specific provision of Rs. 500 crores for the
Tribal and Hill Areas and that these funds would be earmarked and
would not be allowed to be diverted for other purposes. The Com-
mittee recommend that similar measures should be taken for ear-
marking funds for the development of other backward areas also
particularly for areas like Eastern U.P., Bundelkhand, Dandakara-
naya which are homogenous units and for which the Task Force/

Study Teams have already recommended specific strategies for deve-
lopment,

J—District Planning

2.105. The geographical and economic conditions in the difference
backward areas of the country are quite diverse and it is not possible
10 lay down any uniform pattern of planning or strategy for deve-
lopment of these areas. The draft Fifth Plan has also emphasised
the importance of district—planning in these words:—

“Local planning will continue to be the main plank of the
strategy for the accelerated development of backward
areas in the Fifth Plan. To facilitate this on a realistic
basis, measures are being introduced in the plan which
would result in the identification of overall development
measures for the plan period not only for those areas
which are going to be covered by special projects/pro-
grammes, but for all the districts in the country. Towards
this end, States have been asked to prepare before -the
start of the Fifth Five Year Plan, special supplements
which would give the rationale, the overall allocations

and the sectoral distribution of their divisible plan
resources for each district.”
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2.106. The representative of a leading organisation of manufac-
turers in his evidence before the Committee suggested that:—

“District Planning would mean a departure from the present
method of planning. Today, whether at the centre or in
the States, all the planning that is done, is to estimate the
resources and then make notional allocations for various
fields, viz., irrigation, agriculture etc., and then those de-
partments draw up schemes. If you want to do district
planning strictly, the allocations will not be made to the
Centre or the State governments, but to the districts. One
has to make an assessment of the minimum socio-economic
infra-structure that each district has got. You get an
average for all districts. You have to see that those who
are below the average, get higher allocations”.

2.107. The Government have informed the Committee in a writ-
ten note that:—

“Many states have taken up the preparation of integrated dis-
trict plans, not on the old pattern of making inventories
of felt needs but on the basis of selective and integrated
strategies. In this context, an important development has
been the introduction of a Central scheme in 1972-73 under
which the planning capabilities of the States have been
augmented, among other things, for the setting up of well-
organised units for regional and district planning. Res-
ponding to this initiative and the general emphasis on
establishing appropriate mechanisms for planning and
development at various crucial levels, many States have
already set up district and regional development autho-
rities and regional development corporations with  the
necessary technical support for the collection, scrutiny,
analysis and interpretation of data, development of pro-
grammes/projects and implementation.”

2.108. Asked about the states which have taken up the work of
the preparation of integrated district plans, the Government have
intimated the Committee in a written note that:—

“According to the information available with the Planning
Commission, preparatory work in this regard has been
taken up in districts shown at Annexure. (Appendix III).

2998 LS—5
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The slower pace of work in the formulation of district plans
was found partly attributable to the lack of trained per-
sonnel. In order to assist the States in this regard the
Centre introduced in 1972-73 a scheme of financial assis-
tance for the strengthening of planning capabilities and
suggested the setting up of, inter alia a unit dealing with
district planning. The Planning Commission have also
provided to the Stales guidelines for the formulation of

District Plans which are currently being used in a number
of States.”

2109 Tl.le Comrtuttee feel that as geographical and economic
c?ndmon.s in the dlﬁ?rent backward areas of the country are quite
@verse, it is not possible to lay down any uniform pattern for deve-
lopment of these areas. Any plan drawn for the development of
an area would have to pay special attention to the local conditions
and potential for development as well as the removal of impediments
which come in the way of accelerated development of the specific
area. The Committee, thercfore, recommend that for this purpose,
detailed plans should be formulated for each backward district
which should pay special attention to these factors and lay down
specific and time-bound programme for the development of these
districts. The Committee recommend that for formuiating these dis-
trict plans, District Planning Boards or Committees should be ap-
pointed, consisting of elected representatives of the people, the re-
presentatives of State Government and officials of the District Ad-
ministration including technical personnel, which while formulating
the district plans should also keep a constant watch on the imple-

mentation of the plan and monitor the progress made in the various
spheres.

2.110. The Committee regret to note that although local planning
has been accepted as the main plank of the strategy for the develop-
ment of backward areas in the Fifth Plan, only some of the States
have set up District Planning Organisations and district plans have
been prepared in respect of oniy a few districts. For example, in
the States of Andhra Pradesh, Assam, Gujarat. Maharashtra and
Orissa, district plans have been completed in respect of one district
only in each of the States. It is only in Karnataka State that in-
tegrated district plans for all the districts have been prepared. This
shows the casual way in which the work relating to the formulation
of district plans is being undertaken by the various states. The
Committee note that the Centre had introduced in 1972-73 a scheme
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of financial assistunce for strengthening of planning capabilities of
states and had suggested the setting up of a unit far deaiing with
district planning. The Committee recommend that the Planning
Commission should impress upon the State Governments the impera-
tive need for the formulation of district plans and render all possible
assistance to them in this work.



CHAPTER 111
DEVELOPMENT OF TRIBAL AREAS
A—Programme for Tribal Areas during previous Plans
Programmes during First Second and Third Plans

3.1. During the First, Second and Third Five Year Plans a large
number of schemes were undertaken by the State as well as Central
Government to promote the economic, educational and social deve-
lopment of the Scheduled Tribes. The expenditure incurred on the
welfare of Scheduled Tribes has been indicated in the Report of the

Commissioner for Scheduled Castes and Scheduled Tribes for the
year 1965-66 as follows:—

First Plan Rs. 20 25 crores
Second Plan Rs. 43 93 crores
Third Plan Rs. §3 40 crores

3.2. From Second Plan onwards, the Tribal Development Schemes
were taken up under two distinct programmes—the State Sector
Programme and Centrally sponsored programme. The State Sector
Schemes fell into three broad categories—(1) Education (2) Eco-
nomic Uplift and (3) Health, Housing and other Schemes, while the
Centrally sponsored programme was confined to schemes which
merited high priority or were related to the removal of special dis-
abilities of a nature which required intensive measures over a long
period. The Centrally sponsored programmes for the welfare of
Scheduled Tribes undertaken during the Third Plan were:—

(1) Post-matric scholarships

(2) Tribal Girls Hostels

(3) Tribal Research and Training

(4) Pre-examination Training

(5) Tribal Development Blocks

(6) Co-operation including forest co-operatives.

3.3. As for the impact of the Tribal Development Programmes
undertaken during the First, Second and Third Plan periods, the

62
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Study Team on Tribal Development Programmes (1969) had the
following observation to make:

“In the absence of an evaluation machinery the States have
not been able to assist the Team with their own assess-

ment of the impact of the development programmes on
the welfare of the tribals.”

Pattern of Central Assistance for Programme in the State Sector

3.4. The pattern of Central Assistance adopted for the schemes in
the State Sector during the Third Plan period was on 50:50 basis
except in the case of autonomous Hill districts of Assam where it
was cent per cent. However, in view of the national policy of pro-
viding educational facilities to the entire population in the age group
of 6—11, the pattern of Central Assistance was modified in 1962-63
and Central assistance was raised from 50 per cent to 75 per cent
under “Education”. From the year 1967-68 onwards, a uniform pat-
tern of assistance at the rate of 60 per cent for all groups of schemes
under the State Sector has been prescribed. So far as the Centrally
sponsored schemes are concerned, the Govt. of India meet the entire
expenditure on the scheme.

3.5. The Committee note that the Central Goveinment have been
extending since 1967-68 assistance at the rate of 60 per cent for deve-
lopmental scheme for tribals faliing in the State Sector while .the
expenditure on long term schemes such as Post-matric schol?rs'lups,
Tribal Girls Hostels, Tribal Research and Training, Pre-ext?mmation
Training, Tribal Development Blocks, Co-operation includlng' forest
co-operatives, was being met by the Central Government in full.
The Committee find that the Study Team on Tribal Dev'elopmelft
Programme in their Report in 1969 have observed inte;— alia that in
the absence of an evaluation machinery the States have .not been
able to assist the Team with their own assessment of the. impact of
the development programmes on the welfare of the tribals. The
Committee are greatly concerned to find that Government s!muld fu')t
have arranged either to collect the requisite dz_lta or to review ::ll"ltl'
cally the progress made so as to evaluate the impact made by ‘ ‘c‘se
schemes on the welfare of the tribals and development of areas inha-

bited by them.
B—Pilot Projects for Tribal Development during Fourth Plan
Tribal Development Agency Projects

3.6. The Central Co-ordination Committee took a decision in
Aug;x;t 1970 that, for intensive development of the Tribal Areas all



64

over the country and considering the problems of development fac-
ing the backward tribes and the tribal areas, to start with some
Pilot Projects may be located in the States of Andhra Pradesh,
Bihar, Madhya Pradesh, and Orissa and executed as a Central Sector
Scheme during the Fourth Plan. These Projects were to be additive
in their nature and were not intended to replace the normal flow
of financial allocations for the on-going schemes under the general
community development and tribal development programmes. It
was made explicit to the State Governments that there should be
no reduction in the existing tribal programmes executed by the
State Governments because of launching of these special Projects.

3.7. In pursuance of the decision, Six Pilot Tribal Development
Projects for the economic development of the selected tribal areas
were sanctioned by the Government of India during the later part
of 1971-72, These projects are located in (i) Srikakulam District of
Andhra Pradesh, (ii) Singhbhum District of iBhar, (iii) Dantewada,
(iv) Konta tehsils of Bastar District of Madhya Pradesh, (v) Gan-
jam and (vi) Goraput Districts of Orissa State.

3.8. The Central Co-ordination Committee had identified three
important components of these Pilot Projects. These were:

(a) Problems relating to law and order, communications,
police and administrative matters. ’

(b) Problems relating to economic development which are the
core programme of the Projects.

(c) Problems relating to supporting facilities of social services
like drinking water, health, education etc.

While the Ministry of Home Affairs is looking after the problems
relating to law and order and the Department of Social Welfare the
problems relating to social services, the Ministry of Agriculture has
been entrusted with implementing the core programme of economic
development of the tribals.

3.9. At the national level the Planning Commission apd the Minis-
try of Agriculture have the responsibility of guiding and reviewing
the implementation of these Projects. The Central Co-ordination
Committee on Rural Development and Employment oversees these
programmes and gives the necessary policy guidance. At the level
of the Ministry of Agriculture the Secretaries’ Committee has been
constituted for the purpose of sanctioning and reviewing these pro-
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» there is a functional co-ordination-cum-
responsible for reviewing the administra-
A suitable State Government Department
designated to look after the programme in the different

3.10. The salient features of these projects are:—

(i) Each of the projects is being implemented through a

(ii)

(iii)

society registered under the Societies Registration Act,
1860, called the Tribal Development Agency with  the
District Collector as the Chairman and other connected
district leve]l officers and MLAs/MPs as members. The
grants are directly released by Government of India to
the Chairman of the Agency. Each project has a whole
time Project Officer of the rank of A.D.M. to ensure co-
ordination and effective implementation of the various
programmes.

Each project has on outlay of Rs. 1.50 crores for the Core
Programmes of economic development of tribals and
Rs. 0.50 crores for construction of arterial roads to open
up the tribal areas during the Fourth Plan period. Each
project is to cover about 10,000 tribal families or 50,000
participants. The core programme of economic develop-
ment relates to Tribal Agriculture, Horticulture, Land
Reclamation, Land Development, Soil Conservation Mea-
sures, Control of Shifting Cultivation, Minor Irrigation,
Development of animal Husbandry e.g. Cattle develop-
ment, Piggery, Sheep rearing, Goat rearing, Poultry keep-
ink, Duck rearing, Fisheries etc. @ Encourangement of
Forest based Industries, Debt Redemption, Land Resto-
ration, Land Record and Survey. Ordinarily the Agency.
subsidises 50 per cent to 75 per cent of the requirements
on each programme and the balance 25 per cent to 50 per
cent is expected to be met by the tribal beneficiaries from
Institutional and other resources. The cost on communi-
cations (rural as well as arterial) is to be borne cent per
cent by the Tribal Development Agency.

The approach to the economic problems of the tribalg ig,
as far as possible, comprehensive and integratefi. Multi-
plicity of agencies approaching the tribals for various facets
of their economic life would be avo?ded. The programme
in each project is related to its specific needs. Uniformity
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i.n programmes in different areas is not being insisted upon
In view of the diverse socio-economic and physicogeogra-
phic conditions,

(iv) The Agencies can also help other allied agencies/organisa-
tions devoted to tribal development and welfare like the
Tribal Development Corporations, Land Development
Banks, Central Cooperative Banks etc. with risk-fund
contribution, non-overdue cover advance, Ways and Means
advance, price support, managerial suvsidy etc., as approved
by Government of India from time to time.

(v) For taking care of Tribal labour who reside in the Forests,
the Agencies can assist them in various ways as mentioned
in para (ii). The tribal labour can get employment under
the various construction programmes relating to irrigation
projects, rural roads, arterial roads etc. being taken up
in the interior by the Agencies. The Agencies have instruc-
tions to take care that the labourers employed in such
work get fari wage. Some of them could/are being also
trained in the improved methods of agriculture and to
improve their skills in artisanry, fruit preservation, bee-
keeping etc.

3.11. The jurisdiction of the Tribal Development Projects is a few
selected Blocks within a single district. The Project area extends to
9 Blocks in Srikakulam, 4 Blocks in Singhbhum, 4 Blocks in
Dantewada, 3 Blocks in Konta, 8 Blocks in Ganjam and 10 Blocks
in Koraput. Most of the areas selected are covered under the Tribal
Development Blocks where the tribal population is predominantly
high.

3.12. The draft ‘Action Plans’ were prepared by the State Govern-
.ments and examined and approved by Government of India. The
Project Agencies were registered during the last quarter of 1971-72
and started functioning from March, 1972,

Finances for the Projects

3.13. A sum of Rs. 9 crores had been earmarked for these Projects
during the Fourth Plan for the core programme of economic develop-
ment. Besides, a sum of Rs. 3 crores had also been earmarked for
assisting construction of arterial roads in an around the Project
areas to open up the hinterland and to link up the project areas to
National and State highways. Such roads had been selected taking
into account both the considerations of law and order and of econo-
mic development. During 1971-72 a sum of Rs. 30.00 lakhs and during
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1972-73 a sum of Rs. 230 lakhs had been releaseq to these Agencies.
During 1973-74 a sum of Rs. 200 lakhs had been provided in the
Budget for grant to these Agencies. Since the Agencies started
functigning only from March "72, Government have decided to con-
tinue these Projects for a full five year term on the ground with
effect from April, 1972. These Projects will, therefore, spill over
for the first three years of the Fifth Plan.

Achievements during Fourth Plan period

3.14. Table below indicates the amount sanctioned, released and
spent on each of the six projects on a year-wise basis.
(Rs. in lakhs)

Name of Project Amount sanctioned and Amount spent

released to the six Pro- by the six Projects

jects from Government at field level

of India
1971~ 1972- 1973-  Total 1971- 1972- 1973-74
72 73 74 72 73 Total

I. T.D.A. Srikakulam}. s 53 20 78 27°67 4413 7i-80
2. T.D.A. Singhbhum . s 38 22 65 15-63 41:'04 46:67
3. T.D.A. Dantewada . 5 10 28 40 2°49 34-36 36-8¢
4. T.D.A. Konta 5 20 1§ 40 §03 32-18 37-21
s. T.D.A. Garjam 5 54 $0 109 §3°30 54°72 108-02
6. T.D.A. Koraput 5 ss 48 108 53:56 48-34 10190

30 230 180 440 157°68% 254:77 412°45

3.15. Physical progress achieved by these projects as on 31-3-1974
is given below:—

Project Participants Berfited
idenrtified
Srikakulam 724,285 6.292 Threvgh Coopr
17,875 Through othe
Inst,
Singhbhum . 31,380 16,000
Dantewad: 15,964 4,447
Konta 10,293 7,208
Ganjam 23,822 14,584
Koraput . . 119,027 19,027
124,337 85,527

*These projects were set up diriig the last quarter of 1971-72, as such th: ex-
p:an licure during that year was nominal. The amount of Rs. 157-68 lakhs represent
expanditure for hoth the 1971-72 and 1972-73.



68
Appointment of Committees for Study of Tribal Problems

3.16. T}:ne following committees were appointed by Government to
st}ldy various aspects of the problems of the tribals in the selected
tribal areas and to re;ommend suitable measures:—

(i) Committee on Bench Mark Survey

(ii) Committee on Re-organisation of the Cooperative Credit
structure

(iii) Committee on Debt Redemption and Lang Restoration.

Committee on Bench Mark Survey

3.17. It is stated that the schedule finalised by the Committee on
Bench Mark Survey has been circulated to the State Governments
and the Agencies with instructions to conduct the Bench Mark
Survey in each Tribal Development Agency Proje:t area with the
help of the State Directorates of Economics and Statistics or through
the Tribal Reseach Centres. The survey work is in progress in all

the six projects.

Committee on Cooperative Structure

3.18. The Study Team on Cooperative structure in the TDA Pro-
ject areas has examined the necessity of remodelling the structure,
wherever necessary, and has recommended measures so that the
Cooperatives can play the expected role in the economic develop-
ment of the tribals. The Team had submitted 4 Reports on Andhra
Pradesh, Orissa, Bihar and Madhya Pradesh. The Committee has
broadly emphasised on (i) streamlining the existing cooperative
structure, (ii) linking production as well as consumption credit
with marketing of agricultural and minor forest produce by the tri-
bals, (iii) ensuring management initiative in the Cooperative Socie-
ties by tribal representatives, (iv) earmarking of a suitable percen-
tage of loans for the tribals, (v) construction and maintenance of
storage, godowns and the like. The various recommendations of the
Team have been considered by the Ministry of Agriculture and
appropriate decisions have been taken and communicated to the
State Governments for implementation, The Team’s recommenda-
tions with suitable alterations to suit local conditions may form the
basis of cooperative development in Tribal areas during the Fifth
Plan period. In a subsequent written note to the Committee, the
Ministry of Agriculture have stated that the State Governments have
been requested to follow the model prescribed by the Study Group.
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on Cooperative Structure in the preparation of projects, and that
advance action is being taken during the current financial year for
setting up, or strengthening, of the credit-cum-marketing structure.

Committee on Debt Relief

3.19. Government of India had appointed a Study Group on Debt-
Relief and Land Restoration to study these problems and to recom-
mend suitable measures. The Team has furnished its report giving
various suggestions like (i) establishment of debt-relief courts to
scale-down debts, (ii) advancing debt-relief loans (iii) post debt-
relief care (iv) assistance to share-croppers to purchase ownership
rights, (v) review of land-alienation cases and restoration of tribal
land illegally appropriated by non-tribals (vi) taking up land record
operations in tribal areas and the like. The various recommendations
of the Team have been examined by the Ministry of Agriculture and
appropriate decisions have been taken and communicated to the
State Governments for implementation, It is stated that he recom-
mendations of this Team with necessary modification to suit local
conditions may form a suitable base for the debt-relief and land
records operations in tribal areas during the Fifth Plan.

Review of Programme

3.20. Government have stated that the programme of activities ot
the projects is reviewed at the Central level every quarter and im-
portant issues arising therefrom are placed before the Sanctioning
Committee of the Ministry of Agriculture and Irrigation. The pur-
pose of the reviews, it is stated, is to discuss the schematic problems
and to pinpoint the shortfalls for rectification, It is further stated
that detailed evaluation of the Tribal Areas Development Program-
mes is proposed to be undertaken in January 1975 through the Agro-
Economic Research Centres under the Directorate of Economics and
Statistics and the NICD, Hyderabad.

Subsidies to Tribals under Tribal Development Programmes

3.21. The question of grant of concession or subsidy to Adivasis
was raised during evidence. The representative of the Ministry of
Home Affairs stated that in the Fourth Plan as well in earlier Plans,
“there was no specific programme as such ag for reduced water
levies in tribal areas.” Supplementing him, the representative of
the Ministry of Agriculture and Irrigation stated that in the six Tribal
Development Agency Projects undertaken by his Ministry during
the Fourth Plan period, minor irrigation projects were also taken
up as a part of the core programme for economic development, whgre
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for individual irrigation programmes like dug-wells or big diameter
wells, about 50 to 75 per cent subsides were given. To ensure that
the benefits of the public sector minor irrigation projects (for which
100 per cent assistance was provided by the Tribal Development
Agency). Actually accrue to the tribals, certain safeguards have
been laid down, According to the witness:

“We have insisted on certain conditions, such as that the
majority of the “Ayacutdars” should be tribals owning a
major portion of the land to be irrigated. Secondly, dur-
ing the Project period, water rates should not be charged
from the tribal people because they are not yet accustom-
ed to utilize water for double-cropping.”

He however, added:

“The policy decision taken at the Government’s level is that
we may, in the beginning, give subsides to different
developmental programmes in the tribal areas. The sub-
sidies vary from 100 per cent to 50 per cent depending on
the type of the scheme. But there is also 2 desire that
gradually the subsidy should taper off. A meeting was
held with the project authorities and the State Govern-
ment authorities in February this year to decide on cer-
tain issues about the implementation of the Tribal Deve-
lopment Agency scheme and also to consider adoption of
economy measure by way of reduction of subsidy. But
there was a general reluctance on their part to aceept
this policy. So, reduction of subsidy as a policy aim has
been kept, but it has not yet been implemented; and the
subsidies that have been approved by the Government of
India are still operating in the project areas.

There was also another reason for conti-nuing. the subsidy
pattern. The restructuring and revitalisation of the co-
operatives in these areas are progressing rather. slowl)".
Until and unless these financial instructions are in a posi-
tion to give sufficient Joans, it would be unwise to dis-
continue the subsidy at this state.”

Subsidies for the Tribal Development Programmes under the Sub-
Plans

3.22. Replying to the point whether Governmen§ ha.d Faken an};
decision regarding the concession or subsidy to adivasis in respec
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of minor irrigation and water levy under the sub-plans to be im-

plemented during the Fifth Plan period, the representative of the
Planning Commission stated:

“No final decision has yet been taken in respect of the Plan
schemes. Sub-plang are still being formulated. After
they are finalised, of course, the detailed integrated
approach formulation will be taken up. It would be at
that stage that this question will be decided.”

Administrative Expenditure on Tribal Develepment Programmes

3.23. It was pointed out to the representative of the Planning
Commission that there were two very important snags in the deve-
lopmental activities in the tribal areas. Firstly, in some areas it was
found that developmental expenditure was less than the administra-
tive expenditure, Secondly, whenever the funds for tribal develop-
ment are liekly to lapse, these were diverted to some other project.
The representative of the Ministry of Agriculture and Irrigation re-
ferring to the Tribal Development Agency Projects stated that
“barring, of course, the capital investment on jeeps and buildings etc.
which is also very nominal being about Rs. 5-6 lakhs, the ceiling on
administrative expenditure was fixed as 11 per cent of the total
outlay (on the Agency Project)”. The representative of the Planning
Commission assured the Committee that this aspect would be kept
in view while approving the sub-Plans for tribal areas.

Forest Policy with reference to Tribal Areas

3.24. The tribals form bulk of the forest labour in respect of ex-
ploitation of forests as well as the regeneration operations, cultural
operations etc. There had not been any specific scheme for the
development of tribals. However, considering the possibility of ex-
ploitétion of tribals by the forest contractors, a number of Forest
Labourer’s Cooperative Societies have been registered in many
States. The Tribal forest labourers are enlisted as members of these
societies. They undertake the work of forest exploitation, regenera-
tion etc. and share the profits. There are about 1.600 Forest Labour
Cooperative Societies in the country. These societies deal with the
Forest Departments directly without any intermediaries and are
made partners in the profft accuring to the Government,

3.25. It is stated that the people residing in and around forests
enjoy rights and privileges and concessions of fuelwood, small tim-
ber for construction and repairs of their huts, collection and removal
of minor forest produce, grazing either free or at highly concessional
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rates etc. The unlimited exercise of these concessions may, how-
ever adversely affect the preservation of forests which may ulti;nately
Jeopardise the exercise of these very concessions. As such, certain
restrictions are required to be imposed in their exercise. Government
have stated that the existing forest policy is currently under review
and the situation in totality will be re-assessed and that this aspect

of the tribal development will be duly considered while finalising
the Forest Policy.

3.26. The Committee are glad that at long last the Central Gov-
ernment have taken up the programme of six Pilot Projects for
development of tribals located in the States of Andhra Pradesh,
Madhya Pradesh, Orissa and Bihar. The scheme is comprehensive
in scope and seeks to make an integrated approach through the esta-
blishment of Tribal Development Agencies headed by the District
Collector. Though the scheme was first thought of in 1970, it got
underway only in March, 1972. Government have taken a decision
that it should continue for a full period of 5 years ie, till March
1977. A sum of Rs. 4.12 crores out of Rs. 4.60 crores sanctioned has
been spent on these schemes till March, 1974. The Committee
however, find that as against the objective of covering 50,000 parti-
cipants or 10,000 tribal families, the benefit has so far reached the
highest figure of only 19,927 in one project area while it is as low as
4447 in an other project area. The Committee stress that a close
watch should be kept on this aspect so as to ensure that maximum
benefit flows to the largest number of participants. The Committee
would like to he informed of the concrete measure being taken by
Govrnment to achieve this vital objective.

3.27. The Committee find that Government have got examined
the problems of tribals regarding credit and land restoration by two
Committees, namely, Committee on Reorganisation of the Coopera-
tive Credit Structure and Committee on Debt Redemption and Land
Restoration. Thcy have been informed that government have taken
appropriate decision on their recommendations and communicated
them to the State Governments for implementation with a view to
afford necessary relief to the tribals from indebtedness and facili-
tate land restoration. The committee cannot too strongly emphasize
that one of the basic reasons for the continued exploitation of tribals
is their being held for generations in indebtedness by money-lenders
and other vested interests. It is therefore, of utmost importance that
the ribal should be made free from the burden of past debts and
helped through cooperatives and other agencies to find necessary
finance for essential basic requirements. It is equally important
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that land records are set straight so as to give clear and unambi-
guous title to the tribal to the land that he owns and free him from
any coercion and intimidation at the time of reaping the harvest or
gathering fruits grown on his land.

3.28. The Committee cannot but express unhappiness that the
scheme for Tribal Development Agencies should have been taken up
as late as in the fourth year of the Fourth Five Year Plan and that
no critical evaluation of the impact made by the Scheme should
have been made before the conclusion of the Plan so as to derive
appropriate lessons for execution of schemes and projects for tribal
development in the Fifth Plan period. They would lik the Committee
on Bench Mark Survey and other agencies concerned to complete
their study of the impact made by the Pilot Projects without further
delay. The Committee have no doubt that in the light of these
studies .and critical appraisal of the field experience, Government
would evolve a suitable policy for implementation of tribal develop-
ment scheme including the grant of subsidies to them for agricultu-
ral inputs with a view to make for full participation of the tribals
in the adoption of improved agricultural practices.

3.29. The Committee also suggest that Government should review
the forest policy in so far as it affects the tribals and keeping in view
the need for fostering and developing tribal forest cooperatives
to save them from exploitation,

3.30. The Committee would like to be informed of the result of
the aforementioned survey and studies and the action taken by
Govenrment on them with particular reference to the pilot projects
under implementation and the new schemes being taken up during
the Fifth Plan.

C. Programme for the Fifth Plan

New Strategy for Tribal Areas for Fifth Plan

3.31. The working of the Tribal Development Blocks has been
reviewed by various agencies from time to time. A detailed exami-
nation of the working of the Tribal Development Blocks in Gujarat
and Madhya Pradesh was made by the Shilu Ao Committee consti-
tuted by the Planning Commission (1969) and the Parliamentary
Committee on the Welfare of Scheduled Castes and scheduled
Tribes in their 11th and 22nd Reports presented in 1970 and 1973
respectively. It is stated that thinking into consideration the work-
ing of this programme a new strategy has been evolved for the
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developmnt of tribal areas for the Fifth Five Year Plan. It was
appreciated that the programmes for the welfare and development
of the tribal people so far, have had a limited coverage.
Tribal development blocks have been started in areas with more
than 2/3rd tribal concentration. These programmes, in practice
became too rigid although varying conditions demanded different
approaches to their problems. The T.D. Block area also proved to be
too small a unit for large investment in infrastructures, economic
development and social services.

3.32. The; genesis of the new strategy has been indicated as
follows: —-

“In the Fifth Five Year Plan, attention has to be focussed on
the specific problem of each identifiable group and area
so that a definite perspective emerges for the course of
their development. Broadly speaking, the situations in
regions of tribal concentration and in areas of dis-
persed tribal population are quite distinet which
‘require different approaches. In the regions of
tribal concentration, area development approach has
to be adopted keeping focus on the problems of the tribal
people. A sub-plan should be drawn up for these areas
which may present an integrated view of their problems,
the broad objectives and strategies, an outline of the
various programmes, physical inputs, financial outlays,
legislative and administrative frame. All activities of
government and semi-government organisations, financ-
ing and credit institutions and special sectaral program-
mes may be fully integrated in the sub-Plan which should
present a total picture of the development of the region.

Although the entire tribal population will be covered under
the above two categories, certain extremely backward
isolated smaller groups facing problems of their very
survival will have to be treated as a special category both
within the areas of tribal concentration and outside and
special group-orientated programmes may be formulated
for them.

The region of tribal concentration, or the sub-Plan area, in
each State will comprise a number of viable project areas.
For each project, an integrated area development pro-
gramme focussing attention on the specific problems
of the area and the people in that recion will have to be
formulated. Preparation of sub-Plan and project formu-
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lation will be two distinct exercises although preliminary

steps for preparation of projects will have to be taken
concurrently.”

Objectives and Strategy

3.33. The long term objectives of the sub-Plan are stated as
follows: —

(i) to narrow the gap between the levels of development of
tribal and other areas; and

(ii) to improve the quality of life of the tribal communities.
Among the immediate objectives will be eliminations of
exploitation in all forms, speeding up the processes for
social and economic development, building up inner

strength of the people and improving their organisation
capabilities.

3.34. A general strategy to achieve these objectives will be evolv-
ed in the sub-Plan keeping in view the special problems of the tribal
region in each State. Entire legal, administrative and institutional
frame as also inter-sectoral and intrasectoral priorities may need to
be reviewed keeping the primary focus on the welfare and develop-
ment of the people. In some cases it will be necessary to take sui-
table steps with a view to gain the confidence of the tribal com-
munities so that there is a positive response to the renewed effort.
The strategy will keep in view the constraint of resources in relation
to the immense task to be performed. Full utilisation of the exist-
ing investments under different heads, will be ensured and treated
as the starting point of the new plan efforts.

Elements of the New Strategy..
3.35. Some of the elements of the new strategy are as under:—

(1) Prevention of Exploitation

(2) Development of Tribal Economy

(3) Generation of Employment opportunities

(4) Provision of Basic Infra-structure and

(5) Special attention to Groups facing special Problems.
Preparation of sub-Plano

3.36. The guidelines for the preparation of the sub-Plans indicate

the following steps to be taken:—

(1) Identification and demarcation of areas of tribal con-
centration: Identification of taluka/tehsil Blocks with
2998 LS—6



76

50 per cent tribal concentration in addition to the schedul-
ed areas. From these, suitable planning areas will be
carved out at macro, meso and micro levels.

(2) Identification of socio-cultural barriers and promoters of
change and development.

(3) Assessment of potentialities, special problems and felt
needs of the tribal areas on the basis of available data
with the State Government, techno-economic surveys and
other research studies.

(4) Assessing the resource availability for the sub-Plan from
State Plan outlays sectoral outlays in the Central Minis-
ties for tribal areas, special Central Sector allocation for
tribal areas and, institutional finance.

(5) Formulation of Programmes; while detailed programmes
will be formulated separately at the project level, the
sub-Plan will spell out in detail the inter-sectoral and
intra-sectoral priorities and the phasing of developmental
effort. The points which will need special attention in
the various sectoral programmes are:—

(a) Agricultural and allied activities

(b) Irrigation and Power

(c) Small Scale and House-hold industries
(d) Heavy industries and mining

(e) Minimum needs and allied sectoral programmes; Some
of the points which will need attention are: Communi-
cation, Education, Health Services, Rural Water Supply.

(f) Core Programmes which will comprise the following:—

(i) Credit and marketing including regulation of tribal
markets and money lending;

(ii) Preparation of land records including restoration of
land alienated;

(iii) Crop husbandary, agricultural extension, training of
farmers and horticulture;

(iv) Minor and Medium Irrigation programmes;

(v) Forest based programmes, problems of forest villagers
and forest labourers;
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(vi) The problem of special groups including shifting cul-
tivators, extremely backward communities and those
affected by major projects;

(vii) Primary road net work linking important markets
and growth centres;

(viii) Problems of tribal artisans facing competition from
organised sector;

(ix) Elementary education including citizen education;

(x) Rationalisation of administrative structure and per-
sonnel policies;

(xi) Strengthening of traditiona] Panchayats and volun-
tary organisations; and

(xii) Techno-economic survey and evaluation stduies.
Progress of formulation of Tribal Sub-Plans

3.37. The Planning Commission have constituted a Central Team
of officers regarding formulation of special plans for areas having
tribal concentration and to ensure the flow of adequate funds from
general sector programme of development of backward and tribal
areas. Asked to state the specific action taken in pursuance of the
decisions of this Team the Planning Commission have in the Pre-
liminary Material stated:—

“A Central] Team of Officers held discussion with the various
States regarding the formulation of sub-Plans for areas
having tribal concentration. This team was not formally
constituted nor has any formal report of the Team pre-
pared. The sub-Plan is a new concept in which the effort
is to identify the flow of resources from the general sector.”

3.38. In a subsequent written reply to a point, the Planning Com-
mission have indicated the progress in this regard as follows:—

“The Planning Commission requested the State Governments
to prepare the Sub-Plans for tribal areas at the time of
the discussions on the States’ Fifth Five Year Plans.
Guidelines in this behalf were issued in December 1973.

Andhra Pradesh, Assam, Bihar, Gujarat, Kerala, Rajasthan,
Tripura, Uttar Pradesh and West Bengal have submitted
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their sub-Plans. (The remaining) States have been re-
minded to expedite the preparation and submission of the
Sub-Plans to the Planning Commission”.

Integrated Tribal Development Projects

3.39. In pursuance of the new strategy for tribal development,
Integrated Tribal Development Projects are being formulated under
the Tribal Sub-Plans. It is stated that during the currenf financial
year (1974-75), 45 such projects have been alocated to various States
and necessary funds have been provided to them for initiating action
in the project areas. The advance action is stated to include also
the preparation of land records, setting up or strengthening credit-
cum-marketing structure and debt redumption schemes.

Slow Progess of Programmes

3.40. During evidence, replying to the point raised that the slow
progress in the development of backward areas including tribal areas
was due to the fact the resource mobilisation was less while the
schemes were multifarious, the representative of the Planning Com-
mission stated that for the Fifth Plan period, the strategy was that
for the development of backward and tribal areas “the State Govern-
ment should make funds available from general revenue; they should
make a specific allocation for the development of those areas giving
them due weightage; in addition, they would be given an additional
amount” out of Rs. 500 crores earmarked by the Central Government.
for the development of hill and tribal areas.

Suitability of Programmes

3.41. It was pointed out during evidence that certain development
programmes in the tribal areas were unimaginative and not suited to-
the areas and as an ijllustration it was mentioned that exotic breeds
of poultry were being introduced in certain tribal areas of Madhya
Pradesh and Orissa which were uneconomic to the people and re-
quired much care and attention which could not be expected from
the poor and illitrate people. The representative of the Ministry of
Home Affairs, in reply, stated: —

“Regarding the special programme for tribal development,
we realise that it will not only be unwise but wasteful if
we thought of introducing exotic varieties where they are
not really satisfactory............ If it has been done it
must be discontinued .......... because money is scare
and cannot be wasted.
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3.42. Another point raised during evidence was that it should be
possible to set up some small scale industries in the tribal areas, par-
ticularly those which might be related to their traditional profes-
sions e.g. leather processing and products. In reply, the representa-
tive of the Ministry of Home Affairs stated:

“The infra-structure is not here because the tribals lack initia-
tive. This infra-structure will have to be superimposed
there by an organised department of industry. I have
seen among the Red Indian reservations in the United
States that the specific policy of the department concerned
is to locate industries in those areas and give specific con-
cessions. The same thing was done and attempted with
a certain amount of sucessess in Pakistan in the border
areas inhabited by the tribal groups. I would plead that
the Ministry of Industrial Development which is supposed
to cater to all the industrial areas—including tribal areas
in the country—sets up a cell to process such things.”

The representative of the Ministry of Industrial Development,
however, maintained that the Handicrafts Board, the Khadi and
Village Industries Commission, the Silk Board etc. were already
‘having programmes in the tribal and backward areas but, according
to him, “a little more organisational effort on the part of the terri-
‘tories concerned would probably be more helpful.”

Administrative sed up for implementation of Sub-Plans

'3.43. In the guidelines issued to the State Governments for the
formulation of Sub-Plans, while a common pattern of administra-
tive organisation for the implementation of the sub-Plans is not
envisaged, the State Governments are advised to review the working
©of the various organisations in these regions and their inter-rela-
‘tionships, to identify the administrative and institutional gaps and
undertake necessary corrective measures. According to the Guide-
lines, multiplicity of agencies has resulted in diffusion of responsi-
bility, inadequate control, lack of coordination and from the people’s
angle, difficulty in identifying the officials concerned with specific
programmes. The pattern of administrative organisation is to be
‘worked out in detail for achieving functional coordination and
efficiency. Delegation of authority, specification of responsibility
and adequate flexibility has to be built into the system so as to
enable the implementing authority to effect changes in the on-going
programmes on the basis of concurrent evaluation.
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344. In a written information furnished to the Committee,
Government have stated that it is proposed that the entire adminis-
trative structure in the project area should be under the control of
the project Authority, The requirement of additional personnel in
these areas could be met by suitably upgrading the departmental

posts or adding to the regular cadre strength of the concerned
technical departments.

Personnel Policies in respect of personnel serving in Tribal Areas

3.45. In the Guidelines issued to the State Governments for the
preparation of the sub-Plans, it has been mentioned that in view of
the difficult conditions in the tribal areas, personnel policies will
need reformulation. It says that special incentives such as educa-
tional allowances and accommodation will have to be provided to
personnel posted to tribal areas, services rendered in tribal areas
should be specially recognised and a mechanism for periodical

review of these policies at different levels will have to be clearly
worked out.

3.46. During evidence, the question of posting of suitable officers
to the tribal areas and providing incentives to them was raised and
the representative of the Planning Commission stated that on this
subject three case studies were made by the Indian Institute of
Public Administration. According to him:—

“I would only submit that these case studies have clearly pro-
ved that by merely changing the person who is at the helm
of affairs, you can change the entire ethos of working, the
ethos of administration, which in other words means, only
those persons who are fully committed to the tribal philo-
sophy and who are devoted to it should be posted to these
areas... In principle, one is inclined entirely to agree that
in these backward areas, where you do not even have mi-
nimum amenities, you need try to provide incentives so
that the right type of people are sent out to do the right
kind of job .... it is necessary to pick up people, at the
same time to provide incentives and above all, to make
sure that they are properly trained in order that they
may be posted to these arcas. Adequate training pro-
gramme also would be appropriate ...... we have isgued
some guidelines that as far as these backward and tribal
areas are concerned, only officers who are suitably at-
tended to the tribal philosophy should be posted to those
areas .... But, the point to be remembered is, this is
entirely a matter within the purview of the State Govern-
ments”. .
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3.47. He also stated that working Group of the Planning Com-
mission had gone into the problem so far as the tribal areas were
concerned and made certain recommendations which have been
incorported in the Guidelines given to the State Governments. He
assured that when the Sub-Plans of the State Govt. were examined
by the Planning Commission, this aspect would be given considera-
tion.

3.48. According to the Guidelines issued to the State Governments
for the preparation of the sub-Plans, for associating the tribal lea-
ders and voluntary agencies with the programme formulation and
implementation, Advisory Committees will have to be constituted
at appropriate levels and these Committees could include tribal lea-
ders, pevple’s representatives, representatives of voluntary organisa-
tions and other local institutions.

Prevention of Exploitation and Corruption. .

3.49. It was pointed out to the representatives of the Government
that at present corruption and exploitation of tribals was widespread
in the tribal areas. He was asked to indicate the steps taken by the
Government to prevent the same. The representative of the Plan-
ning Commission, admitting that such exploitation was possible as
the tribals were poor and uneducated, stated:

“The Integrated Tribal Development Projects being formulat-
ed under Tribal Sub-Plans in various States, will give at-
tention to the prevention of various forms of exploitation.
The more important aspects needing special attention are
(i) alienation, (ii) bonded labour, (iii) indebtedness, (iv)
sale of minor forest produce and (v) supply of essential
consumer commodities.”

He assured that when the Sub-Plans for tribal areas were received
by the Planning Commission this aspect would be kept in view.

People’s Participation in Developmental Activities ..

3.50. The representative of the Ministry was during evidence ask-
ed whether it was proposed to associate the tribal people with the
administrative machinery for the development of tribal areas and,
if so, in what manner it will be done. He replied that in tribal areas,
as in other areas, the Zila Parishads and Panchayat Samities were
responsible for the implementation of the Tribal Development
Blocks. When it was pointed out to him that in the Panchayat Sami-
ties there might be a preponderance of non-tribals, he admitted that
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the adivasi elements had not been vociferous or vocal enough in
demanding their right (of representation) with the result that the
provisions intended for them “get diverted in many cases, for the
benefit of non-tribals.”

3.51. Another point raised during evidence was regarding uniform
pattern of administration in tribal areas and the association of volun-
tary organisations with the administration. The representative of
the Ministry of Home Affairs stated:

“So far as the strategy of development is concerned, there
cannot be a uniform pattern for the tribal areas in the
whole country because the level of development of tribal
areas is so different that we cannot conceive of any uni-
form pattern ...... We are trying to avoid giv'ing any
directives from the Union Government to the States with
regard to these patterns. There has to be certain flexi-
bility. This is the most important aspect of our new deve-
lopmental efforts.”

3.52. The Committee note that the new strategy for tribal deve-
lopment for the Fifth Plan aims at two types of programmes—-one
programme for regions where there is tribal concentration to the
extent of 50 per cent of the population and another programme for
areas of dispersed tribal population. In the regions of tribal con-
centration, area development approach has to be adopted keeping
focus on the problems of the tribal people. A sub-plan has to be
drawn up for these areas which may present an integrated.view of
their problems. Guidelines to the States for the preparat.lon of
tribal sub-Plans were issued in December. 1873. The Committee are
informed that so far only 9 States have submitted their sub-Plans.
Government have had experience of more than 20 years in under-
taking development schemes for tribals and they should have evolv-
ed the strategy and approach for tribal development well !)e-fore the
commencement of the Fifth Plan so that no time was lost in launch-
ing the schemes meant for implementation during the Fifth Plan
period. The Committee would like the Cent_ra!/State deps.n'tmtt:lr:ts/
agencies concerned and the Planning Commlss.mn to ﬁnaln:e thes::
sub-Plans before the end of the current financial year so t ;t Fi;sh
could be implemented at least from the second year of the

Plan period.

353. In drawing up the sub-Plans, the Committee have no doubt
that Government will ensure that the peoples representatives are

fully and actively associated.
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3.54. Since the problems and needs of the tribal areas are more
or less common, the Committee recommend that the Planning Com-
mission may themselves formulate certain typical Projects on “on-
sheif” basis and commend them to the States for adoption with such
modifications as may suit local condition. This would cut out delays
in formulation and subsequent scrutiny of Projects.

3.55. The Committee recommend that Government should keep a
contemporaneous watch on the execution of these sub-Plans and
Projects so as to take timely remedial action and in particular see
that the administrative expenditure is kept to the minimum and no
case allowed to exceed the prescribed percentage and that money
is not diverted to projects outside the sub-Plan for triba} develop-
ment.

3.56. The Committee would like to reiterate that the essence of
the matter is to free the tribal from the clutches of indebtedness,
enable him to have full fruit of his labour in the field and equip him
with vocational education which will make him a better agricul-
turist and artisan.

3.57. The Committee feel that for the development of horticulture
in tribal and hill areas it would be better if arrangements are made
for supplying of saplings of fruit trees which can be grown there, to
the local population.

3.58. The Committee would stress that the most important step
required for the betterment of tribals, is to save them from exploita-
tion which is rampant in these areas. Government should therefore
give first priority to the remova} of exploitation of the tribals. They
consider that it would go a long way in enabling the tribals to stand
on their own feet and free them from exploitation if suitable mar-
keting facilities are provided to them whereby they can sell their
produce and purchase essential commodities like kerosene, standard
cloth and other essential commodities at fair prices. It should also
be ensured that the level of literacy in these areas which is very
low should be brought at least to the general level of literacy in
the State as a whole.

2359 The Committee further recommend that decisions on the
recommendations made by the Sub-Committee appointed by the
Central Prohibition Committee regarding the tribais be taken as

early as possible.

3.60. The Committee wovld like to draw pointed attention to the
potential of using Radio as a means of imparting knowledge and
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useful information to the tribals.
s'hould have adequate arrangements
Mstening in these areas.

They suggest that Government
for broadcasting and community

3.61. The Committee further recommend that salient features of
fhe various schemes and programmes, being taken up for execution
in the tribal areas, should be made known to them oraily in their
own dialect so that they derive the maximum benefit from them.

3.62. The Committee recommend that the tribal areas should be
brought within the scope of the electrification. programme for rural
and backward areas.

3.63. The Committee need hardly emphasise that importance of
posting to the tribal areas for implementation of the various develop-
ment programmes, persons having first hand knowledge of the
tribal problems who are of proved worth, honesty and dedication.
Such persons should be given suitable incentives and awards for
meritorious work done in the field of tribal development. The Com-
mittee would at the same time, suggest the energising of the exist-
ing anti-corruption and vigilance machinery in the tribal areas to
prevent corrupt practices and exploitation which may have develop-
ed in the process of implementation of the development programmes.

3.64. The Committee recommend that the Planning Commission
should have a comprehensive plan prepared for tribal development
and arrange to lay it on the Table of the House so that it can be dis-
cussed fully by the peoples representatives particularly those who
come from these areas and have been taking consistent interest in
tribal development and welfare. They also recommend that the
progress made in the impiementation of the tribal sub-Plans should
be mentioned in detail in the annual plan reviews.



CHAPTER 1V
SPECIAL PLANS FOR DEVELOPMENT OF BACKWARD AREAS
(A) Hill Area Development Programme

4.1. The Planning Commission in their wfitten note had stated
that the preparation of integrated plans in some of the hill areas was
taken up during the Fourth Plan period. The Planning Commission
had made certain suggestions to the State Governments concerned
for the formulation of the integrated plans for such areas during the
Fourth Five Year Plan in the fields of Agriculture, Food and Soil
Conservation, Agro-Industries, Animal Husbandry, Education, Health
etc. According to the Planning Commission, many factors have,
singly or jointly prevented different areas from benefitting adequa-
tely from the process of socio-economic development,

42, Backward Areag have been grouped broadly in two categories
i.e..

(i) Areas with unfavourable physicogeographic conditions,
terrain, climate and regions inhabited by people with typi-
cal cultural characteristics. These include hill, drought-
prone and tribal areas.

(ii) economically backward areas marked by adverse land-
man ratios, lack of infrastructure or inadequate develop-
ment of resource potential.

43. From the guidelines/suggestions for the formulation of the
Plan for hill and border areas it is noticed that apart from the sug-
gestions made by the Planning Commission for the development in
the fields of Horticulture, field crops, Animal Husbandry, Livestock,
Development, Health etc., the following specific suggestions have
emerged:—

(i) Selection of few centres of development on the basis of
resource potential for intensive agricultural development.

(ii) Setting up of a central station for designing and testing of
improved agricultural implements in H.P.

(iii) Investigation of new irrigation projects on priority basis.

85
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(iv) Communication having the highest priority for each hill
district, an attempt should be made to formulate a district
road plan to be executed over a period of 10 years.

44. To a query made by the Committee, the Planning Commis-
sion in their written note have stated that there was no specific
Central assistance allocated to the hill areas of any State. However,
‘the following liberal patterns of assistance were made applicable to
selected hill and border areas in order to facilitate " investment in
these areas:—

(i) 90 per cent grant and 10 per cent loan given to Ladakh in
Jammu and Kashmir, Kinnaur and Lahaul and Spiti dis-
tricts of Himachal Pradesh, all districts of Nagaland, all
districts of Meghalaya, and the hill areas of Assam.

(ii) 50 per cent loan and 50 per cent grant given to hill areas
of Uttar Pradesh (excluding Nainital and Dehra Dun),
Darjeeling district of West Bengal and Nilgiris districts
of Tamil Nadu.

4.5. The Planning Commission furnished the following informa-
‘tion regarding Central assistance which accrued during the Fourth
Plan to the hill areas of Assam, Jammu and Kashmir and Nagaland
under the liberalised pattern of assistance whereby 90 per cent of
the plan outlay on hill areas in these States was agreed to be given
as grant. The figures are provisional and subject to finalisation of
:accounts on the basis of audited figures.

(Rupces in crores)

Hill Arcas Centrel assistar ce eccruec curirg
the Fourth Plan
Total Loan Grant
Assam . . . 30-86 309 27-77
Jammu & Kashmir (Ladekh) 6-08 061 §.47
Nagaland . . . . . . 3348 33§ 30 13

With regard to the central assistance given under the 50 per cent
loan pattern to the State of U.P., West Bengal and Tamil Nadu
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during the Fourth Plan to deal with the problems of hill areas, the
Planning Commission furnished the following information:—

(Rs. in  Lakhs)

Hill Areas Central  Asesistarce accrued
during the Fourth Plan

. Totil':; * Losn  Grant

vt

Tamil Nadu o !:19 " .o'ss o-ss
Uttar Pradesh . . . . . . zo 78 - 10°39 103y

11'

The figures are provisional and subJect h thc ﬂnalxsatlon of
accounts on the basis of audited accounts and the iniormatlon is
subject to the following assumption:

(i) In the case of Tamil Nadu and U. P. the disbursement of
Central assistance under the pattern for the Annual Plan
of 1969-70 was not made by the Ministry of Finance.

(ii) The Government of West Bengal did not claim any agsis-
tance on this pattern for its hill areas during the Fourth
Five Year Plan.

46. During evidence before the Committee the representative of
the Planning Commission had stated that:

“In hill areas, some subsidies have been allowed ranging from
25 per cent to 50 per cent. Similarly in Jammu and
Kashmir, Assam, Nagaland and other areas which were
covered by the earlier schemes under the constitutional
reponsibility of the Government, subsidies have been
allowed; but under the Fifth Plan the schemes have yet
to be finalised...... These sub-plans are being formulated
for tribal, hill and other areas like Western Ghats, Danda-
karanya and Bundelkhand. It may be necessary to provide
for some sort of subsidy for these areas. As far as the

. agricultural sector is concerned, in terms of inputs which
are likely to be made available to them areas, there is an
element of subsidy even now and it is proposed that this
element of subsidy should continue.”

4.7. As regards the results achieved, the Planning Commission has
stated that, “In view of the fact that the accrual of Central assistance
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to the hill areas wag not tied to any scheme or project, it is not pos-
sible to make an assessment of the results achieved thereof.”

4.8. To a query made by the Committee regarding development of

hill areas in the Fifth Plan, the Planning Commission in their written
note have stated:—

“Markedly low levels of development, poor infrastructure and
high cost of implementing development programmes has
necessitated treatment of hill areas on a separate footing
in the matter of planning, Like tribal areas, for hill areas
also, comprehensive integrated sub-Plans are being pre-
pared for which special supplementary assistance has been
set apart in the Fifth Five Year Plan. It has been impres-
sed upon the State Governments that a replication of the
macro level priorities of the State as a whole would not
achieve the objectives of the development of the people
in such areas. They have been urged to include in their
sub-Plans only those programmes which will manifestly
results in the accrual of additional income to the local
people especially those below the poverty line.

In view of the special geophysical characteristics of such areas,
suitable relaxations in the norms applied to the National
Programme of Minimum Needs (e.g. for Rural Roads) have
been envisaged. The strategy for agricultural development
seeks to emphasise programmes for horticulture develop-
ment in the hills particularly in the Himalayan Region and
a solution to special problems such as Jhum cultivation in
the North Eastern Region. Programmes of animal hasbandry
and forest development are also of significance for such
areas.”

4.9. With regard to the pattern of Central assistance during the
Fifth Plan, the Planning Commission have stated:—

“The principles and patterns governing allocation of Cen.tral
assistance during the Fifth Plan are under consideration.
For the current year, the Central assistance has been ma.in-
tained at the final levels of 1973-74. In addition, provision
of additional Central assistance has been made for hills and
tribal areas and North Eastern region. Pending the evolu-
tion of a new pattern of assistance, the Fourth Plan pattern
js being continued in the current year.”
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4.10. Referring to the Central assistance for the hill areas, the
Fifth Five Year Plan document reads ag under:—

“For the hill areas, in addition to continuing favourable patterns
of Central assistance and the determination of the plan size
of hill stations on the basis of their essential requirements
as in the Fourth Plan, additional allocations of Central funds
are being made to supplement, for the execution of inte-
grated area development plans for these areas, the funds
set apart by the States from their plan resources.”

4.11. To a query made by the Committee regarding earmarking of

funds for the hill areas the representative of the Ministry of Finance
stated:

..... This system of direct earmarking of funds has actually
started from the Fifth Plan. In the Fourth Plan, only
certain selected hill areas were taken up for development
and it was expected that a certain sum of money was avail-
able or could actually be spent during the Fourth Plan
depending upon the performance of these areas ?

4.12. The Committee note that the preparation of integrated plans
in some of the hill areas was taken up during the Fourth Plan
period and that certain guidelines were also issued by the Planning
Commission to the State Governments for the formulation of such
plans in the ficlds of agriculture, food and Soil Conservation, roads,
agro industries, animal husbandry, education and health etc.

4.13. The Committee are concerned to note that it has not been
possible to assess the results achieved as a result of the various
programmes taken up for the development of hill areas. The Com-
mittee are unable to appreciate the plea that the results in respect
of the projects could not be assessed because the accrual of the Cen-
tral assistance to these areas was not tied up to any scheme or
‘project.

4.14. The Committee are surprised that even though subsidies
have been allowed by Government ranging from 25 per cent to
50 per cent and also 90 per cent of grant and 10 per cent loan was
given to the States of Assam, Jammu and Kashn.mir and Nagaland
and 50 per cent grant and 50 per cent loan was given to the States
of Tamil Nadu and Uttar Pradesh for the development of. these
areas, no effective machinery was devised in coordination with the
receipient States for evaluating the results of the investments x.nade.
The Committee feel that the desired results cannot be achieved



unless there is close and effective coordination between the various
agencies concerned not only in the formulation of programmes)
schemes but also in their implementation. The Committee would
urge that effective arrangements should be made by Government
to monitor the progress of the schemes and evaluate the results
achieved, so that weaknesses in the process of implementation are
identified in time and steps to accelerate the pace of development
taken wherever and whenever required.

4.15. The Committee note that the Government of West Bengal

did not claim any assistance on this pattern for its hill areas during:
the 4th Plan.

4.16. The Committee would like to know the specific achieve--
ments made in the fields of Agriculture, Irrigation and Communica-
tion as against the targets laid down during the Fourth Plan, reasons
for the shortfall, if any, in the targets and the programmes proposed

to be taken up during the Fifth Plan period for securing accelerated’
development of hill areas.

4.17. The Committee would like to be apprised of the achieve--
ments made in other fields such as education, Animal Husbandry,

Forest and Soil Conservation and Health etc., and the programmes
proposed to be taken up during the Fifth Plan.

4.18. The Committee find that while broad outlines of the deve-.
lopment to be achieved in the Fourth Plan in hill areas was out-
lined, the Centre does net appear to have carried out any systematic
review at the end of the each year to see whether the financial out-

lays were being appropriately distributed over various sectoral
activities.

4.19. The Committee alsp find the Government do not have any
precise information about the progress made jn the implementation
of the schemes like intensive agricultural development pregrammes,

designing and testing of improved implements suitable to hill areas
etc.

4.20. The Committee are deeply concerned to find that Govern-
ment have neither finalised strategy nor the schemes for implemen-
tation in the hill areas during the Fifth Plan, This may well be due
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to the fact that Govermment have not inifially evaluated- ¢he pid-
gress made in the implementation of varlous schemes taken up
during the Fourth Plan. The Committee would like to stress that
this should be done without further delay and strategy for the deve-
lopment of hill areas announced and the specific schemes for imple-
mentation in these areas identified in consultation with the State
Government concerned. '

. 4.21. The Committee desire that Government/Planning Commis-
sion should review the schemes already in operation so as to take
necessary remedial measures and to modify them in the light of the

experience gained for the implementation during the Fifth Plan
period.

4.22. The Committee further desire that a time bound programme
for the development of hill areas during the Fifth Plan period should
be drawn up in respect of the various fields of development and
concerted efforts should be made to ensure that these programmes/
schemes are implemented according to schedule,

4.23. The Committee note that the pattern of Central subsidy and
assistance as also the question of making additional allocation of
central funds for the execution of the integrated area development
plans to hill areas during the Fifth Plan are under consideration. In
the opinion of the Committee this should have been completed and
announced before commencement of Fifth Plan. The Committee
would like to be apprised of the decision taken in this regard.

4.24. The Committee note that comprehensive integrated sub-plans
are being prepared for which special supplementary assistance has
been set apart in the Fifth Plan. The Committee would like to empha-
sise the desirability of the formulation and finalisation of these sub-
plans expeditiously consultation with the people of the areas con-
cerned to that the implementation of these plans is taken up in time
to achieve the maximum results during the plan period.

(B) Drought Prone Area Programme

4.95. In most parts of the country 80 per cent of the annual rainfall
is received from June to September from Southern-West Monsoon.
As far as Gujarat, Rajasthan and Madhya Pradesh are concerned,
the corresponding figure is as high as 90 per cent. It is the variability
of the South-West Monsoon which is a major factor in determining
the periodicity of droughts. The approximate probability of deficient
rainfall (deficiency equel to or greater than 25 per cent of the nowe
2998 L.S.—T. -
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mal) as worked out by different meteorological sub-divisions some

time back is stated to be as under:

Meteorological Sub-Division
highly deficient

Recurrence of the period of

Assam.

West Bengal, Madhya Pradesh, Konjar,
Coastal Andhra Pradesh, Maharashtra,
Kerala, Bihar, Orissa. . . . . Once in § years.

South Interim Mysore, Eastern U.P. and
Vidarbha. . . . . . . Once in 4 years.

Gujarat, Eastern Rajasthgn, Western U.P.,
Tamil Nadu, Kagshmir, Rayalaseemer,
Telengana. . . . .

Once in 3 years.
Western Rajasthan.

. Very rare-once in 15 years.

Once in 2 1/2 years.

426. The Task Force on Integrated Rural Development in their

report (June 1973) have observed as under:—

The need for devising a development strategy for drought

prone areas in the country arises from several considera-
tions. The first is the geographical size and spread of such
areas. In terms of geographical areas, the drought prone
areas represent nearly 19 per cent of the total area of the
country and account for nearly 12 per cent of the popula-
tion. While the figures given above indicate the significance
of drought prone areas for the country as a whole, the im-
portance of such areas is even more striking for some of
the States. For instance, in Rajasthan, there are as many
as 10 units of drought prone areas spread wholly or partly
over 13 districts. It is estimated that nearly 56 per cent
of the geographical area of Rajasthan State is within this
category, in terms of population, the coverage is 33 per
cent. Next to Rajasthan comes Andhra Pradesh, where
about 30 per cent of the geographical area and 22 per cent
of the population is within the ambit of the drought px:on.e
areas. In Gujarat and Mysore, the position is almost simi-
lar. In Gujarat, about 29 per cent of the geographical area
and about 18 per cent of the population is within the pur-
view of the areas categorised as drought prone. In Mysor?;
the corresponding figures are 25 per cent and 22 per cent.

427. The Planning Commission in their written note have stated

“Drought Prone Areas Programme (formerly known as Rural

‘Works Programme) was initiated in 1970-71 as non-Plan
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Central Sector Scheme with an outlay of Rs. 100 crores
for the four year period 1970-71 to 1973-74. The programme
was designed to mitigate the severity of scarcity conditiong
in the gelected chronically drought affected areas of the
country. The programme covers primarily 54 districts and
18 contiguous areas in 13 States. Labour intensive and
production oriented works in the sectors of minor/medium
irrigation, soil conservation, afforestation, communication
and drinking water were taken up.”

4.28. The Planning Commission had issued certain guide-lines for
the formation of master plans for the Drought Prone Areas to ensure
that the programme was (a) based on long-term strategy taking into
account the problems of potentials of the districts (b) conceived the
schemes proposed under the programme as a additive to the plan and
non-plan schemes with other relevant development programmes in
the district and (c) had a set of considered schemes with defined
inter-se priority which could be taken up for implementation if
scarcity conditions develop while the programme was on.

4.29. The district and year-wise annual expenditure incurred dur-
ing the Fourth Plan period under the Drought Prone Area Program-
me is given in Appendix IV,

430. Commenting on the DPAP the Task Force has observed as
under:—

“The Drought Prone Areas Programme has been in operation
for nearly 3 years. Since its inception till December, 1972,
schemes costing nearly Rs. 112 crores have been sanction-
ed. Minor irrigation schemes have been given the largest
share and account for nearly 53 per cent, of the total cgst.
Rural communications come next with its share being
about 26 per cent. The balance of the schemes relate to
other programmes such as soil conservation, afforestation
and drinking water supply. In Haryana and West B.engal,
the programme is confined to the creation of as§ets in the
field of medium/minor irrigation and afforestation. Rurfll
communications do not find a place in the programme 1nl
Haryana and West Bengal and only 0.5 per'cent of thehout-
lay has been approved for road schemes in Maharas tx:a.
Soil Conservation programmes have not been taken up It
Haryana, Madhya Pradesh and West Bengal. In Utta’t;
Pradesh only Rs. 15 lakhs was allocated for this purpose.



4.3:1. With -regard to the development and mana'g'ement of irri-
g;t::g resources, ‘the Task Force in their Report (June 1973) has
8 f—

“The Irrigation Commission has computed that, at present

~ about 13 per cent of the cropped area of the drought-affec-

ted region is irrigated. This is likely to rise to about 19

Y per cent when the schemes under execution are comple-
ted. Even so, as much gs 81 per cent of the cropped area

will remain without irtigation. I the drought areas of
Gujarat, Madhya Pradesh, Maharashtra and Mysore, the
position will remain much worse. In this background, a
proper programme for development and management of

irrigation resources in the drought-prone areas is of
obvious significance.

4.32. As suggested by Irrigation Commission in 1972, the priori-
ties in any programme of development of irrigation resources in
the drought-prone areas must be as follows:—

(i) Improvement of existing irrigation works so as to stabilise
extend irrigation through available water supplies.

(ii) Expeditious completion of irrigation projects which have
already been taken up.

(iii) Investigation of further possibilities of increasing irri-
gation from surface and ground water sources.

The most striking feature of the drought-prone areas is the
absence of the sizeable irrigation sources such as perennial rivers.
Consequently, small works such as tanks, bhandaras and dugwells
constitute the most important sources of irrigation. A large number
of these works have structural and other deficiencies which need to
be removed in order to improve their performance. In certain areas,
where ground water level is low and irrigation from wells is pre-
carious, attention may have to be given towards construction of
percolation tanks and check dams. Such tanks|dams do not provide
direct irrigation but they are helpful in firming up water supply
in the nearby wells. After improvement in existing irrigation works,
next in importance is the completion of irrigation projects already
under construction. It is hoped that the Fifth Plan will witness the
completion of most of these projects. Finally, there is the obvious
need for undertaking investigation for irrigation resources 'from
surface and ground water. In some cases, it has been possible in the
past to prove irrigation by inter-basin transfer of river Wat.ers.
However, there are obvious limitations in such a course of action.
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More often, it ig the Jocal surface or
extent it is available, thet has to be h

among other things, the need for a quick and early hydrologicat
survey of these areas. Most of the districts which fall in the drought-
prone zone, have either remained unsurveyed or have been anly
partly surveyed. Recently, there has been a growing awareness on
the part of the States to undertake these surveys. It will be neces~

sary to step up this programme by strengthening the State Ground
Water Organisation.”

ground water, to whatever
arnessed. This underlines,

4.33. With regard to the physical achievements under the DPAP
the Task Force in their Report (June 1973) has observed as under:

“As regards physical achievement under DPAP, it is estimat-
ed that more than 5000 minor irrigation schemes have
been taken up. These schemes on completion are expected
to benefit 5 lakh hectares either through additional irri-
gation or stabilisation of existing commands. Sofl conser-
vation schemes are expected to benefit an area of about
5 lakh hectares while coverage of afforestation programme
is estimated at 1.7 lakh hectares. Under rural communi-
cations more than 2000 rural roads have been taken up
involving a length of nearly 14,000 kms. Over the last
two and a half years employment has been generated to
the extent of about 950 million man-days under the pro-
gramme. 36 per cent of the employment generated came
through medium/minor irrigation, 24 per cent through
soil conservation, 28 per cent through roads and 11 per
cent through afforestation programmes. In Haryana,
Madhya Pradesh, and West Bengal more than 80 per cent
of the employment generated was through minor {rri-
gation works, In Maharashtra and Uttar Pradesh 55 per
cent of the total employment generated was through
minor irrigation. 44 per cent of employment was genera-
ted through soil conservation in Maharashtra and 47 per
fa i cent in Mysore. In Jammu and Kashmir, Tamil Nadu,
’ Rajasthan, Orissa and West Bengal 45 to 80 per cent of
. the employment was generated through roads.”

434, Asked by the Committee about the achievements of
Drought-Prone Area Programme in respect of minor irrigation, soil
conservation, afforestation, laying of roads etc., the Planning Com-
mission in their written note had stated that “in view of the bud-
getary constraint during 1973-74 only an amount of Rs. 84.88 crores
was released to State Governments for the programme period. The
States have reported an expenditure of over Rs. 88 crores on the
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various approved schemes. The pace of the programme was a bit
slow during the initial two years. The programme has, however,
picked up sufficient momentum during the last two yedrs of the
Fourth Plan i.e., 1972-73 and 1973-74. Under minor irigation 4,261
works comprising of tanks, bunds, and cut, weirs, lift irrigation,
tubewells, dugwells, etc. were completed benefiting 1,31,183 hects
during the Fourth Plan. In soil conservation sector an area of
4,50,027 hects was benefited under various soil conservation mea-
sures such as nalla bunding, contour bunding, graded bunding, gully
control etc. Afforestation benefited an area of 85,648 hects. Affore-
station programme comprised of elements such as rehabilitation of
degraded forests, pasture development, cultivation of green fodder,
sand dune stabilisation, establishment of fodder banks etc. Under
communication sector total length of the roads completed is repor-
ted to be 3,335 kms. This relates to new works constructed as well
as repairs carried out on old works. In addition, drinking water
supply schemes were also executed under the programme in the
States of Andhra Pradesh, Gujarat and Rajasthan. While one scheme
benefiting 39 villages was completed in Andhra Pradesh, in
Gujarat State 9 schemes are reported to have been completed, the
number of village benefited as a result of completion of these schem-
es is, however, not furnished. In Rajasthan most of the 28 drinking
water schemes are reported to be in progress at various stages.”

y 7

4.35. Asked by the Committee whether any survey of readily
exploitable potentialities of the under-developed regions|districts|
areas have been conducted either by the Central or State authorities
to evolve possible lines on whicR development could take place, the
Planning Commission in a written note have stated:—

“Ground water surveys have been completed in an area of 1.2
million sq. km. out of a total of 3 million sq. km. of map-
pable area. Further, 2000 exploration and observation bore-
holes have been drilled, successful among which have been
converted into production wells. During the perid 1967—
74 seven special purpse projects wére put on the ground,
two among which, covering the desert region of Rajasthan
and parts of North Gujarat, have been completed. Under
these two projects an area of about 80,000 sq. km. was sys-
tematically surveyed and subjected to detailed exploratic?n
studies. These projects have proven an additional avail-
able potential of more than 575 million cub. meters of ex-
ploitable water per annum.”
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436, The State-wise physical uchievements under the Drought
Prone Areas Programme during the Fourth Plan period-1s given in
Appendix V to the Report.

4.37. With regard to the Drought Prone Area Programme during
the Fifth Plan, the Planning Commission have stated:—

“A number of measures in the Fifth Five Year Plan have been
addressed to the special problems of the different types of
backward areas. Since drought prone areas in the country
constitute about 19 per cent of the area, and 12 per cent
of the population, particular attention has been given to
such areas. The drought prone areas Programme started
in the Fourth Five Year Plan has been made more com-
prehensive and integrated with following ingredients:—

(a) Development and management of irrigation,

(b) Soil and moisture conservation and afforestation.

(c) Restructuring of cropping pattern and pasture develop-
ment.

(d) Changes in agronomic practices.
(e) Livestock development.

(f) Development of small-Marginal Farmers and Agricultu-
ral Labour.

, . © ey
4.38. The strategy in the major and medium irrigation sector ts
to accord priority to the requirements of drought prone areas. Cor-
respondingly, in the agricultural sector the research strategies and
priorities lay due emphasis on arid and semi-arid areas. Besides,
desert land rehabilitation is proposed to be promoted from several
sides such as irrigation, forestry, fodder development and animal hus-

bandry.”

4.39. The Committee are concerned to note that as much as 19 per
cent of the total area of the country and 12 per cent of the popula-
tion are prone to droughts. They further note t.hat Drought Prone
Areas Programme was initiated by Government in 1970-71 as a n::;
Plan central sector scheme with an outlay of Rs. 100 crores and tth
certain guidelines had been issued to the State Governments for the
formulation of the master plans for these areas.

lopment in their
4.40. The Task Force on Integrated Rural Deve
Report has stated that 4. States viz,, Rajasthan, Andhra Pradesh,
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Gujarat and Karnataka have ve
/ . very large drought preme areas, com-
Pored 10 ather- States. In Rajasthan 56 per cent of the ceog'ra’phical

Svea and 33:per cent of the population, in Andhra desh
cent of the geographical , o o

area and 32 per ¢ i i

Gujarat 29 per cent of the geoguphic:le areean;:; ;:epep:l;:l:: l::’thl:
population and in Karnataka 25 per cent of the geographical area
and 22 per cent of the population are within the ambit of drought
prone areas. From the details of the annual expenditure incurred
by the State Governments on D.P.AP., the Committee note that a
total expenditure of about Rs, 91.30 crores has been incurred by 13
States during the last four years while the expenditure in the 4
States of Rajasthan, Andhra Pradesh, Gujarat and Karnataka has been
of the order of Rs. 10.97 crores, Rs. 10.93 crores and Rs. 7.43 crores
respectively. The Committee are not aware of the manner in which
allocation of the outlay of Rs. 100 crores was made to the various
States for the implementation of their drought prone area pro-
grammes. It was expected that most of the outlays on this pro-
gramme should have gone to the States which have very large drought
prone areas. The Committee feel that the allocations for drought
prone area programmes should be made with reference to the area
involved and population affected in each State. The Committee
would like Government to review their system of allocation of these
resources so as to ensure that maximum benefits are derived by the
States which have large chronically drought prone areas.

441, The Committee note that drought prone area programme
-<covers minor and lift irrigation, soil conservation, afforestation, roads
and drinking water supply. They find that while some progress has
been made under minor irrigation, soil conservation and afforestation,
the progress under roads and drinking water supply is very unsatis-
factory. In fact, except Andhra Pradesh and Gujarat no other State
appears to have undertaken any scheme for drinking water supply at
all. The Committee need hardly stress that in the implementation
of the drought prone areas programme, greater emphasis should be
laid on the provision of minor irrigation including lift irrigation and
drinking water supply to these areas. The Committee urge that spe-
cific sectoral allotments for the various schemes should he made by
Government after ascertaining potentialities thereof in each State
and the progress in their implementation watched.

442. The Committee are in agreement with the Irrigation Com-
mission that there is need for a quick and early hydrological survey
of the drought prone areas which have either remained unsurveyed
or have been partly surveyed, for undertaking investigations for ir-
rigation resources from surface and ground water.
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et '“:l: ’(i:'mmtw attach the greatest importance to groumd
. vey mnrethnsomeentotompopd.ﬂouudopm-
dent on agriculture and this can be given a fillip, particularly in the
backw?rd areas if water for irrigation becomes availably om an assur-
F_d basx.s. One of the main reasons for the spectacular Pragxess made
'm Punjab, Haryana, Western U.P., Tamil Nadu, Andhra Pradesh ete.
in the matter of ‘agriculture is due to the tapping of undorzround’
water resources. The Committee are, therefore, greatly perturbed
to note that Government has so far been able to complete its survey
of only 1.2 million sq. k.m. out of a total 3 m. sq. km. of mappable
area. The Committee recommend that priority should be given to
the survey of backward areas, particulatly those which are known
to have underground water potential. The Committee would also
like that concerted efforts should be made to locate ground water
supply in areas which are prone to drought year after year so that
positive measures could be taken to reverse the cycle of droughts
by exploiting the underground water resources. The Committee re-
commend that this matter should be reviewed at the highest level
and an integrated and well-coordinated programme of surveys should
be prepared. It is also necessary that the execution of projects for
tapping the underground water is taken up as a national effort with
the help and cooperation of Central and State Governments as also
all other agencies concerned.

4.44. The Committee further suggest that with the help of Agri-
cultural Research Institutes at the Centre and the State Government
should evolve agricultural technology, farm practices and seeds etc.,
suited to the drought prone areas and ensure their easy availability
to the farmers so as to make these areas more and more productive.
Another area which requires concerted measures pertains to the
development of subsidiary occupations for the farmers and lendless
labour in these areas so that they can have supplementary source of
income to save them from the scourge of hunger and scarcity. Tra-
ditional occupations like sheep breeding could be supplemented by
development of animal husbandry, handicrafts etc., in these areas.

4.45. The Committee would like Government to examine the above
suggestions in all aspects and evolve an integrated approach to fight
the endemic problems of scarcity prevailing in these areas. The
Committee would like to be informed within 6 months of the concrete
action taken in this behalf. They further recommend that suitable
information in this regard should be specifically included in the Ad-
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ministrative Reports of the Ministry of Agriculture and Pl'anl:ing

Commission “ind the progress made reported to Parliament every
yoar, IR I" {

446. The Committee need hardly stress that the success of the
schemes in this bekalf would be judged by the impact that they make
on the areas and population which are at present drought prone and
which are made self-reliant and infact contributors to development.

C. Development Schemes for Bundelkhand, Eastern U.P. and
Dandakaranaya

(a) Bundelkhand..

447. In the State of Uttar Pradesh, Eastern U.P., hill districts and
Bundelkhand have been recognised as relatively backward areas.
Bundelkhand region is broadly considered to be consisting of four
district of U.P. viz,, Jhansi, Jalaun, Hamirpur, Banda and six dis-
tricts of Madhya Pradesh viz., Datia, Tikamgarh, Chhattarpur, Panna,
Sagar and Damoh. Bundelkhand has certain problems some of which
are paucity of roads in the rural areas, shortage of drinking water in
large tracts, existence of vast area under cultivable waste, lack of
irrigation facilities and negligible industrial development.

4.48. According to the Planning Commission, for backward regions
such as Western Ghats, Dandakaranaya had to be undertaken through
the concerted action of more than one State, the Planning Commis-
sion had taken the initiative in setting up Task Forces/Committees
with the representative of the concerned States, Central Ministries
and the Planning Commission with the objective of evolving suitable
strategies and programmes of development.

4.49. The Planning Commission furnished the following informa-

tion with regard to the programmes of development evolved by the
Task Forces Committees.

Bundelkhand Region:

A Joint Coordination Committee of officers of the States of Uttar
Pradesh and Madhya Pradesh was constituted under the Chairman-
ship of the concerned Programme Adviser in the Planning Commis-
sion. This Committee met on December 1, 1972 and two groups,
one on Crop Pattern, Soil Conservation and Animal Husbandry and
the other to look into the irrigation potential of the region were set
up. . .
4.50. The Group on Crop Pattern, Soil Conservation and Animal
Husbandry has submitted the report which was discussed in an in-
ternal meeting of the Planning Commission. .....



T " m T agRey

4.51. In pursuance: of the decisions taken &t the internal meeting,
the Directorate of All India Soil and Land Use Survey, LA.R.I, New
Delhi has placed an indent with the survey of India for the supply of
aerial photographs of 1:60000 scale which ‘will be used as base maps
for reconnaissance soil survey. The indent has been processed by
the Survey of India and has been sent to the Ministry of Defence for
security clearance.

4.52. Regarding detailed soil surveys, the Director of All India
Soil and Land Use Survey has indicated that the cencerned officials
in the States of Uttar Pradesh and Madhya Pradesh may identify the
areas with respect to the pilot projects of 5,000 to 10000 hectares and
intimate to the Chief Soil Survey Officer. The Chief Soil Survey
Officer has further indicated that the field work in connection with
the detailed soil surveys will be initiated after the Fifth Plan pro-
posals are sanctioned and staff appointed.

4.53. The second group on Irrigation Potential has not submitted
its report so far. Note was taken of the fact, in one of the meetings
of the group, that the Chief Ministers of Uttar Pradesh and Madhya
Pradesh had concluded an agreement on 1st August, 1972 which cover
Rajghat Dam, Rangwan, Greater Gangau and Urmil Dam projects.

454. As regards the Rajghat project, the work would be carried
out under a Control Board under the Chairmanship of Union Minister
for Irrigation and Power with the Chief Ministers and concerned
Ministers of both the States as Members.

4.55. Rangwan project has been approved by the Planning Com-
mission.

4.56. In respect of Upper Gangau, Madhya Pradesh would be com-
pleting investigations shortly. The report on Urmil Dam is awaited.
It is also reported that inter-State agreements have been reached
between the two States for Jamni Project and Lalitpur Dam.

457, As regards the second point of action in respect of prepara-
tion of overall plan, it was decided in the meeting of the Group that
the two States would compile all information for the sub-basins
of Betwa, Ken and Sindh which drain the Bundelkhand regi-on. For
preparing the Plan, it was agreed that the following criteria would

be adopted by the two States:

1. Reservoirs storage would be planned for optimum capa-

city.
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2. Wl:ltl‘ie:y availability would be planned at ™ per cerit relfa-

8. Culturable Commanded Area would be  based

. on sample
survey and actual irrigation pattern; and

4. Cropping pattern and intensity of irrigation would be

based on the norms laid down by the Department of
Agriculture,

4.58. The Committee note that a detailed soil survey of the
Bundelkhand region as suggested by the Study Group of the Plan-
ning Commission is proposed to be initiated after the Fifth Plan
proposals are sanctioned and staff appointed,

4.39. The Committec desire that concerted efforts should be made
to finalise the 5th Plan proposals expeditiously so that the work in
connection with the soil survey is initiated without much delay
and completed within the stipulated period.

4.60. The Committee note that an indent for the supply of aerial
photographs of 1:6000 scale to be used as base maps for reconnais-
sance soil survey has been processed by the Survey of India and
is with the Ministry of Defence for security clearance. The
Committee would like to be apprised of the decision taken in
the matter by the authorities concerned,

4.61. The Committee would also like to be apprised of the action
taken by the State Governments of Uttar Pradesh and Madhya
Pradesh on the suggestions made by the Study Group with regard
to the development of animal husbandry in Bundelkhand.

4.62. The Committee are unhappy to note that the Study Group
appointed by the Planning Commission on Irrigation Potential has
not submitted its report so far though the Gorup was set up some-
time in December, 1972. The formulation of integrated plan and -
successful implementation of any agricultural programme of an
area and its distribution to a larger population depends on the irri-
gation potential of that area. The Committee need hardly stress the
urgency and importance of the completion of such a survey in the
interest of the rapid development of the region.

4.63. The Committee, therefore, desire that concerted efforts
should be made to finalise the report without further delay so that
the development of the irrigation potential in Bundelkhand is taken
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up without. any loss of time. - The Cemmittee would ike to be ap-
Prised of the findings of the Study Group and the action proposed
to be taken thereon. o ' o

4.64. The Committee would also like to be apprised of the pro-
gress made with regard to Rajghat project, the work on which is
proposed to be carried out by the Control Board under the Chair-
manship of the Union Minister of Irrigation and Power, with the
Chief Ministers and concerned Ministers of both the States of Uttar
Pradesh and Madhya Pradesh as Members. The Committee hope
that a time bound programme would be drawn up for the comple-
tion of the project and that efforts would be made to complete it
according to schedule.

4.65. The Committee desire that the investigations in respect of
Upper Ganga should be completed expeditiously and necessary assist-
ance should be extended by the Centre for its early completion. The
Committee would like to be apprised of the progress made in this
regard.

4.66. The Committee would further like the Government to im-
press upon the authorities concerned for speedier finalisation of the
report in respect of Urmil Dam and a time bound programme drawn
up for the completion of the project within the stipulated period.

4.67. The Committee note that an agreement has been reached
between the States of Uttar Pradesh and Madhya Pradesh in respect
of Jamni Project and Lalitpur Dam. The Committee would urge
that effective measures should be taken to complete these projects
as per time bound programme.

4.68. The Committee hope that the overall plan for the sub-ba§ins
of Betwa, Ken and Sindh rivers which drain Bundelkhand region,
would be prepared by the State Governments concerned expeditious-
ly. The Committee, however, desire the Planning Commission to
maintain clese coordination with the concerned State ,G:o:emmel;t:

re s finalisation of the various programmes/schemes &
::;:S:;c:;::}' in the interest of the development of Bundelkhand

region.,

(b) Eastern U.P.

4.69. The eastern region, comprising 15 distric'ts, is characterisetd
by high density of population, dependence on agrlcultufe, 1fragtinan :
ed and scattered agricultural holdings, lack of non-agricu t\n;la n:ir?
ployment, underemployment and low standard of living. The density
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of population of the region is 395 per square km. as against 300 for
the entire State. The size of holdings is very small which will be
evidenced from the fact that more than 75 per cent of the agricultu-
ral households have holdings of less than 5 acres (2.02 hectares)., The
per capita availability of cultivable land is also relatively smaller, it
being only 0.61 hectares per agricutural worker as compared to the
Sate average of 0.85 hectares. Floods are a recurring feature which
greatly hamper agricultural development programmes of the region.

Chronically drought affected areas also are mainly situated in the
eastern region.

4.70. For assessing the levels of development and suggesting ways
and means to accelerate the growth of the districts of Deoria, Azam-
garh, Jaunpur and Ghazipur, a Joint Study Team (popularly known
as Pande Committee) was appointed in 1962. The Team submitted
its report in 1964 and development work on the basis of its recom-
mendations was started in 1964-65. Later in 1966-67, Ballia and Basti
were also included in the programme.

4.71. The Committee desired to know the specific steps taken by
Government to implement the suggestions made by the Joint Study
Team for the development of Eastern U.P. The Planning Commis-
sion have furnished a statement showing the suggestions made by the
Study Team and the action taken thereon. The Statement is given
at Appendix VI,

472, The Committee note that concerned at the backwardness of
Eastern U.P., the Planning Commission and Government of India had
taken initiative as early as 1962 to have a study made of the prob-
lems afflicting this heavily congested part of the country and to out-
line the potentialities and measures for its development. The Study
Team submitted its report in 1964. The Committee find from the
action taken note, received from the Government, that there has been
an increase of only 114 per cent in agricultural productio.n over
1960-61. The Committee consider this achievement to be unimpres-
sive in the context of the Green Revolution which resulted in marked
increase in agricultural production in other parts of the country, par-
ticularly in Western U.P., Haryana and Punjab. As Eastern U.P. has
got fertile soil and potential overground and underground water re-
sources, there is no reason why it should not be possible, throu‘gh
concerted measures, to achieve increase in the agricultural productl?n
in this area comparable to that of Western upP, et'c. The Oomrfnt-
tee therefore, stress that a package programme of inputs, indtudltrll;g
development of irrigation and water resources, seeds suited to the
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climate and the soil, fertilisers and pesticides, should be made avail-

able to this area in the interest of achie eat
Ealtara] bt ving greater incroase in agri-

4.73. The Committee are greatly disappointed to mote that not
much progress has been made in the matter of industrial develop-
ment on the ground that power and other incentives like relaxation
in sales tax etc. were not available. The Committee see no reason
why in all these 10 years, Government could not take suitable action
to see that power became available in this area and paper mills, che-
mical industries, cotton mills, sugar mills and the distilleries came to
be established, as envisaged in the Study Team Report,

4.74. The Committee are greatly disappointed that no work has
admittedly been done in the matter of establishing machine tool and
other ancilliary industries which were to be taken up in the Central
sector. The Committee stress that Government should review at the
highest level, the reasons for this continued lack in the establishment
of industries in the Eastern U.P. in all these ten years and take con-
crete measures to ensure that this long neglected area which is heavi-

ly populated, gets its due share in the matter of establishment of
industries.

4.75. The Committee would like to be furnished with a detailed
note within six months setting out the concrete action takdn in pur-
suance of the above recommendations.

(c) Dandakaranaya

4.76. With regard to the Development of Dandaksranaya region,
the Planning Commission have stated that the Task Force for the
Regional Development of Dandakarnaya was set up in June, 1972.

4.77. The Task Force has constituted the following four sub-
groups to make assessment of resources and potential of the regions
and prepare development plans covering the period of the Fifth Five
Year Plan as well as a perspective of 10 to 15 years:

(i) Agriculture and allied activities including forest and irri-
gation;

(ii) Minerals, industrial development and power;

(iii) Communications, roads, railway and inland water trans-
port; and

(iv) Social Services including special problems of tribal Com-
munities. '
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478, The Task Force on Dandakarnaya has hiot finalised its re-
‘port not Thqﬂ‘e ‘any recommendations. on the programme of'develo.i)-
ment for e Dandakarnaya region. ' '

4.79. With regard to the finalisation of the report by the Task
Force, the Planning Commission have stated that “Work of the Task

Force” is in progress. No time limit has been laid down for the sub-
mission of its report.

4.80. The Committee are concerned to note that the Task Force
on Dandakaranya set up by the Planning Commission as far back as
June, 1972 is still in the process of finalising its report.

4.81. The Committee are surprised to note that at the time of set-
ting up the Task Force, no time limit was laid down for the sub-
mission of its report. This, in the opinion of the Committee reflects
the casual manner in which the development of Dandakaranya has
been dealt with by the authorities concerned.

4.82. The Committee desire the Planning Commission to take
effective steps towards finalisation of the report by the Task Force
without further loss of time.

4.83. The Committee also desire to be apprised of the suggestions

made by the Task Force and the action proposed to be taken by Gov-
ernment thereon.

(d) Welfare Measurea for Persons engaged in Unclean occupations

4.8¢. Asked about the steps taken by Government for eliminating
the system of carrying night-soil by head-loads by sweepers and
scavengers, and if any time-bound programme has been formulated
in this behalf, the Government have informed the Committee in a
‘written note that.—

“Improvement in the working conditions of sweepers and
scavengers is primarily the responsibility of the local
bodies. It was, however, felt that in the absence of ade-
quate financial resources, the local bodies may not be able
to ameliorate the conditions of sweepers and scavengers

! properly. A scheme was, therefore, initiated in 1957-58
under the programme for the welfare of Backward Classes,
for giving grants-in-aid to the State Governments for

+ «  supplying wheel barrows/hand carts and other accmso?ies

.t~ such as gum-boots, scrapers etc. to scavengers with a view
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to eraaicate the practice of carrying night so1l as head-
load. Under this scheme municipalities in towns having
a population of less than one lakh were eligible for grant-
in-aid upto 75 per cent of the cost whereas for municipali-
ties with a total population of one lakh or more, the grant-
in-aid was upto 50 per cent of the cost.

A Committee under the Chairmanship of Prof. N. R. Malkani,
conducted a detailed study of the working of the scheme
and submitted its Report in 1960. Copies of the Report
were forwarded to the State Governments for implement-
ing the recommendations made by the Committee. Main
recommendations of the Committee are as follows:—

(1) For putting and end to the practice of carrying night

soil as head load or waist load, wheel barrows should
be introduced.

(2) The use of receptacles in private and public latrines
should be made compulsory.

(3) It should be made obligatory to use a standardised scra-

per which should be supplied by the local bodies to their
employees and not left to the scavengers themselves.

(4) Efforts should be made to encourage the use of rubber

gloves, particularly at the pail-depots and dumping
grounds.

(5) Carrying of night soil in baskets ‘Taslas’ and drums etc.

as head load should be prohibited by law and made an
offence.

The scheme initiated in 1957-58 for the improvement in
the working conditions of sweepers and scavengers was
taken up as one of the priority schemes in the programme
for the welfare of Scheduled Castes. It was included
under the Central Sector and combined with the housing
scheme for sweepers, scavengers in the Third Plan. This
composite scheme consisted of two parts namely (i) im-
provement in the working conditions of those engaged
in unclean professions and (ii) improvement in the living
conditions of those engaged in unclean occupations. Under
the first part of the scheme, as already stated above, grant-
in-aid was given to the municipalities/local bodies through
the State Governments for purchase of wheel barrows

2998 LS—8
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and other implements. Under the second part of the
scheme, Central subsidy was provided for construction of
houses for those engaged in unclean occupations, e.g.,
sweepers, scavengers, tanners and flayers and provision
was made for allotment of house-sites to those engaged in
unclean occupations and/or landless labourers.

One of the major stumbling blocks in the effective implemen-

tation of the first part of the scheme was found to Le the
existence of ‘Jagirdari of Jajmani’ system i.e. the right of
private scavengers to do the work in certain areas. A
Committee had, therefore, been constituted with Prof.
Malkani as Chairman to examine the question of the abo-
lition of customary rights to scavenging. The Committee
submitted its Report and expressed therein that the Jagir-
dari system had no legal standing.

Under the first part of the scheme i.e. improvement in work-

ing conditions of sweepers etc.,, the position with regard
to financial targets is as follows:—

Period Allocation  Expenditure

(Rs. in  lakhs)
Sccond Plan 36-42 36-42
Third Plan 144°19 10796
1966-67 to 1968-69 62:92¥ 62-92*

The position in regard to the physical targets achieved during
the Third Plan period in respect of the above scheme is

as under:—

Wheel barrows = 27c61 Hand carts = 3u2§
Workers = 6§13 Scraper = 1122
Gum-boots ~ 1147 Buchets = 1704
Gloves = 663  Muli:ipalitics = 408
Kawaths o 22

*(includes figures for construction of houscs under part twe of the schere duriry

1966-67 to 1968-69)
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Since 1967-68, the scheme for (i) improvement in working
conditions and (ii) housing/house-sites for sweepers and
those engaged in unclean occupations had been running
as a composite scheme. A composite allocation of Rs. 300.00
lakhs was made therefor during the Fourth Plan. Of this
provision of Rs. 298.00 lakhs is expected to have been
utilised.

Construetion of sanitary latrines and conversion of dry latrines
into water borne ones had been included in the National
Water Supply and Sanitation Programme by the Ministry
of Health in consultation with the Centra} Council of
Local Self Governments. Some of the instructions issued
by the Ministry of Health to the local bodies and muni-
cipalities urging the conversion of as many dry latrines
as possible into flush latrines are as follows: —

(1) No new buildings should be allowed to be constructed
without provision of flush-out latrines.

(2) In areas where sewers have been laid, strict enforce-
ments of law for compulsory connection of dry latrines
in the existing houses to sewers should be launched.

(3) Where sewers are not laid, a special drive should be
launched for conversion of dry latrines into flush ones
in selected areas by connecting them to local septic
tanks or leachingpits.

Though the scheme of “improveric::t in the working conditions
of those engaged in unclean occupations” had been under
implementation since the second plan, it had not met with
considerable success and had not made the desired impact
mainly because the local bodies and the State Govern-
ments were asked to contribute a percentage of the cost of
the wheel barrows. In the Fifth Plan it was, therefore,
proposed that this scheme be made a cgntrally sponsored
scheme with entire financial assistance for the programme
coming from the Centre.

At the Centre, a new Central Scheme, to do away with the
practice of carrying night soil as head-load in medium
sized towns has been prepared by the Ministry of Works
and Housing and included in the Fifth Plan. Under this
scheme about 300 towns with the population ranging upto
50,000 were proposed to have waterborne latrines in
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place of dry ones. The scheme wag originally to cost
Rs. 14 crores in the Fifth Plan. It is now understood that
the Planning Commission has approved an outlay of
Rs. 2 crores for this scheme for the Fifth Plan.”

4.85. The Committee regret to note that even after 27 years
of Independence, persons engaged in unclean occupations viz.
sweepers and scavengers, continue to live in the most unhygien-ic’,
insanitary and neglected conditions and the abominabie practice
of carrying night soil as head load is still allowed to continue in the
c?umtry. Although a scheme was initiated as far back as 1957-58 for
giving grants in aid to the State Governments for supply of wheel-
barrows/handcarts and other accessories to scavengers, no visihle
progress has been made in the eradication of this evil practice and
as admitted by Government the scheme of improving the working
conditions of those engaged in unclean occupations, has yet to make
the desire impact. The Committee consider that since this scheme
will now be implemented as a Centrally sponsored scheme and the
entire financial assistance for this programme will be provided by
the Centre, it should not be difficult for Government to ensure that
it is actually implemented in letter and spirit. The Committee
would like Government to formulate a time bound programmec for
the eradicaton of this practice. They suggest that a total ban on
carrying night soil as head load, by the end of the Fifth Plan,
should be imposed by Government through suitable legislation. The
Committee further recommend that Government should announce
their intention in this behalf immediately so that necessary action
to provide alternative means of carrying night soil by wheel-harrows
etc., is completed by the concerned authorities in the meantime.

486. The Committeec further consider that it is imperative that
the living conditions of scavengers who are the neglected sections
uf the community, should be improved. The Committee suggest
that Government should provide houses, with modern amenities
like water, electricity and improve sanitation, to this section of the
community as per a time bound programme, by earmarking speci-
fic funds for the purpose so as to create a visible improvement in
their conditions of living. The ownership of these houses should
not be dependent on the sweepers continuing in the service of the
municipality, but should become their property.

4.87. The Committee further desire that the progress made in
the implementation of the above schemes should be included in the
Annual Report of the Ministry concerned for the information of

Parliament,



CHAPTER-V
IMPLEMENTATION MACHINERY & MONITORING

A. Role of Planning Commission and other Ministries and State
Governments

Asked by the Committee about the specific responsibilities and
role of the Planning Commission, Central Ministries/Departments
and the State Governments for the development of backward areas
and the nature of coordination existing among them, the Planning
Commission have stated:—

“The Planning Commission has an important advisory role to
play in this regard. It is responsible for evolving policies
and programmes which help in accelerating the process of
economic and social development of the relatively back-
ward and disadvantaged areas. The Planning Commission
provides guidance to the States in the matter of identifica-
tion of backward areas and assists them in the drawing
up of strategies and programmes specially suited for their
speedier development. It also sets up Committees and
Task Forces for the preparation of integrated plans for
“inter-State backward regions” as well as for suitably
strengthening the planning apparatuses at the State levels
so enable them to prepare sound and informed plans for
the backward areas. It also periodically reviews the Cen-
tral and State level programmes which are aimed at re-
dressal of regional imbalances and makes suggestions,
wherever necessary for their reorientation.”

5.2. With regard to the responsibilities of the Central Ministries/
Departments, the Planning Commission have stated:—

“The responsibilities of the Central Ministries are clearly to
examine the technical details of such investment program-
mes which are designed to favour the comparatively
backward regions. They take initiative in undertaking, in
association with the Planning Commission and State Gov-
ernment, Centrally sponsored programmes in areas which,
on account of their physico-geographic considerations,
need special attention. Most of such programmes supple-
ment the efforts of the State Governments and do not

1
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substitute for their investments and programmes. The
Central Ministries innovate and introduce such fiscal and
financial measures as would change the direction cof pri-
vate investments in favour of relatively backward areas.”

5.3. So far as the responsibility for the development of pbackward
areas is concerned, the Planning Commission have stated that:—

“The responsibility of developing the backward areas falling

with the States is essentially that of the State Govern-
ments. The Centre has taken the view that while its res-
ponsibility lies in respect of narrowing down the differen-
ces between States the States should assume responsibi-
lity for bridging the gap between their advanced areas
and backward areas. In consonance with the gudelines
evolved through joint consultations, the States ‘identify
their backward areas and take up the preparation of de-
tailed, integrated development programmes for such areas
and strengthen the machinery suitably so that the varicus
programmes and schemes can be executed in an efficient
manner. Many States have taken up the preparation of
integrated district plans, not on the old pattern of making
inventories of felt needs but on the basis of selective and
integrated strategies. In this context, an important deve-
lopment has been the introduction of a Central Scheme
in 1972-73 under which the planning capabilities of the
States have been augmented, among other things. for the
setting up of well-organised units for regional and district
planning. Responding to this initiative and the.general
emphasis on establishing appropriate mechanisms for
planning and development at various crucia.l levels, many
States have already set up district and regional develop-
ment corporations with the necessary technical slfpport
for the collection, scrutiny, analysis and interpretat.lcn of
data, development of programmes/projects and imple-
mentation.”

5.4. Asked by the Committee about the agency both at the Cen-
trgl and State levels through which coordination is. maintained for
the implementation of the Schemes, the representative of the ?}an-
ning Commission stated during evidence before the Committee

that:—

“There is multiplicity of agencies at present which are super-
: ”»
vising or controlling the programme.
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He added:—

“There is overlapping and duplication to a certain extent.
There is no one agency.”

5.5. To an observation made by the Committee that because of
the overlapping and lack of coordination many schemes get delayed,
the witness agreed and conceded:—

“Anything which is delayed becomes more costly.”

5.6. The Committee note that the present responsibility of the
Planning Commission in the Development of Backward Areas is to
evolve policies and programmes, to provide guidelines to the State
Governments in the matter of identification of these areas and to
set up Task Force/Committees for the preparation of integrated
plans. The Committee also note that the responsibilities of the Cen-
tral Ministries are confined only to examine the technical details
of the programmes/schemes for the deveiopment of backward areas
and that the responsibility for their development is essentially that
of the State Government concerned.

5.7. The Committee are strongly of the view that with the present
divided responsibilities for the development of backward areas the
desired results cannet be achieved and the requisite impact made
unless there is proper and effective coordination between the various
agencies both at the Central and State levels which is of utmost im-
portance for the implementation of the various schemes/programmes
for the development of such areas.

5.8. The Committee have no doubt that with the overlapping of
responsibilities due to multiplicity of agencies and lack of coordina-
tion at various levels, the programmes/schemes for the development
of backward areas not only get unduly delayed, but their costs also

get inflated.

59 The Committee, therefore, desire that suitable machinery for
proper and effective coordination of the various scheme?mrogram-
velopment of backward areas in the various fields,

s for the de
cho d view is taken in the form:-

should be evolved so that an integrate )
lation of these schemes/programmes and the progress made in their
execution is closely watched and revieweld to facﬂ'ltate timely re-
medial action in the interest of speedier implementation of the plans.
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B. Personnel for work in backward areas

9.10. During their tour to Western Zone it was represented to
the Committee by an non-official organisations that:—

Off‘iizfrf;sa}::;stsgs;ln ‘:}}:Zse areas shquld be men of drive, dynam-
: ' can get things done but they should be
given special allowances so that they do not seek quick
tran‘sfers. They should also be considered for special pro-
motions, depending on the length of service. Even techni-
\ cal officers of the industrialists are reluctant to go to back-
' ward areas on account of lack of education facilities,
medical facilities etc. It was stressed that officers posted
to these areas should be in the age group of 30 to 40 years
and that a deliberate policy should be followed by the
State Government to post such officers to these areas. The
.tenure of such officers should be for a period of three to
four years and there should be no transfers during the
tenure period. Even in cases of promotion, they should
be promoted in these areas under the next below rule. A
sense of pride of achievement in the development of back-
ward districts, should be inculcated in these officers. Fix-
ed targets for achievement should be laid and suitable
rewards should be given for achieving these targets.”

5.11. Asked by the Committee regarding personnel policy and in-
centives to serve in the backward areas, the representative of the
Planning Commission stated during evidence that:—

“This is undoubtedly a very important point............ The
Indian Institute of Public Administration has brought out
three volumes of case studies and two of these relate to
tribal development areas in Andhra Pradesh.... .. These
case studies have clearly proved ........ that by merely
changing the person who is at the helm of affairs, you can
change the entire ethics of working, the ethos of adminis-

! tration, which in other words means, only those persons

' who are fully committed to the tribal philosophy and who

are devoted to it should be posted to these areas.”

He added:

“In principle, one is inclined entirely to agree that in these
backward areas where you do not even have minimum
amenities you need try to provide incentives so that the
right type of people are sent out to do the right kind of
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job. For that, of course, it is necessary to pick up people,
at the same time to provide incentives and above all, to
make sure that they are properly trained in order that
they may be posted to these areas. Adequate training
programme also would be appropriate........

5.12, The witness informed the Committee that the following
guildelines have been issued as far as the service of officers posted
in backward and tribal areas concerned:—

“In view of the peculiar conditions in tribal areas personnel

policies will need reformulation. It will be essential of
raising the level of administration of these areas, that
special incentives such as educational allowance and ac-
commodation will have to be provided. Services ren-
dered in tribal areas should be spe-ially recognised....”

5.13. The working group on the Personnel Policy for Tribal
Areas constituted by the Planning Commission in 1972, reviewing
the personnel policy has observed as under:—

..... It is to be noted that the personnel policies have recei-

ved very little attention in the past decade or so resulting
in adhocism. The key personnel in the administration
are frequently transferred with the result that much of
the continuity in the administration is available only at
a very low level in the heirarchy...... In fact little has
been done to adopt these policies to the emerging
needs...... oo

5.14. The Working Group has further observed:—

“In view of the considerable disparity in the availability of

social services like education and health in different areas
and spiralling prices which makes it difficult for fixed
income groups to keep to the expected standards of living,
transfers and postings, in effect, have come to be a part
of the reward and punishment system in the personnel
administration. This is not a happy situation. Elements
of punishment which have crept must be eliminated by
suitable built in elements of compensation, Unless the
whole system of personnel administration is reformed not
much can be expected from a sub-system which will
continue to be affected by the same disease.”
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5.15. The Working Group has expressed the view that, “it will
be necessary that all these who are posted in these areas are suitably
compensated. ...Unless the Government adequately compensates
those posted to these areas and thus provides them with a contended
bureaucracy which can work for their development whole-heartedly,
the workers may not put heart on their work and may resort to
illegitimate method to compensate for their hardships.”

5.16. The Committee consider that gne of the main reasons why
there has been no marked development in the backward areas, has
been that posting of personnel to these areas is generally con-
sidered as a penal measure and the officers who are not considered
upto the mark, are ordinarily posted to these areas. The result is that
they take little interest in the development of these areas. Moreover,
a number of posts in these backward areas remain vacant and there
are frequent transfers of officers posted to these areas. The Commit-
tee would like to stress that apart from the schemes and plans, it is
personnel, entrusted with the work of executing these schemes, which
matter most. The studies brought out by the Indian Institute of
Public Administration have clearly shown how two different officers,
entrusted with the work of a Tribal Development Corporation, were
able to produce quite different results. It is only the officers with
drive and vigour and a keen interest in the development work, who
can produce the desired results and make a marked change in the
life of people residing in these areas. The Committee stress that in
the interest of bringing about rapid development of these areas, Gov-
ernment should review critically the existing personnel policies and
practice in respect of these backward areas and post the best and
most efficient officers, with about 7 to 10 years’ service, to these areas,
They should be assigned specific tasks, the performance of which
should be taken special note of, for future promotions.

5.17. The Committee note that one of the reasons why officers
are not willing to work in backward areas, is the lack of educational,
medical and communication facilities, The Working Group on Per-
sonnel Policies for Tribal Areas has already recommended various
monetary and other incentives for the persons working in tribal and
backward areas so as to compensate them for the lack of facilities in
these areas. The Committee recommend that the Central and the
State Governments should work out a scheme of attractive incen-
tives such as additional increments for the persons posted to work
in backward areas so as to induce, the best among them, to go to
these areas. Work in these areas should be given special recognition
so that persons concerned are imbued with a sense of achievement
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and pride. Moreover, persons posted to these backward arcas should
not be transferred frequently and they should be allowed to work
for a minimum period of 4 to 5 years so that they may become fully
acquainted with the problems of these areas and are able to success-
fully implement the developmental schemes. The Committee consi-
der that it should be obligatory for every officer to work for a mini-
mum period of five years in one of the backward areas during the
first 15 years of his service. The Committee would like to be in-
formed within three months of presentation of the Report concrete
action taken in pursuance of the above recommendation,

(C) Need for regular monitoring and presentation of progress Reports

5.18. Asked to state details of the evaluation of the progress and
the study conducted to assess the economic and social development

cf backward areas, the Government have stated in a written note
that: —

“In the context of the need for balanced development of the
different parts of the country and extension of the bene-
fits of economic progress to the less developed regions, a
study on the levels of development in different parts of
the country was carried out and published in 1967 by the
Programme Evaluation Organisation, Planning Commis-
sion, under the title “Regional Variations in Social Deve-
lopment and Levels of Living—A study of the Impact of
Plan Programmes.” The principal objective of this study
was to attempt an analysis of differences in imprcvements
made in agriculture and similar fields and on levels of
consumption and employment among different regions
and different sections of population in each State.

The study was organised in three parts. The first part was
based on the analysis of available administrative data.
The main obijective underlying this part of the study was
to analyse and interpret the progress of different regions
in selected sectors of agriculture, education, health and
roads. The analysis also provided insight into the extent
of creation of facilities and their utilisation. The second
part was based on data on consumption and employment
mainly from the 17th round of the NSS on land holdings
from the 16th and 17th round of the analysis and on cre-
dit and indebtedness from Rural Data and Investment
Survey 1961-62, conducted by the Reserve Bank of India.
This part gave the end results achieved for the selected
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indicators on consumption, employment, land holdings,
credit and indebtedness, and inter-State and inter-regio-
nal differences. The third part consisted of data collect-
ed through fresh surveys on (1) adoption of improved
agricultural practices, (2) utilisation of irrigation facili-
ties, (3) soil conservation and, (4) education, drinking
water and other facilities in the villages.”

5.19. Asked to name the States which have made significant pro-
gress in the development of backward areas, the Government have
informed the Committee that:—

“In view of the fact that the Programme Evaluation Organi-
sation has not repeated this study, it is not possible to say
which of the States have made significant progress in
developing their backward areas. States are, however,
giving increasing attention to the problem of their back-
ward areas an indication of which is available in their
Draft Fifth Five Year Plans.”

5.20. Asked about the reasons for not conducting any study on
the levels of development in different regions cf the country since
1967, the representative of the Planning Commission stated in his
evidence before the Committee: —

“The Study which you referred to was made in 1967 and it is
quite true that no similar comprehensive study has been
done since........ A repeat total study of this kind has
not been done, and this is a matter which is receiving our
attention at the moment............ We have not done a
total review of this kind, one of the reasons being that
the methodology of trying to undertake a study of the
kind done in 1967 is now going to be a lot more complex
because of the multitude of programmes and the variety
of different activities going on.”

5.21. The representative of the Planning Commission further stated
that: —

“The primary responsibility for the monitoring of these stu-
dies is basically that of the administrative Ministries; we
are content solely to act as a kind of catalytic agency.
But where a particular agency feels that they have not the
resources to undertake such a study this sort of multi-
Ministerial evaluation is done. But, by and large, we
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feel that it is largely the role of the State Governments
or the concerned Central Ministries to monitor the pro-
gress of whatever projects they have undertaken.”

5.22. Asked about the arrangements for monitoring and evalua-
tion of the development work in Backward Areas during Fourth
Plan and changes contemplated in the Fifth Plan, the Government
have intimated the Committee in a written note that:—

“In the Fourth Plan the responsibility for monitoring of sche-
mes was not placed on any Central Agency. Administra-
tive Ministries and State Governments, however, under-
took periodical reviews of utilisation of funds, progress
of schemes and arrangements for coordination. For
example, Home Ministry and Department of Social Wel-
fare had research cells to cover various activities. Minis-
try of Agriculture reviewed work relating to SFDA|MFAL|
DPAP/TAP. R.E.C. reviewed electrification schemes be-
fore releasing subsequent instalments of loans. It is esti-
mated that 50 per cent of the value of the schemes approv-
ed by RE.C. related to backward areas.

The Programme Evaluation Organisation of the Planning
Commission also carried out studies of various program-
mes on a selected basis. The State Evaluation Organisa-
tions also select varicus schemes for study in depth. In
the Fifth Plan, an attempt will be made to extend and
strengthen the Central and State level activities in re-
gard to monitoring and evaluation.”

5.23. The Committee note that a study of the levels of develop-
ment in different parts of the country was carried out and published
by the Programme Evaluation Organisation of the Planning Com-
mission in 1967 and since then no such evaluation has been carried
out.

5.24. The Committee consider it most unfortunate that the res-
ponsibility of monitoring and evaluation of the schemes envisaged
for the development of backward areas in the Fourth Five Year Plan
was not placed on any Central agency. No wonder that there 'is lack
of precise information available about the impact or otherwise ?f
the various schemes on the development of the backward areas in
the Fourth Plan. The Committee consider that Government should
without further delay nominate an agency at the Centre as also at
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the State level to monitor the execution of the scheme and suggest
corrective remedial measures in the interest of proper and speedy
implementation of the development projects in the backward areas.

5.25. The Committec feel that the Programme Evaluation Orga-
nisaticn of the Planning Commission which has experience of more
than a decade in evaluating projects should be asked to take up im-
mediately the evaluation of the specified developmental schemes
alrcady implemented or in the course of implementation for back-
ward areas so as to evolve the best methodology which could be
followed for implementation in the Fifth Plan. The Committee
would like to be informed of the concrete action taken by Govern-
ment in this behalf within three months of the presentation of the
Report.

5.26. The Committee would like to emphasise that it is not the
formulation of the plans or schemes but their actual implementation
with real zeal and vigour which really matters in the final analysis.
It is in this context that importance of the monitoring and evaluation
of the schemes for the development of backward areas has to be
realised. The Committee would like to emphasise that monitoring of
the results achieved in the field of developmental pregrammes for
backward areas, should be done in right earnest so as to take timely
remedial measures and modify or make changes, as necessary, in the
schemes to ensure that the benefit in fact flows ty the weaker sections
of the society and backward areas as intended.



CHAPTER VI
CONCLUSION

The Committee feel that despite the general concern shown by
the Planning Commission in the successive Five Year Plans for re-
moving regional imbalances and for the development of backward
areas, the progress made in this behalf has been far from adequate.
As pointed out in the earlier chapters, there continues to be, not only
lack of information about the actual progress made in the develop-
ment of backward areas, but there has been no proper machinery
to monitor contemporaneously the progress made or to cvaluate the

working of the schemes in this behalf with a view to improve their
implementation. '

6.2. The Committee attach the greatest importance to the develop-
ment of backward areas. They need hardly point out that the plight
of the people living in these areas can no longer be overlooked and
their conditions have to be improved on a sustained basis. All out
efforts have to be made to enable them to share in the beneficial
effects of developmental activities and feel part of the mainstream
of growth. It is, therefore, of utmost importance that the Planning
Commission and other Government organisations at the Centre should
evaluate these schemes under execution and evolve in precise terms
the strategy to he followed for development of backward areas 'dur-
ing the Fifth Plan. In the opinion of the Committee, it is necessary
to have intcgrated planning for the all round development of the
backward arecas. The Committee desire that the blue-print contain-
ing the strategy and detail of the schemes and the programmes for
the all round development of backward areas in the country, should
be laid before Parliament within six months to afford the Members
an opportunity to express their views on this vital subject.

The Committee consider that the development of backward areas
should be included in the ‘Core Sector’ of the Plan. They further
desire that the progress made in implementing the schemes and
programmes for the development of backward areas, the shortcom-
ings noticed in their execution and the remedial measures taken
in this behalf should be clearly set out in the Annual Plan reviews
and administrative reports of the Ministries/Departments concerned
so as to provide contemporancous information to the Members of
Parliament and the Public at large.

6.3. The Committee note that keeping in view constraint of re-
sources and other considerations Government propose to establish

121
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‘Growth Centres’ for the development of large industrial units in
backward areas with forward and backward linkages with ancilliary
and small scale industries. While industrial units may be set up only
where there is developmental potential therefor, there should be no
difficulty in developing agriculture and subsidiary activities such as
horticulture, 'dairying, poultry, fisheries etc., for which there is
enough scope in all these areas. The Committee have already stres-
sed that there should be an integrated approach to the development
of agriculture in the backward areas by making available essential
inputs like water power, seeds, fertilisers pesticides, credit and
marketing facilities etc. The Committee have no doubt that by con-
certed efforts the living cenditions of the people in the backward

areas can be appreciably improved and their per capita income
increased.

6.4. The Committee consider it of the utmost importance that
Rural Industries Projects should be so located in backward areas
after careful scrutiny of resources and development potential that
they prove viable and make the maximum contribution towards the
development of economy of the backward areas.

6.5. Another aspect which the Committee would like to emphasise
is that in implementing any programme of development, particularly
in the backward areas, special attention should be paid to the weaker
sections of society, particularly the Scheduled Castes and Scheduled
Tribes, and the weaker sections of the community so that their eco-
nomic conditions can be improved.

6.6. The Committee are confident that if the spirit underlying their
recommendations are translated by Government in strategy and pro-
grammes for development of backward areas, therc would before
long be a large number of flourishing industrial units, vocational and
training institutions suited to the requirements of modern agriculture
and industry, package programme for improvement of agriculture
and development of subsidiary vocations, to tap the rich agro-indus-
trial potential of these areas and in general generate a climate of
optimism and hope. The Committee have no doubt that if the pro-
grammes and schemes for the development of backward areas are
executed in a ddicated and earnest manner over the years, time
will not be far when the per capita income and the standard of liv-
ing in the backward areas would come up to the expected standard
and not remain lagging behind other developed parts of the country.

NEw DELHI; R. K. SINHA,
December 19th, 1974. Chairman,

Ag;’&ﬁ@aﬁd"ﬁ: 1896 (S) Estimates Committees.



APPENDIX I
(Vide Para 1.11 of the Report)

Criteria proposed by the Planning Commizsion for the identification

)

(1)
(i)

(iv)

(v)
(vi)

of industrially backward areas

Per capita foodgrains/commercial crops production
depending on whether the district is predominantly a
producer of foodgrains/cash crops (for inter-district com-
parisons conversion rates between foodgrains and com-
mercial crops may be determined by the State Govern-
ment on a pre-determined basis where necessary).

Ratio of population to agricultural workers.
Per capita industrial output (gross).

Number of factory employees per lakh of population or
alternatively number of persons engaged in secondary
and tertiary activities per lakh of population.

Per capita consumption of electricity.

Length of surfaced roads in relation to population or
railway mileage in relation to population.
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"APPENDIX' 1I
(Vide Para 1.11 of the Report)

State Item/Items of the Geniral Viriaticn
g uidelines
1 2 3

1. Andhra Pradesh . .. No Variation.

2. Assam . . 1. Per capita foodgrains/ 1. Per capita Income (rural
commercial crops  Pro- Population).
duction.

3. Bihar . .. No Variation.

4. Gujarat , . L. Per capita foodgrains/ 1. Gross value of agriaﬂmrd
commercial crops Produ- output per acre of net
ction. area shown.

2. Per  capita Industrial 2. Per capita Gross valuve of
output (gross). industrial output of

large factories.

3. Length of surfaced goods 3. Length of Producted/
in relation to population roads and  reilways per
or railway mileage in re- 100 sq.miles.
lation to puplation-

4. Per capita consumption 4. Population of towns and
of  electricity, villages clectrified as

percentage of total Popu-
lation.

<. s. Workers engaged in Se-

condary activities per lakh
of population (Additional).
A . »

s. Haryana . I.Per capita foodgrains/ 1. Per  capita foodgrains
commercial crops produ- crops Production.
ction.

2. Per capita Commercial crops
production. (Taken astwo
district items).

6. Himachal Pradesh . . No Variation

7. Jammu & Kashmir 1. Length of surfaced roads 1. Length of surfaced roads
in relation to population. per thosands square miles.

2. Per  capita foodgrains/ 2. Left out.
commercial crops Pro-
duction.
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3 3

8. Karnataka

9. Madhya Pradesh

10. Maharashtra
1. Meghalaya

.

3. No. of factory employees 3. Left out.
per lakh of population.

4. Per capita Industrial 4. Do.
out put (gross).

1. Per  capita foodgrains/ 1. Per ca pia ncome.
commercial crops pro-

duction,
2. Per capita industrial out 2. Per capita income from
put (gross). : industry and mining.
3. No. of factory emplo- 3. Factory employment.

yees per lakh of Popu-
lation.

4. Length of surfaced roads 4. Length of surfaced roads
in relation to population or  in relation to area and popu-
railway mileage in relation  lation.

to  population. .
4(a) Reilway mileage per
Iakh of population. (Taken

£s rwo district items).

5. Per capita consumption . Left out.n
of electricity.

6. Ratio of population 6. Do.
70 agricultural workers.

1. No. of factory employees 1. Employment in registered
per lakh of population. factories per lakh of popu-
lation.

~

2. Surfaced roads in relation 2. Surfaced roads per laks
to  population or railway  of population.
mileage in ‘relaion to
population.

2.(a) Railways  rout per
lakh of population (Taken
as two district items).

3. Per capita foodgrains/com- 3. Left out.
" mercial  crops Production

4. Per capita Industrial out- 4. Per capita industrial out-
put (gross). put (gross)—separate  for
: sample and census Sector.

A
No variation.

1. Per capita foodgrains/ 1. Per capita gross  value
‘c*omx_ncrcml crops  pro- of agricultural output.
uction.

2. No. of factory qmployees 2. No. of factory cmployces
per lakh population. in registered factories per
lakh  of population,



3, Per capita
of electricity.

consumption

1. Length of Surtaced roads
in relation to population or
mileage in relation to po-
pulation.

12. Orissa . .

2, Per capita
commercial
duction.

foodgrains/
crops Pro-
Industrial

3. Per capita
output (gross).

4. Per capitu
of electricity.

consumption

13. Kerala ., . . I.Per capita foudgrains/
commercial crops  pro-
duction.

2. No. of factory omaployges
per lakh of population or
alternatively number

persons en;:fed in se-

condary & tertigry activities
per lakh

3. Length of surfaced roapds
in relation to population
or railway mileage in re-
lation to  population.

4. Per capita consumption
of electricity.

of population.

3. Per capita  consumption
of electricity in Public Sector
only.

1. Index of mileage of surfaced
roads per 100 8q. kms.

1A. Index of mileage of sur-
faced roads per of
aken as two

population
items.)

district
2. Left Qut,

3 Do.

4 Do.

s. All other indicators  have
been expressed as indices.

6. Index of per capita (Addi-
tional).

1. Per _ capita foodgrains pro-
duction.

1A. Per capita non-foodgraine
production. (Taken as two
district items).

2. No. of factory employces
per lakh of population.

2A, Index of secondary and
tertisry  workers to total
. (Taken a5 two

strict items).

of surfaced roads

3.
per lakh of population.

3Al.*lﬁen¢fth of railwa! *pu'
of populstion. (Taken
both the alternatives).

4. Left out.
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2 3

14+ Punjab .

15. Rajasthan.

56. Utter Pradesh

17. Tamil Nadu

1%, West Bengal

1; Per capita Industial out. 1. Per capita net Industrial
put (gross), output.

2. Length of surfaced roads 2. Length of surfaced roads
in relation to population in Kms. per laksh of po-
or railwqy mileage in re- pulation

fations t ulation.

ations to pop 2A. Railway mileage per Lakh
of population. (Taken as
two district items).

3. Per capita  foodgrains/ 3. Per capita value of food-
‘commerciagl  crops  pro- ain/commercisl crops pro-
duction. uction.

4. 4. No. of electric connections
for industrisl purposes per
lakh of population. (Addi-
tional).

1. Per  capita foodgrains/ 1. Per capita (rural population)
Mmercifcrops production.  value of principal crops.

2. Ratic  of populstion to 2. No. of agricultursl worker
agricultursl workers. per 1000 workers.

3. Per capita industrial out- 3. Per capita valuc of indus-
put (gross). trial output.

4. Length of surfaced roads 4. Road kilometerage per lahh
in relation to population. of  pepulation.

1. Length ofsurfaced roads 1. Length of metalled roads
in_relation to population or  maintained by the P.W.D.
railway mileage in re-  per Lakh of Population.

lation to population.
1A. Lenght of surfaced roads

per lakh of population.
(Taken as two district items).

1. Per capita foodgrains/ 1. Per cypita agricultural
commercial crops  pro- outout.
duction,

1. Per capita foodgrains/Com- The State Government have
mercial crops producticn.  not adopted any of the six
criteria recommended by the

2. Ratio of population to Planning Commission. They
agricultural workers. have classified the districits

. of the State into three

3. Per capita Industrial categories  of backward-

out put (gross). ressof the basis of the
statistical data relating
4. No. of factory employees  mainly to per  capita

per lakh of population. income of cach district.

5. Per capita consumption of
electricity.

6. Length of surfaced roads in
relation to pogulation.




APPENDIX m

(Vide Para 2-108 of the Report)

Status of work in regard to District Planning

State

District

Andhra Pradesh
Assam
Bihar

Gujarat
Haryana*

Jammu & Kashmir

Karnataka*

Kerala .

Madhya Pradesh

Mahsrashtra
Meghalaya
Orissa
Punjab .
Tamil Nadu

Uttar Pradesh
West Bengal*
Himachal Pradesh

Cuddapah

Nowgong

Ranchi and Shahbad (Shahbad District has since beet
bifurcated). .

Broach

District plan :gencies were set up in ?71-73 for cach
district. Work on the preparation of distriet plens ‘s
under grogress.

Udhampur and Baramulla.

Integrated district plans for all the 19 districts have.
been prepared.

The State Government has sought the collaboration of
the Centre for Advanced Studics for the preparation

of District Plans.

Jhabua, Sidhi, Sarguja, Raipure, Datia, Chindwsra and
Vidisha.

Sholapur.
Garo Hills and Khasi and Jaintia Hills.

Ganjam.
Amritsar, Sangrur and Hoshiarpur.

Draft t(ijistrict plans for all the districts have been pre-
pared.

Nainital, Aligarh, Lucknow and Ballia.
District plans for 11 districts have been prepared.

Kinnaur, and Lahul and Spiti.

*Status of work in Haryana, Karnataka, and West Bengal relates to October, 1974..
For oth:r Statzs, information as available with the Planning Commission in March 1973,

has..bren  given,
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APPENDIX 1V
(Vide Psra 4.239 of the Report)

STATEMENT SHOWING DISTRICT AND YEARWISE EXPENDITURE
INCURRED DURING THE FOURTH PLAN PERIOD UNDER DPAP

Expenditure incurred During

(Rs. in lakh)

District 1970-71  1971-72  1972-73  1973-74 Totol Remorks
1. Andira Pradesh
1. Anantapur £2:04 42° 51 3498 10- 58 140°11
2. Chittoor 40-78 7977 19°20 13- $K 17323
3. Cuddapah 33°08 72°34 60°39 1294 178'75
4. Kurnool 4796 88 50 4415 15°87 196 48
5. Ongole*
6. Mahboobnagar 12:77 68- 00 71-61 14'63 167- 00 *Contigu-
7. Nalgonda® 3-28 3-28 ous Areas
TOTAL :— 186- 63 3§1-12 25361 67-59 858-95
2. Bihar
1. Palamau 9°90 6951 65 83 145 64
2. Monghy 10° 14 5628 28-05§ 94 47
Divsiom
3. Nawada 10ne 3:20 073 NR 3:93
4. Rohtas ) Unit 3-33 20°3S$ NR 2368
TOoTAL 26'§7 14727 93-88 26772
3. Gwarar
1. Amroli 4°00 1636 41° 10 251§ 86 61
2. Banaskaiatha 12°99 §1-12 7572 4072 180 §§
3. Jammnagar a'70 146 13- 50 12- 81 30 47
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Expenditure twcurred during

Digrtict

Gyjarat , comd.()

1970-71  1971-72 1972-73 1973-74 Total Remarks

4. Kutch 6-60 145§ 87:0¢ 38:72 146°92
5. Panchmahals 637 34°93 103:03 61 41 20574
6. Rajkot 6-32 2198 47°03 26- 11 10141
7. Surendranagar 416 524 102 48 86-03 197-91 ¥Contigu-
ous areas
8. Ahmedabad* 0:03 23°9§ 13:69 37°67
9. Bhavnagar¥ 242 12-47 4-85 19°74
710. Mohsane* 598 36°00 22-27 6425
ToraL :— 4314 154-04 542°33 331:76 107127 tl_;zvised
received
from
State Govt,
4. Haryang
1. Aohindargarh 173 50 17321 172°59 519-30 *Lisbility
of the
2. Bhawani . - Centra
3. Hissar One Govt.
4. Rohtak Unit is
J Limited
to Rs.
344
- oes
TorAL :— 17350 17321 172° 59 51830 only.
5.  Jamwu and
Kashmir
1. Jammu & Kash-
mir, . 12:37 $8:72 25°86 96-95
2. Udhampur* *Conti-
guous
ared
ToTAL 12-37 58:-72 2586 96° 9§
6. Karnataka
1. Biiapur 37-81 96-15  114:62 33:40 28198
2. Chitradurga 4418 135°98 90 62 7607  346°8s
3. Kolar 14- 80 5§8-22 44 5% 32°87 150° 44
4. Belgaum 564 3798 4818 12-40 104° 20

. o o g
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Expenditure incurred during
Stae¢/District 1970-71  1971-72 1972-73  1973-74 Total  Remutks
Kamataka (contd.)
5. Dharwar 12°58 48-76 52 46 16-17 12997
6. Gulbarge*
7. Raichur*
8. Bellary* .
9. Tumkur* .
10. Chickmagalur*
‘TOTAL . 115--;1 377:09 350°43 170-91 1031° 44
7. Madkya Pradesh
1. Jhabua . 163 2278 104 49 7276 201° 66
2. Dhar . 156 2438 5969 83-31 168- 94
3. Siddi . 1:06 2294 75° 54 91-69 191-23°
4. Betul . 7-87 82:96 6606 156° 89
5. Shahedol* . 116 5:00 6-16 *Con.ti-
6. Khargaon* ., I-43 17°17 18-60 areab
TorAL . 435 77°97  325°27  335°99 74348
8. Mabarashtra
1. Ahmednagar 24°07 71:97 100° 04 2310 219-18
2. Sholapur 1488 62:19 7700 18-18§ 17222
3. Poona . 665 5472 75§51 2502 161- 90
4. Nasik . 14° 52 65-83 5579 14°52 15066
s. Sangli . 15'58 61:93 89- 68 20° 2§ 187- 41
o Sees WR SR N MR
ToTAL . 98-96  385'85  479°68  132'85 109734 fn’fﬁ"{'
staff for
DPAP
Diates.
9. Orisse
1. Kalghandi 100 45°75 46°94 49:68  143-3%
2. Phulbani 5-o1 40° 32 7744 34-40 15717
TOTAL 6°01 86- 08 124°38 83-08 300 §§
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Expediture incurred during

State/District 1970-71  1971-72  1972-73  1973-74 Total Remarks
10. Rajasthan
1. Jodhpur 4'94 40°26 95" 13 3154 171°87
2. Nagaur 4.09 3549 64° 02 36-84 140' 44
3. Pali . 20°12 49° 46 66 42 42' 49 178- 49
4. Jalore . 7°4S 4713 §5° 69 29'45 139°'72
s. Barmer . 2:29 6635 62- 20 21-88 152°72
6. Jaisalmer . c 41 8:43 38-42 18- 55 6581
7. Dungarpur 7°94 37" 44 7500 60-57  180°95
8. Banswara 949 4419 67-54 41-13  163°35
9. Churu . 951 5164 6318 17-86 142° 19
10. Bikaner . 2'52 30°06 5§3°23 19° $7 10438
11. Udaipur* *Conri-
. guous
12. Ajmer* . area.
13. Jhunjhunu 1'44 1'44** **District-
wise
—————— break-up
ToTAL . 68-76 41145 63983 321°32 144136 not given.
11. Temil Nadu,
1. Dharmapuri . 37°04 47-02 4495 49°45 17846
2. Ramanathapu- .
ram . 6461 5538 46° 49 39-19 20567
TOTAL . 101' 65§ 102° 40 91° 44 8864 384°13
13. Unar Pradesh
1. Mirzapur . 22-16 64 70 10113 82-09 270°08
2. Banda . 1502 6261 87-10 164'73
3. Allahabad I'20 $2°3C 118-06 171° 56
4. V ranasi 19°97 81158 70° 36 17148
s. Hamirpur 10 96 6500 9973 17569
6. Jalaun 18- 46 68 42 52' 49 139'37
: 0-14 *On
Drought
Cell of
the State
Govt.
To AL . 22-16 130" 31 43061 §09-97 1093:'0§ “Expen-
diture
relate
upto
Feb.

1974.
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Expenditure incurred during

State/Dastrict 1970-71 1971-72 1972-73 1973-74 Total Remarks

13. Weet Bengal
1. Purulia . 559 21° 10 104 06 12978

2. Bankura & 066 321 1468 86'57* 10§12 *Figures
Midnapure 4'08 1-09 2-56 7:70 are
(one unit) commor
to both
the dis-
ToraL . 9:30 2540 12130 86.57 242°§7  tricts.

Grand Total Rs. 9130° 11 lakhs
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APPENDIX VI
(Vide Para 4.71 of the Report)

Recommendation

Action taken

1 Agriculture Production

The Committee has estimated that during Action was taken as suggested by the Com-

1960-61, 11°49 lakhs tonne food grain
was produced in these four districts
and according to the Committee’s csti-
mates there should be an increase in
qghncnlturc _production of gbout 7-8Y%..

e Committee has giver some sugges-
tions to achieve these targets, i.e. culti-
vation of barren land, increase in green
manure and double crop areas, credit fa-
cilities, proper arrangeme:nt of fertilizers,
availagbility of improved seeds and equip-
ments, land conservation, more funds
for loan for agriculture.

2. Irrigation

There is a possibility to develop large srd
small irrigetion projects in these dis-
tricts. The Committee was of the
opinion to creatc additional irrigation
potentiality for 12-71 lakh acres of
land in 4 Districts by 1970-71. Term
of loans and subsidy, given for en-
couraging the private irrigation projects,
may be relaxed as follows:

(a) Sirdars and Bhumidars may be given
Joan—120 times and 150 times morc
respectively of the land revenue.

(b) Subsidy may be raised from 25°, to
509, for wells® boring and Bunds.

mittee and Agriculture Workshops were
sct up in all the four districts so that
farmers may obtain improved cquipmers.
The double crop area was 10'61 lakhs
acres in 1967-68 whercas it was only
8-79 lakhs acres in 1960-61. It shows
an increase of 21% in the acreage.
Due to these programmes ap additional
capacity of I'9¢ lakhs tonres of foodgrain
becanie available, It shows an increasc
of 17% over the 1960-61  level.
In 196s-66 additional capacity of food-
grain production  was 0- 88 lakhs tonnes
which is 6:5 more than the 1964-65.
In these four districts, in 1666-67 and’
1967-68 another additional fecod pro-
duction capacity of 0-70 lakhs tornes and
1+ 53 lakh tonres respectively was created.
In this way the food production capacity
was enhanced by 42°, in 1967-68 from
the level of 1960-61.

In 1971-72 the total actial production of
foodgrain in these four districts was
12-80 lakh tonnes which shows an in--
creese of I1° 4%, over the 1960-61 level.

Physical achievements urdor irrigiticr are
given in stetement III. Iirigeticn pro-
tentiality for 9-62 lakh acres of d
was already created in 4 districts by 1969~70.
By the end of the above years 1404
Government Tubewells were duly construc-
ted. Due to late complctior of Gandek
Project, the prcgrimme of Deoria Dis-
trict will be completed by 1974-75.

This facility has been made available through-

out the State.

In 1964-65 the rate of subsidy was raised
in 4 districts, but this facility was with:
drawn in 1965-66 because Government o
India refused to sanction additional fundy
for this purpose.

135
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(c) The pariod for repayment of loan may This period was extended upto 10 years

be extended from g to 10 years, but keeping in view the price level and
income it was again fixed at 5 years in
November, 1967.
3. [Flood Control

As msntioned in ths report, drains and bunds Some drains have been constructed and
miy bz constructed and the level of vil- few villages have also beer raised but
lagss should be raised. It is expected to adequate progress could not be achieved
cost Ra. 4.68 crores. due to (i) non-availability of land (li)

public opposition and (iii) court orders.

Raising of village levels, which arc sur-
rounded by water, has been suspended
as decided by the State Coordinatior
Comumittee. Construction of a Bund from
Chhitoni Ghat to Pipraghat has been

, oon‘IFlcted except 3 kilometer, for which
funds are required from the Government
of India.

4. Industries

(i) This part of the State is industrially Efforts have bzen made to implement re-
backward. Ths Committee has recom- commendation (a) and (b) but due to
mended the following incentivesfor en-  the ron-availability of facilities in res-
couraging industries in this areas; pect of (c) and (d) a few industrialists could

get benefits out of thesc. Special conces-
sions are being given as in the past ycars
to promote industry in the whole state.

(a) Early acquisition of land,

{b) Special provision to be made for giving
loan for the constructions of buildings for
factories.

(c) Availability of power at the minimum
rates.

(4) Relaxation in the sales tax in initial
years.

. (e) Rates as per local taxes, and

(f) Increase in the distribution of raw
Material,

* Bstablishment of following heavy in-
dustries on which expenditure of Rs.
57°3s crores is expected to be incurred.

(2) Sugar Mills in cach of the four dis- Action is being taken to establish two sugar
tricts. . mills in Azamagarh district and one each
(b) Two Distilleries in Balia and Gazipur.
Letters of intent for establishing distilleries
one cach in Ghazipur and Deorin have
been issued.

c) Four pap:r mills which can utilise No pa mill has been set up.
¢ the Bagisse as a raw material, paper e P
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(d) Chemical Industries depending Because of lack of facilities as suggested

upon power alcohol. by the Committee this Industry could
not be established.
(e) Two Cotton Mills . . * There is a proposal to set up a 25,000-

spindle mill in district Azamgarhs

Gif) In addition to above mentioned There has been no progress in this Scctor.
He“f Industries, several village and small
scale industries should be set up. In 1964-65 and 1965-66 under the scheme
of grants of the Department of Industrics
in these four districts, 818 small industrial
. units have been set up.
(iv) Incentive to allied industries -+ + Some units, such as workshops for suger
mill tools have been established.

(v) Bstablishment of the following in-

dustries in the Contral Sector:
Za Machine tools
b) Machine tools accessories N> work has b:en done in this Sector.
Ec Tools beats units : '
d) Manufacture of small tractors.

s. Transport
In addition to the projects included in the From 1064-65 to 1969-70, 167 miles long

Third Plan, the following works will be roads have been constructed and 131
completed hy 1974-75 with a cost of Rs. miles long roads were renovated and re-

1372 lakhs. ‘constructed.’
(az Nzw roais 385 miles. Due to lack of funds, the road construction
7Y Rymnsteasiton of th: presant 47.6 work could not be carried out with Speed

miles picca roals of districts boards. as recommended by the Committec.

The bridge on the Ganga in Ghazipur

(c) Rznovation  and development of the wag not constructed before, because it was

pxesent 145 miles long roads of the decided that onc bridge would be cons-

pablic Works D:partmant. tructed on Ujiyar Ghat in Rallia District.
The construction work of the propx

bridge in Ghazipur has becn  etarted

from 1973-74.
(d) Construction of 20 new bridges in which Out of twenty bridges, @ bridge on Pilles
one bridge of Ghazipur is also incluged. River in Maharaj Ganj Khuthan Tackalia

Road hsve been constructed and the work
on the following bridges in progress.

Agamgarh

On Maharaj Ganj-Bilriyaganj Road on
the Tons river at Nazirnabad.

Deoria

On Gheto Gandek at Nadwarghat.
Ghazipur

(i) On Ganga River at 'Tarighat.

(ii) On Maghayee River at Mohammadabad
Karimuddinpur Rozd.

(iii) On Masghayee river at Yusufpur-Jairem-
pur Road.
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6. Family Planning

RBvery effort should be made to limit the

rate of growth of populations 1975-76 in

between 1.2, to 1.77; per annum.,
7. Administration

Te improve the administrative efficiency
the following action should be taken;

(a) The number of village level workers
should be increased.

(b) PCS officers with a scniority of 8 to
10 years should be appointed as Dis-
trict Planning Officer.

(¢) Where Assistant Development Com-
missioners are working, there Deputy
Development Commissioners should  be
appointed.

(d) Tuhewell vperators should be brought
in under the aiministrative control of
Regional Development  Officers.,

8. Oreanssation and Procedure:

(a) For implementation of the programme
early and coordination work high level
C. mmittee should be set up under the
Chairmanship ofthe Chief Minister,
Ministers of important Mevelopment
Departments should be included in this
Committee.

() At the headquarter of the State Go-
vernment a special regional cell be set up
wnder the control of a very senior officer.
This cell will look after the work of
formulation of projects for backward
arcas and will also keep an eye on outlay
and physical progress.

(¢) In formulating programme for the de-
velopraent of these districts, necessary
oooperstion of the District Statistical
Officers should be sought,

———

FJawnpur

On Gaumate river in Jaunpur city at Alla-
babad—Gorakhpur road.

Family planning work is in progress in the
entire  State.

In each of these four Districts additiongl
village level workers have been sanctioned
Accordingly the work is in progress.

This has

also been done.

This is also being donc.

A State Cocrdination Committee was set
up under the Chairmanship of the Chief
Minister. But due to stoppage of re-
quired special Central assistance in
1966-67, it was felt that there was ro need
of such a Committec and hence dissolved.

To watch the progress of dcvelormmt in
these districts, a technical cell was set
up. Now this work is being looked

er by the Planning Institute, Regional
Planning Department of the State,

Accordingly, action is being taken and
for this purpose a Financial and Statis-
tical Officer has been appointed in each
district.
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Statement showing Summary of Recommendations. .

S.No. Reference to
Para No. of
Report

Summary of
Recommendation.i
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1.3

1.15

The Committee regret to note that even after
27 years of Independence and implementation of
four Five Year Plans, large areas in the country
still remain backward and the people in these
areas have been denied the fruits of develop-
mental efforts. Moreover, most of the develop-
mental efforts have remained concentrated in
the areas which are already developed. This has
not only accentuated regional imbalances but the
state of backwardness and lack of employment
opportunities, have compelled the . people of
these areas to migrate to developed states and
metropolitan and big cities resulting in creation
of pressures on these areas, growth of slums and
consequential generation of social tensions. The
Committee feel that this state of affairs is fraught
with dangerous potentialities and calls for im-
mediate and concerted efforts to tackle the
problem of backwardness. The Committee
stress that the problem of backwardness
of these areas should be studied in depth
and all out efforts made by all the agencies con-
cerned viz., the Central Government, the State
Governments, public financial institutions and
all others concerned to undertake developmen-
tal activities in these areas so that their potential
for economic development is fully realised, and
differences in levels of regional development
made up at the earliest so as to bring them in
line with the rest of the country.

The Committee are concerned to note that
although the problem of development of back-

2998 LS—10
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ward areas and removal of regional imbalances
has been engaging the attention of Government
from the beginning of the First Five Year Plan,
yet no concrete and concerted measure was in-
itiated in this behalf till 1968. It was only in
November, 1968 that Government appointed two
Working Groups : (i) to recommend an objec-
tive criteria to be followed in identification of
backward regions; and (ii) to recommend the
nature of concessions to be given for encourag-
ing the development of industries in these re-
gions. The Committee note that the State Gov-
ernments were originally requested to select two
districts|areas from each of the States identified
as industrially backward and one district|area
from each of the other States/Union Territories
to qualify for a central scheme of investment|
subsidy. Within a period of 6 months, the scope
of this scheme was extended to cover six dis-
tricts|areas in each of the States identified as in-
dustriallv backward and three districts/areas,
in each of the other States. The result has been
that as many as 233 districts have become eligible
for these concessions under this scheme,

The Committee fail to understand that while
on the one hand, Government have been plead-
ing financial constraints as a reason for not
being able to take steps for the accelerated de-
velopment of the backward areas in the country,
on the other, the scope of the scheme has been
extended to a large number of areas with the re-
suli that the impact of the scheme has been con-
siderably diluted and these districts have not
been able to make significant progress in the
matter of development, The Committee regert to
note that although the Pande Working Group
recommended the selection of only 20—30 dis-
tricts in the industrially backward States|Union
Territories for special incentives, Government
did not accept this recommendation even though
it had been specifically pointed out by them that
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in the working of Industrial Development Area
Scheme, the progress had been slow in the St-
ates which had taken relatively a larger num-
ber of these areas. The Committee are of the
view that in the present situation of constraint
of resources and availability of entrepreneurial
skill as well as administrative and organisa-
tional resources of the States, it would have
been far better if the recommendation of the
Pande Group had been accepted and efforts had
been concentrated in a limited number of dis-
tricts by giving them liberal incentives so that
in the backward States, there would have been
atleast one district|area where significant econo-
mic development had taken place which would
have served as an example to other areas.

The Committee recommend that an indepth
study of the criteria followed by the Govern-
ment should be made with a view to adopt a st-
ricter approach in the matter of identification
of districts/areas for providing special incentives
for their development. They would like Gov-
ernment to review their policy in order to con-
centrate their efforts in a few selected districts
in the backward States which have got growth
potential so that real impact may be made in the
development of these areas. In the light of the
experience gained, concrete schemes could be
evolved for application to other areas.

The Committee further note that the Working
Group had laid down criteria for identifying
only the industrially backward areas. The Com-
mittee would like to emphasise that the pro-
lem of backwardness in the country is not con-
fined to the sphere of industries only. The back-
wardness of an area can also be removed by deve.
loping other economie activities like agriculture,
horticulture, animal husbandry ete.
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The Committee note that Government had
laid down criteria for the identification of econo-
mically backward areas but the question of re-
fining this criteria is under the consideration of
the Committee on Backward Areas. The Com-
would like this to be expedited.

The Committee regret to note that although
all the Five Year Plans have drawn attention to
the problem of accelerated development of back-
ward areas with a view to reducing regional
disparities, no concrete or specific programmes
were included in these Five Year Plans for the
specific development of backward areas with the
result that most of the developmental efforts in
the country have remained confined to the al-
ready developed regions in the country and the
undeveloped and backward regions of the
country have not only remained neglected, but the
disparities between the two have got accen-
tuated. The Committee would like to emphasise
that the planning strategy in the country needs
to be modified in a manner so that the develop-
ment of backward areas in the country is in-
cluded as a specific objective of our planning
and specific programmes are included in the
Plans for the development of these areas. The
Committee have in subsequent chapters dealt
with the strategy and programmes that should
be adopted for the development of these areas.
They would, however, like to stress that the
planned economic development of the country
cannot be meaningful until and unless the level
of living of the lowest and neglected people of
the country living in these areas is improved and
specific emphasis laid in our Five Year Plans
for the development of these areas.

The Committee would like to point out that
the existing regional disparities and the lack of
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improvement in the condition of people living in
backward areas has tended to create social ten-
sions. It is, therefore, of utmost importance
that high priority is accorded to speedy develop-
ment of these areas by initiating meaningful
long term and short term measures. In the
opinion of the Committee, the development of
backward areas can no longer be neglected and
should receive the same attention as core sector
included in the Plan.

The Committee are, however, glad to note
that the draft Fifth Five Year Plan has devoted
a separate chapter on the “Backward and Special
Areas including Hill and Tribal Areas” and the
draft plan includes some specific programmes
for the development of these areas and a pro-
vision of Rs. 500 crores has been included to
supplement the efforts of the State Governments
for the development of tribal and hilly areas.
The Committee would like to emphasise that
the Central Government and State Governments
should make concerted efforts to identify the
factors inhibiting the growth of these backward
areas and make efforts to ensure that the poten-
tialities of these backward areas are utilised to
the maximum so that the population living there
are helped to improve their conditions. The
Committee further emphasise that special efforts
should be made to uplift the economic level of
people belonging to Harijan Communities, back-
ward classes, tribals and persons belonging to
economically weaker sections of community.

The Committee regret to note that even after
27 years of Independence and completion of four
Five Year Plans, the Government have not
finalised their strategy for the development of
backward areas. The Committee are dismayed
to find that the Committee on Backward Areas
which was constituted as early as October 1972
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to evolve a strategy for development of back-
ward areas, has yet to give its formal report.
The fact that some strategy for development of
backward areas, has been outlined in the Fifth
Plan, does not and cannot make up for lack of
a considered report which was to be given by
this Committee so that this could form the basis
for informal discussion and taking of decisions
in time for incorporation in the Fifth Plan. The
Committee urge that the Committee on Back-
ward Areas should finalise their recommenda-
tions without further delay and that this should
be made available to Parliament at the earliest
for informed discussion. Government should in
the light of this Report and experience gathered
in the field as well as the approach set out in the
Fifth Plan document, refine their strategy for
the development of backward areas which
should be well-suited to the genius and poten-
tialities of the area.

The Committee note that ordinarily the term
‘core sector’ of the Plan connotes industries
which contribute to significant import savings
such as steel, non-ferrous metals, fertilisers,
mineral oils, coal, machine building, power etc.
They feel that development of backward areas
is vital for the balanced development of the
country and the well-being of the people at large.
The Committee therefore recommend that the
programme for development of backward areas
should be included in the core sector of the
Plan so that resources, finance and the essential
inputs become available for timely implementa-
tion.

The Committee note that agriculture is the
main vocation of the people living in backward
areas which are affected by such adverse factors
as lack of assured irrigation, fragmented hold-
ings, adverse man-land ratio, single cropping




145

3

)

212

pattern, low productivity and shifting cultiva-

tion particularly in tribal areas. The Commit-
tee would like to emphasise that until and un-
less congerted measures are taken to raise the
level of agricultural production in these areas,
the standard of living of these people cannot re-
gister any significant improvement. The Com-
mittee recommend that Government should take
effective measures to provide assured irrigation
with particular emphasis on minor irrigation and
agricultural inputs including well irrigation with
electric pump facilities and cheap credit facilities
to these backward areas so as to substantially
increase the level of agricultural production
which, while improving the economic conditions
of the people in these areas, would also go a long
way in solving the difficult food situation in the
country. The Committee feel that the agricul-
tural research institutes have got a major role
to play in this regard. Government should in
consultation and coordination with agricultural
institutes, introduce a package of agricultural
practices for improved agricultural methods,
suitable to the local conditions in these areas.

The Committee consider that there is hardly
any area in India except those which are prone
to extreme drought or extremes of climate,
where agriculture cannot be developed. The
Committee would like to recall that the package
deal, evolved in the Sixties for development of
agriculture in the States of Punjab and Tamil
Nadu provided a concrete example and incentive
for spread of advanced agricultural practices, in
the interest of achieving greater agricultural
production, in other areas in the country. It is
most unfortunate that no such package deal has
been thought of or implemented for backward
areas which need these even more urgently than
the relatively developed areas. The Committee
feel that Government, with its experience of
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two decades in furthering green revolution, with
vast input resources at its command and well
organised agricultural research should be able
to evolve a package of practices suitable for
these backward areas. The Committee recom-
mend that at least one such backward area
which has most promising potentiality, should be
selected in each of the States particularly those
which have a large population living below the
poverty line so that a significant break-through
can be made. The Committee also recommend
that special attention should be paid for the
development of persons belonging to the back-
ward classes, Harijans, Tribals and persons be-
longing to extraordinarily weaker sections of

Society.

The Committee would, however, like to
sound a note of caution while introducing any
change in the cropping pattern in the area. It
should be ensured that new varieties of seeds
and cropping pattern introduced in these areas,
are suitable to the local conditions. The Com-
mittee have come across an instance where a
particular variety of Bajra was introduced in
the backward areas of Rajasthan but the same
was highly susceptible to pests with the result
that the agriculturists could not get economic
returns from their crops. The Committee feel
that before introducing any variety of improved
seeds, Government and Research Institutes
should ensure that these are suitable to the local
conditions as any failure in this regard while
resulting in economic losses to the farmers also.
makes them averse to the introduction of new
agricultural practices and seeds etc.

The Committee need hardly point out that
animal husbandry and other subsidiary activities
which go with agriculture to supplement the in-
come of the farmer, should receive close and
careful attention of the authorities. The Com-
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mittee see no reason why development of dairies
for milk in which Government have already
gained significant experience, particularly after
the launching of ‘operation flood’ rearing of

sheep or poultry etc. could not be implemented
with success in these areas.

The Committee would like Government to
pay special attention to the needs of small and
marginal farmers as these constitute nearly 80
per cent of the owners of land and have so far
not received their due in the matter of inputs.
The Committee would also stress that credit and
inputs should be made available to them in time
and suitable arrangements should be made to
collect the loans advanced to the people in these

“areas by providing ready facilities for marketing

of their produce goods and making recovery on
the spot.

While introducing any new varieties of
animals or poultry in the backward area, Gov-
ernment should ensure that these are suitable to
the local conditions and the people in the area,
are in a position to maintain these birds/animals.
The Committee have before them the instance
of Bastar where sophisticated varieties of pigs
and cocks which were not suitable to the local
conditions, were sought to be introduced with
the result that the same were not acceptable to
the local population. The Committee would like
the matter to be gone into thoroughly by the
Government in consultation with the local
leaders to obviate recurrence.

The Committee note that the absence of
infra-structure facilities is the main reason for
the backwardness of large areas in the country.
The Committee are convinced that until and un-
less suitable measures are taken for provision
of communications, power, roads and other basic
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facilities necessary for economic progress, it
would not be possible to make any substantial
progress in the development of backward areas.
They are convinced after a study of the progress
made in advanced States that the development
of infra-structure is an essential prerequisite to
any industrial growth. They regret to note that
except in a few States, no substantial progress
has been made in the matter of providing infra-
structure facilities in the backward areas. They
would, therefore, recommend that suitable pro-
grammes for the accelerated development of
these facilities should be taken up in the back-
ward areas in the country.

The Committee note that there is a plan pro-
vision of Rs. 35 crores to assist the State Gov-
ernments in the provision of these facilities and
this provision is further intended to be supple-
mented by institutional finances. The Commit-
tee recommend that the development of these
facilities in the various States should be expedit-
ed and this matter be given the highest priority.
The Committee realise that provision of infra-
structure facilities is capital intensive and there-
fore emphasise that priorities should be drawn
up in the matter of providing infra-structure so
that it is laid out first in such areas which have
most promising potentialities for industrial deve-
lopment. As returns from industrialisation flow,
this can be extended to other areas also.

The Committee note that under the Minimum
Needs Programme in the Fifth Plan, there is an
ambitious scheme for provision of rural roads in
the rural areas. However, from the statement
made by the representative of the Planning Com-
mission, it is noted that a number of roads con-
structed during the Fourth Plan period, have
suffered a great deal from lack of maintenance.
In many paris the roads have not been complet-



1 2
2.24A
17 2.26

ed and in certain areas, even the portion which
was constructed earlier, has been washed away.
The Committee would like to emphasise that this
indicates a very sorry state of affairs.

It has come to the notice of the Committee
that roads were not properly constructed in
rural areas with the result that instead of facili-
tating road communications, these have become
a source of great discomfiture to the local popu-
lation. The Committee stress that proper stan-
dards for construction of roads connecting the
backward areas to the main towns or centres
should be laid down and strictly adhered to, The
Committee reiterate that not only the construc-
tion of the roads in the backward areas but its
proper maintenance and improvement should
also receive the concerted attention of Govern-
ment so that maximum benefits from the roads,
may flow to the persons living in these areas.

The Committee also desire that the cons-
truction of roads or laying of railway lines
which are taken up as relief measures like
drought relief etc. should be completed and
maintained even after these measures have
been withdrawn, so that the development of the
areas may derive permanent benefit from them.

The Committee note that according to Gov-
ernment’s own analysis, some of the most impor-
tant reasons for backwardness are inadequate
availability of economic and social infra-struc-
ture; lack of strategies based on a careful analy-
sis of causes of backwardness and the potentiali-
ties for development; lack of coordination in
different sectoral programmes and functioning
of multi-level financing, promotional and con-
sultancy institutions; inadequate institutional
arrangements to support, integrate, coordinate
and monitor and essential components of indus-
trial development programmes. The Committee
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eonsider that the best solution to these problems
is the adoption and implementing of integrated
area development approach. They are, however,
not convinced that the best method of achieving
the desired objective is through the establish-

‘ment of a Backward Area Development Corpo-

ration. They feel that if the integrated area
development approach is followed in letter and
spirit and a thorough analysis is carried out of
the physical resources available in areas which
are backward and their potentialities ascertain-
ed, it should be possible for Government even
with the existing administrative machinery at
their disposal, to ensure that the selected
schemes are, in fact, implemented with efficiency
and speed.

The Committee note that most of the back-
ward areas in the country, particularly in the
States of Madhya Pradesh, Orissa and Bihar
have no railway lines to serve them. The Com-
mittee feel that railway lines in the backward
areas would greatly help in their development
by providing the much-needed communication
tacilities. The Committee, therefore, recommend
that a fixed percentage of the investments on
the opening of new railway lines should be ear-
marked for the backward areas.

The Committee note that low rate of literacy

_and lack of adequate medical and drinking water

facilities has been one of the main reasons for

_ the backwardness of certain areas in the coun-

try. Illiteracy of the population not only keeps
them ignorant of the benefits of development but
also makes them a victim of exploitation by
vested interests. The Committee feel that pro-
vision of educational facilities in backward areas
should receive special attention. Apart from the
desirability of including in the syllabii, subjects
which would be of special interest for develop-
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ment of backward areas such as elementary
knowledge of hygiene, civics, agriculture etc.,
there should be special emphasis on provision of
vocational and technical training which would
enable the younger generation to become good
artisans/craftsmen. To begin with, effort may
be concentrated in areas where there is a living
tradition of craftsmanship. In the light of ex-
perience gained, syllabii and methods of educa-
tion could be suitably adapted for extension to
other areas. The Committee fee]l that educa-
tional effort in these areas is a prerequisite for
any meaningful programme for their develop-
ment and its implementation should be watched
at the Centre which is responsible for overseeing
the development of backward areas. They
would like to emphasise that all efforts should
be made to open Ashram Schools and Agricul-
tural Schools for these areas.

The Committee consider that one of the
factors which has, in the past, hampered deve-
lopment of these areas relates to sanitary and
hygienic conditions of living. The Committee in
Para No. 2.19 of their 38th Report (Fifth Lok
Sabha) on “National Water Supply Program-
mes” have already emphasised that concerted
effort should be made to provide potable drink-
ing water and other sanitary conditions in vil-
lages which have been the victims of chronic
diseases in the past. The Committee feel that
the first step in the march towards development
for these most backward areas which suffer sus-
ceptibility to chronic diseases, should be provi-
sion of potable drinking water and ensuring
other hygienic conditions so as to make for
healthy living.

The Committee would like that in the cen-
trally sponsored schemes for the development of
backward areas, tribal areas and hill areas, the
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cooperation of the voluntary organisations which
have a good record of service should be fully
utilised and necessary encouragement given to
them.

The Committee consider that provision of
technical training to youths in backward areas
is very essential so that the people in these areas
are able to set up small scale industries in large
numbers and secure employment in the various
industries being set up there both in the public
and private sectors. The Committee note that
there are 357 Industrial Training Institutes in
the whole country, out of which 124 are located
in backward areas with a training capacity of
44049. The Committee would, however, like the:
point out that the very fact that many of the
persons trained in these Institutes are not able
to get jobs in the industrial units in these areas
shows that either the training imparted.in these
Institutes is not upto the required standard or
the courses in which training is being imparted
are not in consonance with the type of skills:
actually required in these units. The Commit-
tee regret to note that there is no programme of
evaluation of training in these Institutes. The
Committee would like to emphasise that Govern-
ment should conduct an independent and objec-
tive evaluation of the training imparted in these
Institutes in consultation with the industrialists
in these areas and make necessary changes in
the curricula any syllabii of the training with-
out further loss of time so that the trainees may
be able to meet the requirements of the indus-
tries in these areas and get employment.

The Committee recommend that necessary
tacilities and encouragement should be given to
the trainees, coming out of these Institutes, by
the State Governments and financial institutions
to set up small scale industries in these back-
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ward areas so that local entrepreneurship may
develop. In this connection, the Committee
would like to cite the instance of backward areas
in Maharashtra where youngmen in large num-

"bers are coming up to set up such industries

with the assistance of nationalised banks and
SIDCO etc. The Committee would like this to
be emulated in other States also.

The Committee feel that it should be incum~
bent on Indian Institutes of Technology and
other leading technical institutes which have
been established under the auspices of the Gov-
ernment or receive substantial grants from the
Government that they set up at least one techni-
cal training centre in a backward area. The
advantage of this would be two-fold, namely—to
afford these premier technical institutions an
opportunity to understand the problems of back-
wardness and to evolve concrete measures for
its eradication. It would also enable the local
population in these backward areas to come 1n
contact with the best that is available in the
technical field and thus abridge the vrocess and
period ordinarily required for development.

The Committee note that some of the large
public sector undertakings like steel plants,
mining projects, fertilisers projects have been
established in backward States like Orissa,
Madhya Pradesh and Bihar. They are, however,
concerned to note that even with the establish-
ment of these large units, the desired fillip to the
industrial development of these backward areas
has not taken place. In fact, it has been conced-
ed by the representatives of the Government as
well as the Planning Commission that these
projects have not been able to contribute very
significantly towards increasing the percapita
income of the local population of these areas.
The Committee cannot but view this as a serious
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lapse. The least that the Government and the
management of these public undertakings could
have done was to critically examine the reasons
for this phenomenon and take concrete steps to
develop linkages particularly with the ancillary
and small scale industries so as to develop them
as feeders for the large units and thus help in
extending industrialisation to these areas. The
undertakings should also have set up vocational
‘centres either on their own or in cooperation
with the State Governments and local autho-
rities so as to impart training and skills in techni-
cal subjects to the local population which could
have helped them to secure jobs either in these
undertakings or other industrial units coming
up in the area. The Committee would like the
Government to carry out a study in depth with-
out further delay and take concrete measures as
outlined above so that these public sector under-
takings which were set up with great expecta-
tions in the backward areas, achieve the socio-
economic objectives underlying their establish-
ment. - -

'

The Committee would like Government to
at least now ensure that in setting up new large
srale undertakings in the public sector in back-
ward areas, the responsibility for developing
ancilliary and small scale industries as well as
vocational and training facilities is spelt out in
the licence itself and a close watch kept both by
the administrative Ministry and the Planning
Commission to see that the public sector enter-
prises fulfil these responsibilities.

The Committee further desire that in cases
where land in the tribals and backward areas
is acquired for starting Public Undertakings and
other big industries, adequate compensation
thereof should be paid to the persons concerned
at any rate not later than the specified time to
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obviate harrassment and facilitate their rehahili-
tation.

The Committee are concerned to note that
while Government have given statistics oi the
number of industrial units which were issued
licences during the period 1970—74 for being set
up in the backward areas they have not been
able to inform the Committee precisely about the
number of units which have actually gone into
production. As pointed out by the Committee in”
paragraph 52 of their Fiftieth Report on Indus-
trial Licensing (1973-74) it has been the general
experience that a large number of units which
are licensed on paper, are not actually establish-
ed. The Committee consider that this should
not be allowed to happen particularly in the case
of backward areas as non-establishment of licens-
ed units not only holds up progress and also
adversely affects other projects in that sector.
The Committee would, therefore, like Govern-
ment to examine without further delay, the
actual progress made in the establishment of the
units which were given licences during each of
the last five years and inform the Committee
about the number of industries actually estab-
lished and the percentage of production achieved
as compared to the licensed capacity. The Com-
mittee have no doubt that Government would
not hesitate to take firm measures against those
who have not made tangible progress and that
it would be ensured that the deficiency is made
good with the least possible delay.

The Committee would also like Government
to draw the requisite lessons from the experience
of issue of licences for establishment of indus-
trial units during the last five years so as to
evolve pragmatic guidelines which would ensure
that the units hereafter licensed for backward
areas go into production as per scheduled pro-

2098 LS—11



30-

.2

2.54

156

3

gramme. The Committee would like to Vt;e in-
formed of the guidelines which Government

evolve after the afore-mentioned review is car-
ried out.

The Committee find that the industrial
potential surveys which were initiated as far back
as May-June, 1970 have now been completed in
respect of all the backward States and Union
Territories. The Committee, however, find that
these surveys are of a general nature and can at
best serve as only the starting point for detailed
investigation for establishment of industries in
the specified backward areas. The Committee
consider that as already more than four years
have elapsed since this work was initiated, the
follow up in the form of detailed analysis and
technical studies to identify the specific indus-
try and the location thereof, should be under-
taken by high powered teams, comprising com-
petent technical personnel who should be asked
to submit their reports as per time bound pro-
gramme. Thereafter Government should select
the industry or industries which have the maxi-
mum potential for immediate establishment in
the specified area. The Committee urge that
after the industries and areas have been identi-
fied Government should take a firm decision
whether these are to be developed in the public
sector or in the private sector. If these are to be
developed in the public sector, the agency for
development together with a time bound pro-
gramme, should be laid down and its implemen-
tation watched. In case, it is decided to allot the
industrv to the private sector, Government
should give it the fullest publicity so that the
best offer which comes from a party of proven
experience and standing, can be accepted for im-
plementation as per time bound programme.
The Committee need hardly stress that if for any
reason. the party which has been glven the
lcence to establish the industry, fails to make the
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requisite progress, Govermnent should not hesi-
tate to take remedial measures to see that the
pace of cevelopmeat iz not allowed to be retard-
ed and tnat the wargeis envisaged are achieved
as per time bound programme.

The Committee find that out of the indus-
trial projects recommended in the surveys, only
28 projects, involving a capital cost of Rs, 175
crores have been implemented or are under im-
plementation while 15 projects involving an esti-
mated cost of Rs. 285 crores, are under considera-
tion of the financial institutions for financial assis-
tance. The Committee can see no reason why
there should be delay in processing of the 15
pending applications for projects which involve
an estimated outlay of Rs. 285 crores when it is
the prime need of these areas that industrial units
should be established without delay. The Com-
mittee would stres the need for having a time-
bound programme to take decision on project
schemes so that those which are cleared can pro-
ceed to the implementation stage without delay
arnd those which are not found to be feasible are
rejected so as to leave open the field for submis-
sion of more acceptable proposals. The Com-
mittee reiterate that time here is the essence of
the ‘mdtter and that decision on projects for
development of backward areas should be reach-
ed without delay. They would urge that not
only a tight time schedule for this examination
should be laid down but a central agency should
be nominated to see that it is adhered to and a
regular report submitted in this behalf to Gov-
ernment at the highest level to obviate any pro-
cedural delays holding up progress.

In the case of projects which are already stat-
ed to be under implementation, the Committee
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would like Government to keep a close watch
to ensure that these projects come up, according
to the targets envisaged and that they attain full
production as per scheduled programme.

The Committee suggest that as the informa-
tion on the above aspects is of wide public in-
terest it should be specifically mentioned in the
Ministry’s Annual Report and other documents
which are presented to Parliament.

The Committee note that there is a marked
absence of industrial units in the backward
areas. Although dispersal of industries as a
means of attaining balanced development of the
country, was underlined in the Industrial Policy
Resolution of 1956 as well as in the successive
Five Year Plans, the industries remain largely
concentrated in the metropolitan and developed
areas, the industries continue to flock to the
spite of the various measures taken by the Gov-
ernment and incentives|concessions granted for
the setting up of industries in the backward
areas, the industries continue to flock to the
developed areas and no significant industrialisa-
tion has taken place in the backward areas with
the result that regional imbalances continue tc
grow. As has been admitted by the representa-
tive of the Government, even in regard to Cent-
ral Subsidy Scheme, there has been an uneven
spread of its benefits to the different States. The
Committee note that out of Rs. 64 lakhs sanc-
tioned by way of Subsidy in 1973-74 and Rs. 67
lakhs in 1972-73 as much as Rs. 40 lakhs and Rs.
37 lakhs respectively were disbursed to one State.
namely, Maharashtra. The Committee would
like Government to make a study in depth of the
factors which have made it possible for Maha-
rashtra to claim subsidy of this order so that
other States could be helped with information
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and guidelines to avail more fully of the subsidy
scheme in the interest of establishment of indus-
trial units in the backward areas,

The Committee are surprised to note that
many of the States have not even framed the
relevant rules for the grant of subsidies. It is,
therefore, not surprising that the various sub-
sidies and incentives granted by the Government
have not been able to achieve the desired ob-
jectives. The Committee recommend that a re-
view of the subsidy|incentives|schemes introduc-
ed by the Government should be conducted in
consultation with the States and representative
organisations of industries without delay to find
out the reasons for not achieving the desired ob-
jectives and necessary remedial measures should
be taken so as to make them really an effective
instrument for the development of backward

areas.
- o

The Committee further note that there are
complaints that incentives announced by the
Government are not actually given to the indus-
trialists in time and they have to run from place
to place to obtain those incentives|concessions.
The Committee would like Government to take
corrective steps in this regard.

The Committee consider that it would be
desirable to link subsidy on capital investment
to employment generation also. In view of the
paramount need for creating new employment
opportunities in backward areas, the industries
which are approved for location in such areas
should be required to give employment to a
specified minimum number of persons for be-
coming eligible for subsidy. Further the sub-
sidy should be related to the promotion of anci-

s —



1 2
317 2.66
38 2.69

160

Lliaries by the large industrial units so as to ac-
celerate the process of development.

The Committee further note that in Gujarat
there are seven institutions working for the deve:
lopment of industries particularly in backward
areas and the activities of all these institutions
are being coordinated by the Industries Com-
missioner at the State level. A special feature
in the State is that once a project is approved
by the State Government it is automatically ap-
proved by other Corporations without further
scrutiny and this results in cutting dcwn of de-
lays at wvarious levels. The Committee re-
commend that an indepth study of the proce-
dure followed by the Government of Guja-
rat, should be made and results circulated to all
other State Governments for guidence.

The Committee note that during the Fifth
Five Year Plan, Government envisages a positive
shift in the development of small scale industries
in backward areas by earmarking as much as
sixty per cent of the outlay (Rs. 81 crores out of
Rs. 141 crores) for development of backward
areas and for setting up of rural industrial pro-
jects. '

The Committee would like the Central Gov-
ernment which have more than two decades of
experience in the matter of providing guidance
to small scale industries, to pay special attention
to the development of small scale units on the
right lines from the. very: inception. The Com-
mittee need hardly emphasise that the entre-
preneuc. should be helped in every way parti-
cularly in the choice of industry, the size of the
unit, the availability of raw materials, extension
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of financial assistance and credit facilities and
marketing for the end-produets.

-y
.

The Committee would like that the exten-
sion staff who are selected for rendering techni-
cal services should be persons of proven merit
and standing in their field, with dedication to the
cause of development, particularly of the back-
ward areas so that they can help to surmount the
difficulties which are bound to be experienced by
the entrepreneurs in the initial stages. The
Committee would like Government to so devise
the conditions of employment of experts and their
remuacration as to put ‘an accent on the render-
ing of technical assistance in the real sense to
the entrepreneurs in the development of the
backward areas.

The Committee need hardly point out that
there should be a system of a regular monitoring
and review of the work of the agency established
for rendering assistance to the small scale units
in the backward areas so that difficulties encoun-
tered are overcome with the least delay, and the
momentum for development is not allowed to be
impeded in any way.

The Commijttee note that there has been
considerable progress in the setting up of small
scale industries in backward areas in Maharash-
tra State and the Maharashtra Industrial Deve-
lopment Corporation and Small Industries Cor-
poration have ‘significant achievements to their
credit in helping the entrepreneurs in setting
up industrids in backward areas. The Com-
mittee recommend that the Central Government
should conduct an indepth study of the measures
taken by the Government of Mahsrashtra in this
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regard and circulate the same to other State
Governments.

The Committee note that Government are
laying great emphasis on Rural Industrial Pro-
jects and propose to increase the outlay from
only Rs. 4.5 crores to Rs. 45 crores in the Fifth
Plan. While the Committee are one with Gov-
ernment about the need for establishment of more
industrial projects they feel that in the interest
of achieving the objective underlying them, it
is absolutely essential that these projects are
located in areas which have the potentiality. The
Committee are greatly concerned that the stra-
tegy to be followed in the setting up of these
units is however still under consideration of a
Committee appointed by Government. Having re-
gard to the fact that rural industries projects
came to be established more than ten years ear-
lier, the Committee feel that strategy in this
behalf should have been evolved before the con-
clusion of Fourth Plan and infact this should
have been fully taken into account while select-
ing the location for the new 57 rural industries
projects during the Fifth Plan. The Committee
would like Government to finalise the strategy
without further delay as also review the loca-
tion of the Rural Industries Projects for the Fifth
Plan in the light thereof so as to make sure that
these have the potentiality and would make the
desired contribution in the developmenta! effort.

One of the historic lessons thrown up by
industrialisation in the West is the problem of
slums and unfortunately we have not been able
to avold them in the process of industrialisation
particularly in our main industrial towns. There
is already anxiety all over the world about the

. importance of environment and the necessity of

keeping it clean in the broader interest of health
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and well-being of the people. The Committee
consider that Government should pay special
attention to these environmental aspects while
planning the rural industries district projects so
that the ills and problems which are associated
with industrialisation and slum conditions are
avoided. The Committee suggest that Govern-
ment should evolve with the help of the leading
institutions of architectural and industrial plan-
ning, model layouts for rural industrial district
projects which could be tried out on pilot basis
and then extended to other areas. The Committee
also suggests that adequate provisions should be

made for low income group housing schemes in
these areas.

The Committee stress that Government
should keep a close watch over these industrial
units right from the inception to ensure that they
do not suffer for want of raw materials, techni-
cal guidance, marketing facilities, finance etc. It
is only if all these requisite facilities are made
available in a systematic manner that the in-
dustrial units would be able to achieve their full
production capacity at the earliest and thus con-
tribute towards the development of the backward
areas.

The Committee feel that it may not be
possible to set up large industries in all the back-
ward areas in the country. The Committee would,
however, like to point out that there are a large
number of traditional industries which, while
providing employment to the local people, have
also earned a name for their products, not only
in the domestic market but even in the inter-
national markets. The carpets of Jammu and
Kashmir, Mirzapur and Arunachal Pradesh, the
brassware of Moradabad and handloom fabrics
of many parts of the country, have earned world
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wide reputation. It is, however, disheartening
to note that traditional mdustnes in the country
are continuously on the. decline, with the result
that a large number of artisans in the rural areas
are now migrating in search of clerical and un-
skilled jobs to large cities.and metropolitan areas,
thus creating more and more pressure on the
urban areas, resulting in the proliferation of
slums and social tensions. While the Committee
note that the Khadi and Village Industries Com-
mission and the State Boards for Industries have
undertaken programmes for assisting the deve-
lopment of these traditional industries, the very
fact that these industries have not come up in a
big way, indicates that much more needs to be
done for the development of these industries. The
Committer. therefore recommend that the Gov-
ernment snould examine the matter in greater

. detail and find out the reasons why the traditional

industries particularly in ryral and backward
areas in the country, are nat being developed to
the desired extent. The Committee recommend
that suitable remedial measures in this regard
should be taken by Government without delay.

The Committee note that the Planning
Commission envisages marked increase in the
outlay on the development of handlooms, khadi
and village industries and sericulture, coir indus-
try and handicrafts during the Fifth Plan. In
some of thesa sectors the outlay is being increased
by as much as 3 to 4 times. The Committee can-
not too strongly emphasise that Government and
these organisations and agencles should take
every care to see. that the Benefits in fact flow
to the workers.and that these are not allowed to
be siphoned off at mtermediate level. In this
context they would like to atress the role thst
training centres can play in ;mproving skill and
crattsmanshlp so as to asgist the artisans fn
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adapting their age-old techniques and processes
and designs to suit the present day taste of cus-
tomers in the country and outside. It should also
be ensured that the vital inputs required by
craftsmen like yarn for handlooms or dyes for
handicraft or cocoons for sericulture etc., become
available to the workers and thus enhance their
capability for production and contribute towards
raising the per capita level of income.

The Committee note that the Khadi and
Village Industries would be getting Rs. 185 crores
in the Fifth Plan as compared to Rs. 101 crores
in the Fourth Plan. Government should see that
Khadi and Village Industries are fully geared to
undertake this enhanced responsibility and that
ey implement suitable measures in the field to
ensure that productive vocation is gained for
larger number of under-employed and un-
employed landless labour in the rural areas.

The Committee consider that the banks and
other financial institutions have got pioneering
role to play in filling up the credit gaps in the
backward areas and should give lead in the
matter of providing the much required finance
for the development of backward areas. The
Committee would like to point out that one of
the main criticism against the banks of the
country before nationalisation was that the
activities of the banks remained confined to the
metropolitan and urban centres only and the
benefits of their advances were mainly reaped
by the big industrial units. The Commit_tee
regret to note that even after nationalisation,
the same complaint still persists and it has been:
represented that even the resources which are
being collected by these nationalised banks
from the backward areas, are being invest.ed
mostly in the developed areas only. While
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conceding that lack of banking facilities in the
backward areag is a legacy of the past and the
nationalised banks have taken considerable
steps to set up branches in the backward areas,
the Committee would like to point out that the
steps taken in this direction so far, cannot be
considered as sufficient. The Committee recom-
mend that the financial institutions and nationa-
alised banks should pay more attention to the
backward areas in the country and should take
steps to provide finances at concessional and
liberalised terms to the backward areas so as
to accelerate the pace of development of these
areas. The Committee would like to point out
that the Committee on Development of Small
and Medium Entrepreneurs (Popularly known
as Bhatt Committee) has A recommended that
the post construction and post implementation
problems of the new entrepreneurs should be
specially taken care of and that a cell should
be created by the public financial institutions to
sub-serve these needs. The Committee would
like Government to take immediate action on
this recommendation.

The Committee are constrained to note that
while representatives of the Planning Commis-
sion and Government are one in commending
the establishment of a growth centre as a focal
or nodal point for achieving maximum growth
potential, there is no precise information avail-
able with the Centre, about the focal peints al-
ready selected by some of the States, the criteria
adopted in their selection or the precise pro-
gress made by them. The Committee cannot
help pointing out that if the Government at the
Centre felt convinced about this strategy of
developing growth centres, the least that they
could have done was to carry out a systematic
review and analysis in depth of such focal points
which had already been established in the Stateg
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S0 as to evolve guidelines for other States. The
Committee would like this to be done within
the next three months so that meaningful guide-
lines could be framed by the Centre for guid-
ance of all concerned. It is imperative that
growth centres are selected most judiciously
and the various input efforts, required to acce-
lerate development and tap the growth potential
are implemented systematically and in a co-
ordinated and integrated manner in order to
achieve the best results. The Committee would,
however, like to add that this does not mean
that present concessions granted in the 232 dis-
tricts ‘declared as backward should be with-
drawn. The Committee would like to be in-
formed of the concrete action taken by Govern-
ment in pursuance of the above recommendation
within three months,

The Committee note that although the accele-
rated growth of backward areas has been accep-
ted as one of our national objectives and all the
Five Year Plans have emphasised the need for
removal of regional imbalances, no separate
funds specially earmarked for the development
of backward areas, were provided in these Plans
and it was only during the Fourth Plan that the
principles governing the allocation of central
assistance to states were changed under which
10 per cent of central assistance was set apart
for States whose per capita incomes were lower
than the national average. Even this assistance
was not earmarked for the development of
backward areas and the Government are not
sure that this amount of assistance was actually
spent for the development of backward areas.
The Committee have a feeling that the assist-
ance and funds, being allotted to states for
development purposes, have been by and large.
goent 'n the comparatively developed regions
and the backward areas continue to suffer by
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neglect. This apprehension is reinforced by
the fact that in spite of massive investments
made in the four Five Year Plang and three
Annual Plans there has been no marked im-
provement in the condition of these areas, parti-
cularly in the backward states with the result
that instead of these areas coming upto the
economic level of the remaining parts of the
country, the economic disparties between these
areas and other areas, have widened. The Com-
mittee are of the opinion that if any appreci-
able impact is to be made in the development of
backward areas, Government should allot a cer-
tain percentage of funds specifically for the
development of backward areas and it should
be ensured that the funds, so earmarked, are
not diverted for developed areas.

The Committee are glad to note that the draft
Fifth Five Year Plan has made a specific pro-
vision of Rs. 500 crores for the Tribal and Hill
Areas and that these funds would be earmarked
and would not be allowed to be diverted for
other purposes. The Committee recommend
that similar measures should be taken for ear-
marking funds for the development of other
backward areas also particularly for areas like
Eastern U. P., Bundelkhand, Dandarkaranaya
which are homogenous units and for which the
Task Force/Study Teams have already recom-
mended specific strategies for development.

The Committee feel that as geographical and
economic conditions in the different backward
areas of the country are quite diverse, it is not
possible to lay down any uniform pattern for
development of these areas. Any plan drawn
for the development of an area would have to
pay special attention to the local conditions and
potential for development as well as the re-
moval of impediments which come in the way
of accelerated development of the specific area.
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The Committee, therefore, recommend that for
this purpose, detaileq plans should be formula-
ted for each backward district which should
pay special attention to these factors and lgy
down, specific und time-bound programme for
the development of these districts. The Com-
mittee recommend that for formulating these
district plans, -District Planning Boards or Com-
mittees should be appointed, consisting of elected
representatives of the people, the representa-
tives of State Government and officials of the
District Administration including technieal per-
sonnel, which while formulating the district
plans should also keep a constant watch on the
implementation of the plan and monitor the pro-
gress made in the varioug spheres.

The Committee regret to note that “although
local planning has been accepted as the main
plank of the strategy for the development of
backward areas in the Fifth Plan, only some of
the States have set up District Planning Organi-
sations and district plans have been prepared
in respect of only a few districts. For example,
in the States of Andhra Pradesh, Assam, Gujarat,
Maharashtra and Orissa, district plans have been
completed in respect of one district only in
each of the States. It is only in Karnataka
State that integrated district plans for all the
districts have been prepared. This shows the
casual way in which the work relating to the
formulation of district plans is being undertaken
by the various states. The Committee note that
the Centre had introduced in 1972-73 a scheme
of financial assistance for strengthening of plan-
ning capabilities of states and had suggested the
setting up of a unit for dealing with district
planning. The Committee recommend that the
Planning Commission should impress upon the
State Governments the imperative need for the
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formulation of district plans and render all
possible assistance to them in this work.

The Committee note that the Central Gov-
ernment have been extending since 1967-68
assistance at the rate of 60 per cent for deve-
lopmental scheme for tribals falling in the State
Sector while the expenditure on long term
schemes such as Post-matric scholarships, Tri-
bal Girls Hostels, Tribal Research and Train-
ing, Pre-examination Training, Tribal Develop-
ment Blocks, Co-operatioa including forest co-
operatives, was being met by the Central Gov-
ernment in full. The Committee find that the
Study Team on Tribal Development Programme
in their Report in 1869 have observed inter alia
that in the absence of an evaluation machinery
the States have not been able to assist the Team
with their own assessment of the impact of the
development programmes on the welfare of the
tribals. The Committee are greatly concerned
to find that Government should not have arrang-
ed either to collect the requisite data or to
review critically the progress made so as to
evaluate the impact made by these schemes on
the welfare of the tribals and development of
areas inhabited by them.

The Committee are glad that at long last the
Central Government have taken up the pro-
gramme of six Pilot Projects for development
of tribals located in the States of Andhra Pra-
desh, Madhya Pradesh, Orissa and Bihar. The
scheme is comprehensive in scope and seeks to
make an integrated approach through the estab-
lishment of Tribal Development Agencies head-
ed by the District Collector. Though the scheme
was first thought of in 1970, it got underway
only in March, 1972. Government have taken
a decision that it should continue for a full
period of 5 years tie. till March, 1977. A sum
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of Rs. 4.12 crores out of Rs. 4.60 crores sanctioned
has been spent on these schemes till March,
1974. The Committee however, find that as
against the objective of covering 50,000 parti-
cipants or 10,000 tribal families, the benefit has
so far reached the highest figure of only 19027
in one project area while it is as low as 4447
in an other project area. The Committee stress
that a close watch should be kept on this aspect
80 as to ensure that maximum benefit flows to
the largest number of participants. The Com-
mittee would like to be informed of the con-
crete measure being taken by Government to
achieve this vital objective.

The Committee find that Government have got
examined the problems of tribals regarding
credit and land restoration by two Committees,
namely, Committee on Reorganisation of the
Cooperative Credit Structure and Committee on
Debt Redemption and Land Restoration. They
have been informed that government have taken
appropriate decision on their recommendations
and communicated them to the State Govern-
ments for implementation with a view to afford
necessary relief to the tribals from indebted-
ness and facilitate land restoration. The Com-
mittee cannot too strongly emphasize that one
of the basic reasons for the continued exploi-
tation of tribals is their being held for genera-
tions in indebtedness by money-lenders and
other vested interests. It is, therefore, of utmost
importance that the tribal should be made free
from the burden of past debts and Thelped
through cooperatives and other agencies to ﬂnd
necessary finance for essential basic require-
ments. It is equally important that land records
are set straight so as to give clear and unam-
biguouz ‘itle to the tribal to the land that he
owns and free him from any coercion and
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intimidation at the time of reaping the harvest
or gathering fruits grown on his land.

The Committee cannot but express unhappi-
ness that the scheme for Tribal Development
Agencies should have been taken up as late
as in the fourth year of the Fourth Five Year
Plan and that no critical evaluation of the im-
pact made by the Scheme should have been
made before the conclusion of the Plan so as to
derive appropriate lessons for execution of
schemes and projects for tribal development in
the Fifth Plan period. They would like the
Committee on Bench Mark Survey and other
agencies concerned to complete their study of
the impact made by the Pilot Projects without
further delay. The Committee have no doubt
that in the light of these studies and critical
appraisal of the field experience, Government
would evolve a suitable policy for implementa-
tion of tribal development schemes including
the grant of subsides to them for agricultural
inputs with a view to make for full participa-
tion of the tribals in the adoption of improved
agricultural practices.

The Committee also suggest that Government
should review the forest policy in so far as it
affects the tribals and keeping in view the need
for fostering and developing tribal forest co-
operatives to save them from exploitation.

The Committee would like to be informed of
the result of the aforementioned survey and
studies and the action taken by Government on
them with particular reference to the pilot pro-
jects under implementation and the new schemes
being taken up during the Fifth Plan.

The Committee note that the new strategy
for tribal development for the Fifth Plan aims
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at two types of programmes—one programme
for regions where there is tribal concentration
to the extent 50 per cent of the population and
another programme for areas of dispersed tribal
population. In the regions of tribal concentra-
tion, area development approach has to be ad-
opted keeping focus on the problems of the
tribal people. A sub-plan has to be drawn up
for these areas which may present an integrated
view of their problems. Guidelines to the State
for the preparation of tribal sub-Plans wepe
issued in December, 1973. The Committee are
informed that so far only 9 States have sub-
mitted their sub-Plans. Government have had
experience of more than 20 years in undertaking
development schemes for tribals and they showld
have evolved the strategy and approach for
tribal development well before the commence-
ment of the Fifth Plan so that no time was lost
in launching the schemes meant for implementa-
tion during the Fifth Plan period. The Com-
mittee would like the Central|State depart-
mentsjagencies concerned and the Planning
Commission to finalise these sub-Plans before
the end of the current financial year so that these
could be implemented at least from the second
year of the Fifth Plan period.

In drawing up the sub-Plans, the Committee
have no doubt that Government will ensure
that the peoples representatives are fully and
actively associated.

Since the problems and needs of the tribal
areas are more or less common, the Committee
recommend that the Planning Commission may
themselves formulate certain typical projects on
“onshelf” basis and commend them to the States
for adoption with such modifications as
may suit local condition. This would cut out
delays in formulation and subsequent scrutiny
of Projcets.
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The Committee recommend that Govern-
ment should keep a contemporaneous watch on
the execution of these sub-Plans and Projects so
as to take timely remedial action and in particu-
lar see that the administrative expenditure is
kept to the minimum and no case allowed to ex-
ceed the prescribed percentage and that money
is not diverted to projects outside the sub-Plan
for tribal development.

The Committee would like to reiterate that
the essence of the matter is to free the tribal
from the clutches of indebtedness, enable him
to have full fruit of his labour in the field and
equip him with vocational education which will
make him a better agriculturist and artisan.

The Committee feel that for the develop-
ment of horticulture in tribal and hill areas it
would be better if arrangements are made for
supplying of saplings of fruit trees which can be
grown there, to the local population. '

The Committee would stress that the most
important step required for the betterment of
tribals, is to save them from exploitation which
is rampant in these areas. Government should
therefore give first priority fo the removal of
exploitation of the tribals. They consider that
it would go a long way in enabling the tribals
to stand on their own feet and free them from ex-
ploitation if suitable marketing facilities are
provided to them whereby they can sell their
produce and purchase essential commodities like
kerosene, standard cloth and other essential
commodities at fair prices. It should also be
ensured that the level of literacy in these areas
which is very low should be brought at least
to the general level of literacy in the State as a
whole.
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The Committee further recommended that
decesions on the recommendations made by the
Sub-Committee appointed by the central prohi-
bition cornmittee regarding the tribals be taken
as early as possible.

The Committee would like to draw pointed
attention to the potential of using Radio as a
means of imparting knowledge and useful in-
formation to the tribals. They suggest that
Government should have adequate arrangements
for broadcasting and community listening in
these areas.

The Committee further recommend that
salient features of the various schemes and
programmes, being taken up for execution in the
tribal areas, should be made known to them
orally in their own dialect so that they derive
the maximum benefit from them.

The Committee recommended that the tribal
areas should be brought within the scope of the
electrification programme for rural and back-
ward areas.

The Committee need hardly emphasise that
importance of posting to the tribal areas for
implementation of the various development
programmes, persons having first hand know-
ledge of the tribal problems who are of proved
worth, honesty and dedication. Such persons
should be given suitable incentives and awards
for meritorious work done in the field of tribal
development. The Committee would at the
same time, suggest the energising of the existing
anti-corruption and vigilance machinery in the
tribal areas to prevent corrupt practices ana
exploitation which may have developed in the
process of implementation of the developmeut
programmes.
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The Committee recommended that the
Planning Commission should have a compre-
hensive plan prepared for tribal development and
arrange to lay it on the Table of the House so
that it can be discussed fully by the Peoples
representatives particularly those who come
from these aveas and have been taking consistent
interest in tribal development and welfare. They
also recommend that the progress made in the
implementation of the tribal sub-Plans should
be mentioned in detail in the annual plan
reviews.

The Committee note that the preparation
of integrated plans in some of the hill areas
was taken up during the Fourth Plan period and
that certain guidelines were also issued by the
Planning Commission to the State Governments
for the formulation of such plans in the fields
of agriculture, food and Soil Conservation, roads,
agro-industries, animal husbandry, education and
health ete.

The Committee are concerned to note that
it has not been possible to assess the results
achieved as a result of the various programmes
taken up for the development of hill areas. The
Committee are unable to appreciate the plea
that the results in respect of the projects could
not be assessed because the accrual of the
Central assistance to these areas was not tied
up to any scheme or project.

The Committee are surprised that even
though subsidies have been allowed by Govern-
ment ranging from 25 per cent to 50 per cent and
also 90 per cent of grant and 10 per cent loan
was given to the States of Assam, Jammu and
Kashmir and Nagaland and 50 per cent grant
and 50 per cent loan was given to the States of
Tamil Nadu and Uttar Pradesh for the develop-
ment of these areas, no effective machinery was

e
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devised in coordination with the receipient
States for evaluating the results of the invest-
ments made. The Committee fee]l that the desi-
red results cannot be achieved unless there is
close and effective coordination between the
various agencies concerned not only in the for-
mulation of programmes/schemes but also in
their implementation. The committee would
urge that effective arrangements should be made
by Government to monitor the progress of the
schemes and evaluate the results achieved, so
that weaknesses in the process of implementation
are identified in time and steps to accelerate the
pace of development taken wherever and when-
ever required.

The Committee note that the Government
of West Bengal did not claim any assistance on
this pattern for its hill areas during the 4th
Plan. !

The Committee would like to know the
specific achievements and in the fields of
Agriculture, Irrigation and Communication as
against the targets laid down during the Fourth
Plan, reasons for the shortfall, if any, in the
targets and the programmes proposed to be taken
up during the Fifth Plan period for securing
accelerated development of hill areas.

The Committee would like to be apprised
of the achievements made in other fields such
as Education, Animal Husbandry, Forest and
Soil Conservation and Health etc., and the pro-
grammes proposed to be taken up during the
Fifth Plan.

The Cemmittee find that while broad out-
lines of the development to be achieved in the
Fourth Plan in hill areas was outlined, the
Centre does not appear to have carried out any
systematic review at the end of the each year
to see whether the financial outlays were being
appropriately distributed over various sectoral
activities.
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The Committee also {ind the Government do
not have any precise information about the
progress made in the implementation of the
schemes like intensive agricultural development
programmes, designing and testing of improved
implements suitable to hill areas etc.

The Committee are deeply concerned to find
that Government have neither finalised strategy
nor the schemes for implementation in the hill
areas during the Fifth Plan, This may well be
due to the fact that Government have not ini-
tially evaluated the progress made in the imple-
mentation of various schemes taken up during
the Fourth Plan. The Committee would like
to stress that this should be done without further
delay and strategy for the development of hill
areas announced and the specific schemes for
implementation in these areas identified in con-

sultation with the State Government concern-
ed.

The Committee desire that Government/
Planning Commission should review the schemes
already in operation so as to take necessary
remedial measures and to modify them in the
light of the experience gained for the imple-
mentation during the Fifth Plan period.

The Committee further desire that a time
bound programme for the development of hill
areas during the Fifth Plan period should be
drawn up in respect of the various fields of
development and concerted efforts should be
made to ensure that these programmes/shcemes
are implemented according to schedule.

The Committee note that tha pattern of
Central subsidy and assistanca. as also the ques-
tion of making additional allocation of central
funds for the execution of the integrated area
development plans to hill areas during the
Fifth Plan are under -<nsideration. In the
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opinion of the Committee this should have been
completed and announced before commence-
ment of Fifth Plan. The Committee would like
to be apprised of the decision takepn in this re-
gard.

The Committee note that comprehensive
integrated sub-plans are being prepared for
which special supplementary assistance has
been set apart in the Fifth Plan. The Committee
would like to emphasise the desirability of the
formulation and finalisation of these sub-plans
expeditiously in consultation with the people of
the areas concerned to that the implementation
of these plans is taken up in time to achieve the
maximum results during the plan period.

The Committee are concerned to note that
as much as 19 per cent of the total area of the
country and 12 per cent of the population are
prone to droughts. They further note that
Drought Prone Areas Programme was initiated
by Government in 1970-71 as a non--Plan central
sector scheme with an outlay of Rs. 100 crores
and that certain guidelines had been issued to
the State Governments for the formulation of
the master plans for these areas.

The Task Force on Integrateq Rural Deve-
lopment in their Report has stated that 4 States
viz.,, Rajasthan, Andhra Pradesh, Gujarat and
Karnataka have very large drought prone areas,
compared to other States. In Rajasthan 56 per
cent of the geographical area and 33 per cent of
the population, in Andhra Pradesh, 33 per cent
of the geographical area and 32 per cent of the
population, in Gujarat 29 per cent of the geog-
raphical area and 18 per cent of the population
and in Karnataka 25 per cent of the geographi-
cal area and 22 per cent of the population are
within the ambit of drought prone areas. From
the details of the annual exvenditure incurred
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by the State Governments on D.P.A.P., the Com-
mittee note that a total expenditure of about
Rs. 91.30 crores has been incurred by 13 States
during the last four years while the expenditure
in the 4 States of Rajasthan,. Andhra Pradesh,
Gujarat and Karnataka has been of the order
of Rs. 10.97 crores, Rs. 10.43 crores and Rs. 7.43
crores respectively. The Committee are not
aware of the manner in which allocation of the
outlay of Rs. 100 crores was made to the various
States for the implementation of their drought
prone area programmes. It was expected that
most of the outlays on this programme should
have gone to the States which have very large
drought prone areas. The Committee feel that
the allocations for drought prone area pro-
grammes should be made with reference to the
area involved and population affected in each
State. The Committee would like Government
to review their system of allocation of these re-
sources so as to ensure that maximum benefits
are derived by the States which have large
chronically drought prone areas.

The Committee note that drought prone
area programme covers minor and lift irriga-
tion, soil conservation, afforestation, roads and
drinking water supply. They find that while
some progress hag been made under minor
irrigation, soil conservation and afforestation,
the progress under roads and drinking water
supply is very unsatisfactory. In fact, except
Andhra Pradesh and Gujarat no other State
appears to have undertaken any scheme for
drinking water supply at all. The Committee
need hardly stress that in the implementation of
the drought prone areas programme, greater
emphasis should be laid on the provision of
minor irrigation including lift irrigation and
drinking water supply to these areas. The Com-
mittee urge that specific sectoral allotments for
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the various schemes should be made by Govern-
ment after ascertaining potentialities thereof in
each State and the progress in their implemen-
tation watched.

81 442 The Committee are in agreement with the

Irr'igation Commission that there is need for a
quick and early hydrological survey of the
drought prone areas which have either remain-
ed unsurveyed or have been partly surveyed,
for undertaking investigations for irrigation
resources from surface and ground water.

The Committee attach the greatest impor-
tance to ground water survey, for more than 80
per cent of our population is dependent on agri-
culture and this can be given a fillip, parficular-
ly in the backward areas if water for irrigation
becomes available on an assured basis. One of
the main reasons for the spectacular progresé
made in Punjab, Haryana, Western U.P., Tamil
Nandu, Andhra Pradesh etc, in the matter of
agriculture is due to the tapping of underground
water resources. The Committee are, therefore,
greatly perturbed to note that Government has
so far been able to complete its survey of only
1.2 million sq. k.m. out of a total 3 m. sq. k.m.
of mappable area. The Committee recommend
that priority should be given to the survey of
backward areas, particularly those which are
known to have underground water potential.
The Committee would also like that concerted
efforts should be made to locate ground water
supply in areas which are prone to drought year
after year so that positive measures could be
taken to reverse the cycle of droughts by ex-
ploiting the underground water resources. The
Committee recommend that this matter should
be reviewed at the highest level and an integrat-
ed and well-coordinated programme of surveys
should be prepared, 1t is also necessary that
the execution of projects for tapping the under-
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ground water is taken up as a national effort
with the help and ccoperation of Central and
State Gov..nments as also all other agencies
concerned.

The Committee further suggest that with
the help of Agricultural Research Institutes at
the Centre and the States, Government should
evolve agricultural technology, farm practices
and seeds etc., suited to the drought prone areas
and ensure their easy availability to the farmers
so as to make these areas more and more pro-
ductive. Another area which requires concerted
measures pertains to the development of sub-
sidiary occupations for the farmers and landless
labour in these areas so that they can have
supplementary source of income to save them
from the scourge of hunger and scarcity. Tradi-
tional occupations like sheep breeding could be
supplemented by development of animal hus-
bandry, handicrafts etc., in these areas.

The Committee would like Government to
examine the above suggestions in all aspects and
evolve an integrated approach to fight the ende-
mic problems of scarcity prevailing in these
areas. The Committee would like to be inform-
ed within 6 months of the concrete action taken
in this behalf. They further recommend that
suitable information in this regard should be
specifically included in the Administrative Re-
ports of the Ministry of Agriculture and
Planning Commission and the progress made re-
ported to Parliament every year..

The Committee need hardly stress that the
success of the schemes in this behalf would be
judged by the impact that they make on the
areas and population which are at present
drought prone and which are made self-reliant
and in fact contributors to development.
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The Committee note that a detailed soil
survey of the Bundelkhand region as suggested
by the Study Group of the Planning Commission
is proposed to be initiated after the Fifth Plan
proposals are sanctioned and staff appointed.

The Committee desire that concerted efforts
ghould be made to finalise the 5th Plan proposals
expeditiously so that the work in connection
with the soil survey is initiated without much
delay and completed within the stipulated
period.

The Committee note that an indent for the
supply of aerial photographs of 1 : 6000 scale to
be used as base maps for reconnaissance  soil
survey has been processed by the Survey of
India and is with the Ministry of Defence for
security clearance. The Committee would like
to be apprised of the decision taken in the mat-
ter by the authorities coneerned.

The Committee would also like to be apprised
of the action taken by the State Governments
of Uttar Pradesh and Madhya Pradesh on the
suggestions made by the Study Group with re-
gard to the development of animal husbandry
in Bundelkhand.

The Committee are unhappy to note that the
Study Group appointed by the Planning Com-.
mission on Irrigation Potential has not submit-
ted its report so far though the Group was set
up sometime in December, 1972. The formula-
tion of integrated plan and successful implemen-
tation of any agricultural programme of an area
and its distribution to a larger population de-
pends on the irrigation potential of that area.
The Committee need hardly stress the urgency
and importance of the completion of such a sur-
vey in the interest of the rapid development of
the region.

e ——— e —
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The Committee therefore desire that concert-
ed efforts should be made to finalise the report
without further delay so that the development
of the irrigation potential in Bundelkhand is
taken up without any loss of time. The Com-
mittee would like to be apprised of the findings
of the Study Group and the action proposed to
be taken thereon.

The Committee would also like to be apprised
of the progress made with regard to Rajghat
project, the work on which is proposed to be
carried out by the Control Board under the
Chairmanship of the Union Minister of Irriga-
tion and Power, with the Chief Ministers and
concerned Ministers of both the States of Uttar
Pradesh and Madhya Pradesh as Members. The
Committee hope that a time bound programme
would be drawn up for the completion of the
project and that efforts would be made to com-
plete it according to schedule.

The Committee desire that the investigations
in respect of Upper Ganga should be completed
expeditiously and necessary assistance should be
extended by ‘the Centre for its early completion.
The Committee would like to be apprised of the
progress made in this regard.

The Committee would further like the Gov-
ernment to impress upon the authorities con-
cerned for speedier finalisation of the report in
respect of Urmil Dam and a time bound pro-
gramme drawn up for the completion of the
project within the stipulated period.

The Committee note that an agreement has
been reached between the States of Uttar Pra-
desh and Madhya Pradesh in respect of Jamni
Project and Lalitpur Dam. The Committee
would urge that effective measures should be
taken to complete these projects as per time
bound programme.
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The Committee hope that the overall plan
for the sub-basins of Betwa, Ken and Sindh
rivers which drain Bundelkhand region, would
be prepared by the State Governments concern-
ed expeditiously. The Committee, however,
desire the Planning Commission to maintain
close coordination with the concerned  State
Governments to ensure speedy finalisation of
the various programmes/schemes and their exe-
cution in the interest of the development of
Bundelkhand region.

The Committee note- that concerned at the
backwardness of Eastern U.P., the Planning
Commission and Government of India had taken
initiative as early as 1962 to have a study made
of the problems afflicting this heavily congested
part of the country and to outline the potentiali-
ties and measures for its development. The
Study Team submitted its report in 1864. The
Committee find from the action taken note, re-
ceived from the Government, that there has
been an increase of only 11.4 per cent in agricul-
tural production over 1960-61. The Committee
consider this achievement to be unimpressive in
the context of the Green Revolution which re-
sulted in marked increase in agricultural pro-
duction in other parts of the country, particular-
ly in Western U.P., Haryana and Punjab. As
Eastern UP. has got fertile soil and potential
overground and underground water resources
there is no reason why it should not be possible,
through concerted measures, to achieve increase
in the agricultural production in this area com-
parable to that of Western U.P., etc. The Com-
mittee therefore, stress that a package program-
me of inputs, including development of irriga-
tion and water resources, seeds suited to the
climate and the soil. fertilisers and pesticides,
should be made available to this area in the inte-
rest of achieving greater increase in agricultural
production.

D —
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The Committee are greatly disappointed to
note that not much progress has been made in
the matter of industrial development on the
ground that power and other incentives like re-
laxation in sales tax etc. were not available,
The Committee see no reason why in all these
10 years, Government could not take suitable
action to see that power became available in
this area and paper mills, chemical industries
cotton mills, sugar mills and the distilleries
came to be established, as envisaged in the Study
Team Report.

The Committee are greatly disappointed that
no work has admittedly been done in the matter
of establishing machine tool and other ancil-
liary industries which were to be taken up in
the Central sector. The Committee stress that
Government should review at the highest level,
the reasons for this continued lack in the estab-
lishment of industries in the Eastern U.P. in all
these ten years and take concrete measures to
ensure that this long neglected area which is
heavily populated, gets its due share in the
matter of establishment of industries.

The Committee would like to be furnished
with a detailgd note within six months setting
out the concrete action taken in pursuance of
the above recommendations.

The Committee are concerned to note that
the Task Force on Dandakaranya set up by the
Planning Commission as far back as June, 1972
is still in the process of finalising its report.

The Committee are surprised to note that at
the time of setting up the Task Force, no time
limit was laid down for the submission of its
report. This, in the opinion of the Committee
reflects the casual manner in which the deve-
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lopment of Dandakaranya has been dealt with
by the authorities concerned.

The Committee lesire the Planning Com-
mission to take effe.live steps towards finalisa-
tion of the report by the Task Force without
further loss (f time,

The Committee also desire to be apprised
of the suggestions made by the Task Force and
the action proposed to be taken by Government
thereon.

The Committee regret to note that even after
27 years of Independence, persons engaged in
unclean occupations viz., sweepers and scavan-
gers continue to live in the most unhygienic,
insanitary and neglecteq conditions and the
abominable practice of carrying night soil as
head load is still allowed to continue in the
country. Although a scheme was initiated as
far back as 1957-58 for giving grants in aid to
the State Governments for supply of wheel-
barrows handcarts and other accessories to
scavengers, no visible progress has been made
in the eradication of this evil practice and as
admitted by Government the scheme of improv-
ing the working conditions of those engaged in
unclean occupations, has yet to make the de-
sired impact. The Committee consider that
since this scheme will now be implemented as
a Centrally sponsored scheme and the entire
financial assistance for its programme will be
provided by the Centre, it should not be difficult
for Government to ensure that it is actually im-
plemented in letter and spirit. The Committee
would like Government to formulate a time
bound programme for the eradication of this
practice. They suggest that a total ban on carry-
ing night soil as head load, by the end of the
Fifth Plan, should be imposed by Government
through suitable legislation, The Committee fur-
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ther recommend that Government should an-
nounce their intention in this behalf immediately
so that necessary action to provide alternative
means of carrying night soil by wheel-barrows
etc., is completed by the concerned authorities
in the meantime.

The Committee further consider that it is
imperative that the living conditions of scaven-
gers who are the neglected sections of the com-
munity, should be improved. The Committee
suggest that Government should provide houses,
with modern amenities like water, electricity
and improved sanitation, to this section of the
community as per a time bound programme, by
earmarking specific funds for the purpose so as
to create a visible improvement in their con-
ditions of living. The ownership of these houses
should not be dependent on the sweepers con-
tinuing in the gervice of the municipality, but
should become their property.

The Committee further desire that the pro-
gress made in the implementation of the above
schemes should be included in the Annual
Report of the Ministry concerned for the in-
formation of Parliament.

The Committee note that the present responsi-
bility of the Planning Commission in the Deve-
lopment of Backward Areas is to evolve policies
and programmes, to provide guidelines to the
State Governments in the matter of identifica-
tion of these areas and to set up Task Force|
Committees for the preparation of integrated
plans. The Committee also note that the res-
ponsibilities  of the Central Ministries are
confined only to examine the technical details of
the programmes|Schemes for the development
of backward areas and that the responsi-
bility for their development is essentially that
of the State Government concerned.
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The Committee are strongly of the view that
with the present divided responsibilities for the
development of backward areas the desired
results cannot be achieved and the requisite
impact made unless there is proper and effective
coordination between the various agencies both
at the Central and State levels which is of ut-
most importance for the implementation of the
various schemes|programmes for the develop-
ment of such areas.

The Committee have no doubt that with the
overlapping of responsibilities due to multipli-
city of agencies and lack of coordination at
various levels, the programmes|schemes for the
development of backward areas not only get
unduly delayed, butl their costs also get inflated.

The Committee, therefore, desire that suitable
machinery for proper and effective coordination
of the various schemes|programmes for the
development of backward areas in the various
fields, should be evolved so that an integrated
view js taken in the formulation of these sche-
mes|programmes and the progress made in their
execution is closely watched and reviewed to
facilitate timely remedial action in the interest
of speedier implementation of the plans.

The Committee consider that one. of the main
reasons why there has been no marked develop-
ment in the backward areas, has been that pos-
ting of personnel to these areas is generally
considered as a penal measure and the officers
who are not considered upto the mark, are ordi
narily posted to these areas. The result is thaf
they take little interest in the development of
these areas. Moreover, a number of posts in
these backward areas remain vacant and there
are frequent transfers of officers posted to these
areas. The Committee would like to stress that
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apart from the schemes and plans, it is per-
sonnel , entrusted with the work of executing
these schemes, which matter most. The studies
brought out by the Indian Institute of Public
Administration have clearly shown how two
different officers, entrusted with the work of a
Tribal Development Corporation, were able to
produce quite different results. It is only the
officers with drive and vigour and a keen inter-
est in the development work, who can produce
the desired results and make a marked change
in the life of people residing in these areas. The
Committee stress that in the interest of bringing
about rapid development of these areas, Gov-
ernment should review critically the existing
personnel policies and practice in respect of
these backward areas and post the best and most
efficient officers, with about 7 to 10 years’ ser-
vice, to these areas. They should be assigned
specific tasks, the performance of which should be
taken special note of, for future promotions.

The Committee note that one of the reasons
why officers are not willing to work in  back-
ward areas, is the lack of educational, medical
and communication facilities. The  Working
Group on Personnel Policies for. Tribal Areas
has already recommended various monetary and
other incentives for the persons working in
tribal and backward areas so as to compensate
them for the lack of facilities in these areas.
The Committee recommend that the Central and
the State Governments should work out a
scheme of attractive incentives for the persons
posted to work in backward areas such as addi-
tional increments so as to induce, the best am-
ong them, to go to these areas. Work in these
areas should be given special recognition so that
persons concerned are imbued with a sense of
achievement and pride, Moreover, persons posted
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to these backward areas should not be trans-
ferred frequently and they should be allowed
to work for a minimum period of 4 to 5 years
so that they may become fully acquainted with
the problems of these areas and are able to suc-
cessfully implement the development schemes.
The Committee consider that it should be obli-
gatory for every officer to work for a minimum
period of five years in one of the backward
areas during the first 15 years of his service.
The Committee would like to be informed with-
in three months of presentation of the Report
concrete action taken in pursuance of the above

recommendation.

The Committee note that a study of the levels
of development in different parts of the country
was carried out and published by the Programme
Evaluation Organisation of the Planning Com-
mission in 1967 and since then no such evalua-
tion has been carried out.

The Committee consider it most unfortunate
that the responsibility of monitoring and evalua-
tion of the schemes envisaged for the develop-
ment of backward areas in the Fourth Five Year
Plan was not placed on any Central agency. No
wonder that there is lack of precise information
available about the impact or otherwise of the
various schemes on the development of the
backward areas in the Fourth Plan. The Com-
mittee consider that Government should with-
out further delay nominate an agency at the
Centre as also at the State level to monitor the
execution of the schemes and suggest correc-
tive remedial measures in the interest of proper
and speedy implementation of the development
projects in the backward areas.

— —— o ——
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The Committee feel that the Programme
Evaluation Organisation of the Planning Com-
mission which has experience of more than a
decade in evaluating projects should be asked to
take up immediately the evaluation of the speci-
fied developmental schemes already imple-
mented or in ‘the course of implementation for
backward areas so as to evolve the best method-
ology which could be followed for implement-
ation in the Fifth Plan. The Committee would
like to be informed of the concrete action taken
by Government in this behalf within three
months of the presentation of the Report.

‘The Committee would like to emphasise that
it is not the formulation of the plans or schemes
but their actual implementation with real zeal
and vigour which really matters in the final an-
alysis. It is in this context that importance of
the monitoring and evaluation of the schemes
for the development of backward areas has to be
realised. The Committee would like to empha-
sise that monitoring of the results achieved in
the field of developmental programmes for
backward areas, should be done in right earnest
so as to take timely remedial measures and
modify or make changes, as necessary, in the
schemes to ensure that the benefit infact flows
to the weaker sections of the society and back-
ward areas as intended.




APPENDIX VIII

Analysis of Recommendations contained in the Report.

Classification of recommendations

A.  Recommendations for improving the organisation and working:

13,17, 21, 22, 24, 2§, 26, 29, 31, 35, 37, 38, 39, 40, 44, 48, 49, 52, 69, 71,99,
100, I10I, 102.

B. Recommendations for affecting economy :
62.

C. Miscellaneous Recommendations:

1, 2, 3, 4, 5, 6, 7, 8, 9, 10O, II, 12, 14, 1§, 16, 18, 19, 20, 23, 27, 28,
30, 3 33, 34 35, e, 3 43, 45, 46' 47, 59, S1, §3, 54. 55, 56’
57, 58, 59, 6>, 61, 63, 64, 65, 66, 67, 68, 70, 72, 73, 74, 75, 76, 77
73, 79, 8>, 81, 82, 83, 84, 85, 86, 87, 88, 89, 90, 91, 92, 93, 94, 95
96, 97, 98, 103.
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